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HOUSE OF THE PEOPLE 

Tuesday, 3rd June, 1952.

The House met at a Quarter Past Eight 
of the Clock.

[Mr . Speaker in the Chair'\

ORAL ANSWERS TO QUESTIONS
Shri N. S. Nair: Sir, on a point of

information may I know whether the 
Secretariat or the Speaker can dis
allow, questions without assigning any 
reasons whatsoever?

Mr. Speaker: The hon. Member will
see that the Secretary does not allow 
or disallow questions. The position 
must be clear to the hon. Member as 
also other Members of this House. The 
Secretary only looks at the questions, 
examines them and if necessary 
amends them but these are all only 
recommendations to the Speaker. It 
is the Speaker who finally allows or 
disallows questions and I can assure 
the hon. Member that I do not. merely 
go on signing them. It is a huge 
burden on nie to go through hundreds 
of questions, look to their language and , 
their admissibility and all the rest of
it. The hon. Member need not labour 
under the ĵmpression he seems to be 
under.

Shri N. S. Nair: Have I a right to
get the reasons why my questions are 
disallowed?

Mr. Speaker; Yes. If any Member 
is dissatisfied and wants to know the 
reasons, he should approach the Secre
tary in the first instance and if he 
is still dissatisfied with what the 
Secretary explains to him, the horr. 
Member can always come to me in my 
chamber.

Shri N. S. Nair: I approached the 
Secretary in one instance, where I was 
told that the Speaker had disallowed 
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the question. There are other questions 
disallowed for which no answer has 
been given......

Mr. Speaker: It is no use arguing 
that point in general. He may come to 
specific questions in respect of which 
he is dissatisfied or has any dissatis
faction with the explanation which the
Secretary may give. If I were to sit 
again over reconsideration of ievery
question, probably I need not enter the 
House at all but only sit in the 
Chamber the whole time dealing with 
questions only. Questions are dis
allowed for many reasons into which 
I need not go at present. I agree that 
he is entitled to know the reasons why
any question of his is disallowed but 
he also should know that on that point 
the Speaker’s decision is final and he 
will accept it as binding on him.

Match Industry

•382. Shri S. N. Das: Will the 
Minister of Finance be pleased to 
state:

(a) whether it is a fact that the
Central Excise Superintendent, Lah- 
riasarai allowed export of matches to 
Nepal in Jainagar and fixed the local 
inspector to certify the export for
rebate purposes;

(b) whether it is a fact that the 
Mithila Match Company exported 
matches and produced certificates of
export from the Inspector and Nepal
Customs office and still were not 
allowed rebate;

(c) whether it is a fact that Jainagar 
has been made a Lands Customs out
post also under the said Central Ex
cise staff for purposes of rebate of im
port duty realised at sea customs port 
which is done on certification of entry 
by the local staff;

(d} whether it is a fart that this 
facility is not granted with respect to 
Central Excise match duty passing 
through Jainapar outpost as regards 
Indian Match Companies?

The Minister of State for Finance
(Shri Tyagi): Presumably, the l̂ on.
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Member is referring to consignments 
of matches exported, early in 1950, to 
Nepal by the Mithila Match Factory, 
in respect of which rebate of excise 
duty was refused by the Central Elxcise 
Department on the ground that the 
prescribed export applications were 
not countersigned by the Indian 
Embassy at Khatmandu as required by 
the Central Excise Rules, 1944. The 
answer to the question ■ is as follows:

(a) Yes; the Inspector of Central 
Excise posted at Jainagar examined the 
consignments of the matches in 
question, and the seals of the Central 
Excise Department affixed thereon, be
fore export to Nepal, and he recorded 
a certificate to this effect on the export 
application forms.
. (b) Yes; but, in the absence of the
prescribed certificate from the Indian 
Embassy at Khatmandu, neither the 
certificate of the Inspector of Central 
Excise, Jainagar, nor the certificate of 
the Nepal Customs authorities, was 
sufficient to establish the claim for re
bate in accordance with the Rules.

(c.) Border outposts were established 
at Jainagar and other places, for pur
poses of regulating movement of goods 
in transit from and to Nepal through 
Indian Territory with, effect from the 
1st November 1950, according to the 
treaty of Trade and Commerce between 
the Governments of India and Nepal. 
Those outposts. however, could not 
function, as certain administrative 
arrangements under the treaty could 
not be completed by the Nepal Govern
ment. The customs outpost at Jai
nagar and other places on the 
Nepal border still remain closed and 
rebate of imoort duty realised at Sea 
Customs ports is granted only after 
production of the ponrlt; before the 
Indian Embassy at Khatmandu.

(d) Rebate of exci'^e duty i-, gr->nted 
on all exports to Nepal of matches 
manufactured in India, if they are 
exporter!, and proof of export is 
furnished in nccordance with the pro
cedure prescribed in the Central Excise 
Rules, 1944. An essential part of the 
procedure is the production of the 
goods before the Indian Embassy at 
Khatmandu for nhysical identifica
tion and certification.

^  viTH
^

^  f t  
 ̂ ^  sfft ^  ^  ft*

1̂̂ *1 P̂TFTT FhlT ?

[Shri S. N. Das: May I know
whether, at the time of MithUa Match 
Factory being allowed to export
matches to Nepal by the Central Excise 
Superintendent, the factory was in
formed that it would have to get the 
export application forms countersigned 
by the Indian Ambassador?]

^  ?ft ^  ^

t ‘ 3fh: ^  ^  ̂  t  ^

^  t  ^

^  ^  * rf, aftr

[Shri Tyagi: That I do not know, but, 
as everyone knows, rules have been 
published in the Gazette which 
prescribe that the correct procedure of 
claiming rebate of excise duty is that 
a certificate to the effect that the goods 
have been delivered in Kathmandu 
should be produced. Only then can 
the rebate be granted.]

W  ^  T̂PT 
^ Pf ^  î*TM |

^  r̂nTT̂T
^  fX Ji

t ?
[Shri S. N. Das: May I know

whether such rebate of excise duty is 
fTanted with respect to goods sent to 
Kathmandu alone or to those sent
anywhere in Nepal?]

ŜTRTT t  • ^

^  +r3*rii >T art'll f^rrar ^
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I I #  ^  ^

'TT f̂ rqfT ĵTRTT f  I
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[Stari Tyagi: The rebate is granted 
with respect to goods sent anywhere 
in Nepal. The necessity of ensuring 
that all excisable goods have reached 
Kathmandu and hence of obtaining 
certificate to that effect arises only due 
to the fact that their transport to 
Kathmandu involves enough expendi
ture so as to render its bringing back 
to India much too uneconomic. It is 
for the sake of that very precaution 
that the certificate has to be obtained 
on arrival there.]

^  TO : fJTT ^

t  ^  TT ^  ^

[Shri s. N. Das: Does the necessity 
of such a certificate being counter
signed by the Ambassador arise also 
m the case of foreign goods that go to 
Nepal via Pndia, before a rebate could 
be claimed?]

^  WJifV: 5ft

[Shri Tyagi: Yes, Sir. it does.] ' 

Un au thorised  Im p o r t s

•383. Shri Hukam Singh: Will the 
Minister of Finance be pleased to 

, state:
(a) the value of properties confiscat

ed by the Customs Authorities for un
authorised imports during 1951-52;

(b) the value of fine recovered in lieu 
of confiscation; and

(c) the value of confiscated goods sold 
And the price realised?

The Minister of State for Finance 
(Shri Tyagi): (a) The value of pro
perties confiscated by the Customs
authorities for unauthorised imports 
during 1951-52 is Rs. 3,17,76,600
approximately.

(b) The amount of fines recovered in 
lieu of confiscation is Rs. 64,33.500 
approximately.

(c) The appraised Value of the con
fiscated goods sold is Rs. 21,44,000 
approximately and the price realised 
so far is Rs. 20,77,100 approximately.

Shri Hukam Singh: Does this amount 
of Rs. 3 crores include all the con- 
flscations at the land customs posts?

Shri Tyagi: Yes, Sir.
Shri Hukam Singh: Whether there

were any confiscation of the articles 
of import which were first put on the
O.G.L. and when commitments had 
been made subsequently were brought 
under some licence?

Shri Tyagi: If the hon. Member has 
information about some' particular 
goods and tells me, then I may make 
enquiries. There may probably be 
some such goods, but the matter has to 
be investigated.

Shri Gunipadaswamy: What arc the 
articles which are imported illegally 
and how much and from which 
country? How do those articles com
pare with the authorised imports?

Shri Tyagi: The articles so imported 
are numerous. They are imported 
against section 18 of the Sea Customs 
Act, under which import of certain 
goods is prohibited altogether. There 
are some commodities which have been 
notified under section 19 of the Sea 
Customs Act, whereby Government 
prohibits or restricts the import of 
certain articles from time to time. 
There are the Import and Export 
Control Acts, the Dangerous Drugs 
Act, the Foreign Exchange Regulation 
Act. There are so many commodities 
the import of which is altogether pro
hibited or restricted.

B raille  S c ript

*384. Shri Hukam Singh: WiU the
Minister of Education be pleased to 
state:

(a) whether any International Con
ference was convened to study the pos
sibility of evolving a single Braille 
Script for the World; and

(b) whether there is a common 
Braille code for our coimtry?

The Minister of Communications 
(Sliri Jagjivan Ram): (ai Yes, Sir, 
Three International Conferences were 
convened by UNESCO to study the 
possibility of evolving a single 
Braille script f9r the world.

(b) Yes, Sir. The common BraiUe 
code for Indian languages is known as 
Bharati Braille. •

Shri Hukam Singh: What was the 
result of the deliberations of that Con
ference? Was any common Braille 
Code evolved for the whole world or 
not?

Shri Jagjivan Ram: Not yet. Efforts 
are being made still.
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Shii Hukam Singh: May I know 
whether there is any central printing 
press also for this Bharati Braille?

Shri Jagjivan Ram: Yes, a central 
printing press has been established at 
Dehra Dun.

Shri Hukam Singh: May I know
r/hether the school imparts education 
in Hindi alohe or in other principal 
Indian languages as well?

Shn Jagjivan Ram: This is for
Hindi as well as for other Indian 
languages.

Shri Hukam Singh: Is there any 
Braille connotation for music in this 
institution?

Shri Jagjivan Ram: I cannot say 
definitely.

Civilian Gazetted Posts

•385. Shri Hukam Singh: Will the
Minister of Defence be pleased to 
state:

(a) the number of applications re
ceived by the Selection Board from the 
retrenched and surplus military and 
Civilian Officers for absorption in 
Civilian Gazetted posts; and

(b) the number selected by the 
Selection Board and the number 
actually absorbed?

The Minister of Defence (Shri 
Gopalaswami): (a) 2,996.

(b) 48 were selected of whom two 
have so far been absorbed. The others 
have not yet accepted the offer of 
appointments made to them.

Shri Hukam Singh: Does the
selection board consist of military 
officers alone or are any civilians also 
represented on it?

Shri Gc^laswami: There is a mem
ber of the U.P.S.C. on it.

Dr. Gangadhara Siva: May I know 
how many applications have been re
ceived from members of the Scheduled 
Castes and how many of the appli
cants have been selected?

Shri Gopalaswami: I* am afraid. Sir, 
I have not got that information.

Hindustan A ircraft Ltd.
♦386. Shri B. R. Bhagat: Will the 

Minister of Defence be pleased .to state:
(a) whether the Share-Capital of the 

Hindustan Aircraft Ltd., is proposed to 
be increased; and

(b) if so, by how much?

The Minister of Defence (Shri 
Gopalaswami): (a) and (b). It was 
recently decided to increase the share 
capital of Hindustan Aircraft Ltd., by 
Rs. 200 lakhs.

Shri B. R. Bhagat: Who will own 
these shares? Will they be Govern
ment or non-Government owned?

Shri Gopalaswami: The whole of the 
two crores wiU be Government of 
India’s funds.

Shri B. R. Bhagat: Are there non
Governmental shares in this company?

Shri Gopalaswami: No, at present 
the share capital is divided between 
the Government of Mysore and the 
Government of India.

Shri B. R. Bhagat: May I know
whether there is a proposal to transfer 
this concern to the Production 
Ministry?

Shri Gopalaswami: There is no such 
proposal.

Electrical Engineering School

*387. Shri B. R. Bhagat: Will the 
Minister of Defence be pleased to
state;
. (a) whether Government propose to 
start an Electrical Engineering School 
at Jamnagar; '

(b) if so, for what purpose; and
(c) when the school will start func

tioning?
The IVIinister of Defence (Shri 

Gopalaswami): (a) and (c). The Naval 
Electrical School has been in com
mission at Jamnagar since 1942. It is 
now proposed to build a permanent 
building to house it.

(b) The main function of the Naval 
Electrical School is to impart training 
to Officers and men of the Indian 
Navy in general, and of the Electrical 
Branch of the Indian Navy in parti
cular, in the operation and/or main
tenance of all Electrical equipment in 
use in the Service.

Five Year Plan

*388. Dr. Ram Subhag Singh: Will 
the Minister of Finance, be pleased to 
state:

Ca) whether it is a fact that India’s 
five-year plan of development would 
be converted into a six-year plan to 
bring it in line with the Colombo 
Plah; and

(b) if so, what would be the conse- 
uuent increase in the outlay?
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The Minister of Finance (Shri C. D. 
Deshmukli): (a) I would invite the 
attention of the hon. Member to the 
reply I gave to Question No. 67 on the 
21st May, 1952, when I stated that the 
only ditference between the Plan of 
the Government of India included in 
the Revised Colombo Plan and the 
Five-year-plan is that the probable 
expenditure on development for an 
additional year, not covered by the 
latter, is included in the former.

(b) The Draft Five-year Plan 
published in July, 1951, envisaged a 
development expenditure of Rs. 1,943 
crores over the five years on Public 
Account. Extended to the sixth year, 
the figure Increases to Rs. 2,334 crores.

Dr. Ram Subhag Singh: May I know 
whether the external assistance con-; 
templated under the Five Year Plan 
would also increase with the conversion 
of that Plan into a six year plan?

Shri C. D. Deshmnkh: Yes, Sir, pro 
rata.

Dr. Ram Subhag Singly: By what 
amount?

Shri C. D. Peshmukh; Approximately 
pro rata. .

Defence Science Organisation

*389. Shri Velayudhan: Will the 
Minister of Defence be pleased to 
state:

(a) whether a conference of Scien
tists was held under the auspices of 
the Defence Science Organisation; and

(b) if so, what were the results of 
the deliberations of this Conference?

. The Minister of DeUence (Shri 
Gopalaswami): (a) Yes.

(b) The Conference afforded an 
opportunity to scientists in Universities 
and in the different parts of the 
Defence organisation to come together 
and exchange ideas on various scienti
fic problems concerning the Defence 
Services.

Shri Punnoose: May I know whether 
that conference was a conference of 
Indian scientists alone or foreign 
scientists had also taken part in it?

Shri Gopalaswami: I believe they 
were practically aU Indian scientists.

Shri Punnoose: May I know whether 
those Indian scientists were invited in 
their individual capacity or as 
representatives of certain organisa
tions?

Shri Gopalaswami: I think some of 
them were invited in their individual

capacity but_I beUev6 some others 
represented certain organisations.

Shri Nambiar: May I know whether 
the question of production of atom 
bomb was also concerned in that con
ference?

Mr. Speaker: Order, order. Next 
question.

Deshmukh Award

♦390. Shri B. R. Bhagat: Will the 
Minister of Finance be pleased to 
state:

(a) whether the Government of Bihar 
dsked for the revision of the Desh
mukh Award of 1950 in regard to the 
division of Income-tax Pool and share 
in lieu of payment of export duty on 
jute and juie-products;

(b) if so, the reasons rdvanced by 
the Bihar Government for the same; 
arji

(c) the decision, if any, taken by the 
Government of India on the request 
of the Bihar Government?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) to (c). As the hon. 
Member is aware, this matter is now 
under enquiry by the Finance Com
mission and Government’s decision can 
be taken only after receipt and con
sideration of the Commission’s 
recommendations. Government are 
not aware of the contents of the 
representation submitted by the Gov
ernment of Bihar to the Commission.

Shri B. R. Bhagat: May I know 
whether the Finance Commission is 
likely to pay a visit to Bihar to 
examine these points in the near 
future?

Shri C. D. Deshmukh: I am not in a
position to answer the question. The 
Finance Commission determine their 
tour programme—it is very likely they 
will visit Bihar before they finish.

U. N. Technical A ssistance

♦391. Shri S. N. Das: WiU the
Minister of Finance be pleased to 
state; .

(a) what are the terms and condi
tions of the Technical Assistance Pact 
recently entered into between India 
and the U.N.;

(b) how much India will have to 
contribute towards the common fund 
financed by the voluntary contribu
tions by participating Governments; 
and

(c) the benefits that India will b« 
deriving from the Pact?
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The Minister of Finance (Shri C. D. 

Deshmukh); (a) The terms and con
ditions are laid down in the Basic 
Agreement concerning technical assis
tance between the United Nations and 
the Government of India, signed on 
the 2nd April, 1952, a copy of which is 
placed on the Table of the House. 
[See Appendix III, annexure No. 1].

(b) The contribution of the Govern
ment of India to the Expanded Pro
gramme of Technical Assistance for the 
year 1952 is equivalent to $275,000.

(c) Under this Agreement India wiU 
be able to secure terrhnical experts and 
trainee facilities in all fields, not avail
able in India, from all countries of the 
world which are members of the United 
Nations.

Shri S. N. Das: Since this basic 
agreement has been signed, may I 
know whether any supplementary 
agreement has been made between the 
United Nations and the Government of 
India for any specific purpose given m 
paragraph 3 of Article 1?

Shri C. 'D. Deshmukh: I want notice 
of the question.

Shri V elayu d h an : The hon. Minister 
has said that fie is trying to get experts 
from all the member countries of the 
U.N.O. May I know whether a ^  
expert is being invited from Soviet 
Russia or China?

Shri C. D. Deshmukl :̂ It depends on 
the availability of experts and om  

for them. So far among the 
e ^ r 4  invited I do not think anyone 
Is included from the U.S.S.R.

Shri Namblar: May I know why from 
the U S.S.R. men are not invited con- 
sWeri.5 the necessity of our m d ^ tn g  
as well as the availability oi 
technicians in Soviet Russia.

Mr Speaker: I think it is a matter 
more’or less for decision of the Govern
ment.

Shri Nambiar. May I know why?
Mr Speaker: He has already repUed 

that it depends upon the schemes we 
have on hand and the availability of 
the particular type of experts m the 
other countries.

Shri Pnnnodae: Is it due to political 
considerations that they are not mvit-

Mr. Speaker: Then let a straight 
que§.tion be put as to whether U.S.S.R. 
is excluded on account of political 
considerations.

Shri Nambiar: Yee, Sir.

Shri C. D. Deshmukh: It depends on 
the countries which are willing to 
participate in the scheme. I have here 
a table which gives the amount of 
contributions pledged by contributing 
countries and I do not find the U.S.S.R. 
among them.

Shri Namdhari: May I know. Sir, 
when U.S.A. has contributed so much 
in helping India, only because of pro
pagandist fear why should we not have 
experts from their country?

Mr. Speaker: Order, order. We are 
entering into an argument now.

Shri S. N. Das: Do the terms and 
conditions given in this basic agree
ment cover other technical assistance 
given by specialised agencies of the 
United Nations?

Shri C. D. Deshmukh: 1 should like 
to have notice of that.

G eneral E lection

*392. Shri S. N. Das: WiU the Minister
of Law be pleased to state:

(a) the total amount of expenditure 
incurred in connection with the first 
general election both by the Central 
Government and the various State 
Governments giving separate figures for 
both Houses of Parliament and State 
Legislative Assemblies; and

(b) what is the total amount of 
income in the general election by way 
of fees and forfeiture of security 
deposits?

The Minister of Law and Minority 
Affairs (Shri Biswas): (a) Rs.
9,03,48,389 approximately (excluding 
the expenditure in Madhya Bharat, 
Patiala and East Punjab States Union, 
and Coorg, the figures of which have 
not yet been received).

The operations in connection with 
the elections to the House of the People 
and the State Legislative Assemblies 
were undertaken simultaneously. As 
no separate accounts could be main
tained, it is not possible to furnish 
figures of expenditure separately for 
the House of the People and the State 
Legislative Assemblies.

(b) Rs. 13,83,897 (excluding incomes 
in Orissa, Uttar Pradesh, West Bengal, 
Madhya ^harat, Mysore, Patiala and 
East Punjab States Union, Travancore- 
Cochin, Delhi, Kutch and Bilasptur, the 
figures of which have not yet been 
received). -

Shri S. N. Das: May I know whether 
the hon. Minister is in a position to 
state what is the total expenditure in
curred by the candidates who contested 
the elections?

Shri Biswas: The ft^ e s  are not yet 
available. Unless the returns ot
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election expenses are scrutinised, the 
information cannot be given.

Shri Nambiar: May I know whether 
the expenditure incurred by Govern
ment includes the expenditure on the 
cars used by the Ministers in the 
elections?

Mr. Speaker: Order, order.
Shri Biswas: There is no information 

on the subject.
Mr. Speaker: The hon. Minister need 

not reply to it. It makes a suggestion 
that the Ministers made use of State 
cars for election purposes.

Shri K. G. Deshmukh: May I know 
whether the amount of the security 
forfeited from the candidates is receiv
ed by this Government or the State 
Governments?

Shri Biswas: I believe the security 
was forfeited by the States in which 
the elections were held.
R e settlem ent  of  Ex -A r m y  V eterans

•393. Dr. Ram Siibfaag Sin$rh: Will
the Minister of Defence be pleased to 
state the total amount of money which 
the Government of India have granted 
to different States for the re-settlement 
of ex-Army veterans since January 1, 
1Q52?

The Minister of Defence (Shri 
Gopalaswami): The Government of 
India have given to State Govemm^ts 
a sum of Rs. 9,00,150 since January 1, 
1952, for the settlement of 1,265 ox- 
servicemen in Land Colonies. This 
amount consists of a grant of Rs.
7,05,000 and a loan of Rs. 1,95,150. A 
statement is placed on the Table of the 
House.

• STATEMENT 
The amounts paid to State Govern

ments since January 1, 1952, for imple
mentation of Land Colonisation 
Schemes. ,
Stale Grant Loan

Rs. Rs.
Punjab 1,86,000 ..
Mammagar (UP) 20,250 41,000
Bhopal 24,760 34,150
Ooorg 1,49,000 ..
Madras 1,26,000 ,,
Hyderabad 2,00,000
Pepsu 1,20,000

7,0&,000 1,95,160
Total Grant and Loan 7,05,000-|-

!,95,!50=Rs. 9.00,150.

Dl*. Ram Sobhag Singh: May I know 
to which States these grants have been 
given by the Government of India?

Shri Gopalaswami: The names of the 
States are given in the statement, but 
for the information of the hon. Mem
ber I may mention that the States are 
Punjab, U.P., Bhopal, Coorg, Madras, 
Hyderabad and PEIPSU.

Dr. Ram Subhag Singh: May I know 
whether there are any ex-Army 
veterans still left who require resettle
ment benefit?

Shri Gopalaswami: Of course  ̂ there 
are.

Dr. Ram Sabhag Singh: What is
their approximate number?

Shri Gopalaswami: I am afraid I
should require notice of that question.

Pandit C. N. Malviya: May I know 
whether any grant has been made for 
the resettlement of ex-servicemen 
in Bhopal? If not, why? What steps 
are being taken to resettle them?

Shri Gopalaswami: Bhopal has been 
given both grants and loans. The 
grant is Rs. 24,750 and the loan is 
Rs 34,150. ,

Kiimari Annie Mascarene: May I
know what amount is set apart for 
Travancore-Cochin State?

Mr. Speaker: I think we need not 
go into separate States.

Shri Gopalaswami: None has been
given during the last few months.

Shri P. T. Chacko: May I know 
whether any compensation or relief 
was given to the personnel discharg
ed from the State Forces at the time 
of integration of the Indian Forces?

Shri Gopalaswami: I do not know 
if I can give the figures, but I do not 
think that there is any discrimination 
against men discharged from the 
State Forces.

Shri V. P. Nayar: Why is it that no 
amount has been set apart for Travan- 
core-Cochin?

Mr. Speaker: Order, order. He can
table a separate question.

Shri Gurupadaswamy: May I know 
. whether Government have received 
any complaints that the grants are 
inadequate and if so, from which quar
ter have the complaints been reciev- 
ed?

Shri Gopalaswami: I do not think 
we have received any complaints. I 
should say from the figures I have goi
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here that the grants are fairly adequ
ate.

Shri Hukam Sin8:h: Have the State 
Governments been advised to reser\»̂ e 
any fixed percentage of land for these 
ex-servicemen or is it left to them to 
decide what area to give?

Shri Gopalaswami: We have two 
sets of colonies—one relating to 
blocks of lands measuring more ' than
1,000 acres and another relating to 
blocks which are less than 1,000 acres. 
Wherever these blocks are available, 
and they are required for these ex
servicemen, we ask the State Govern
ments to reserve them. ■

Shri V. G. Deshpande: May I know 
if the Shiledars in Gwalior State have 
been disbanded without any compen
sation?

Mr. Speller; That does not arise 
out of this.

Appointment of expert on
AFFORESTATION

*394. Dr. Ram Subhâ r Singh: Will
the Minister of Finance be pleased to 
state:

(a) whether'it is a fact that Mr. G. 
Wilson, Director of the Colombo Plan, 
has impressed upon the Governrhent 
the necessity to secure the services of 
an expert for advisinir them on 
afforestation problems in the catchment 
areas of the various dams of the 
Damodar Valley Corporation; and

(b) if so, when this suggestion is 
going to be acted upon?

The Minister of Finance (̂ Shri C. D. 
Deshmukh): (a) and Cb). Mr. Wilson 
discussed this matter in an informal 
way, amonf? other matters, with 
various authorities in this country. 
No specific request for securing the 
services of any exoert in the field has 
however been received by the Govern
ment of India either from the Damodar 
Valley Corporation or the Govern
ments of the States who are principally 
concerned.

Dr. Ram Snbhae: Singh: May I know 
whether the D.V.C. has appointed any 
expert for this purpose?

Shri C. D. Deshmukh; It is 'under
stood that the D.V.C. do not at the 
present moment intend to appoint an 
expert for the purpose.

Basic and Social Education

*395. Shri S. C. Samanta: Will the 
le is te r  of Education be pleased to

(a) whether the scheme for Basic 
and Social Education as adumbrated by

the Government of India is being uni
formly followed by State Governments;

(b) whether the persons trained in 
the Wardha Scheme are being taken in 
by both the Central and the State 
Governments: and

(c) what are the findings and re
commendations of the Planning Com
missions as regards the development of 
Basic and Social Education?

The Minister of Communicatioiis 
(Shri Jagjivan Ram): (a) The different
States have accepted the scheme 
generally but introduced such modi
fications as are necessary to their local 
condition.

(b) Yes, teachers trained in Basic 
Education are being employed in Gov
ernment schools.

(c) The final Report of the Planning 
Commission is not yet ready but the 
Commission in its Draft Report hJis 
generally approved of the educational 
schemes formulated by tjhe Govern
ment of India.

Hto HWRT: w r f

?

[Shri S. C. Samanta: May I enquire 
of the hon. Minister whether any 
changes have been introduced in 
secondary education. in consistence 
with basic education?]

^nnhVT TW : ^7^ ^

[Shri Jagjivan Ram: Here and there 
changes have been effected.]

^  *TTf ?

[Shri S. C. Samanta: When was
basic education introduced in Delhi 
and how many teachers have received 
training therein?]

innftfR THf: ^  SR’T ^

11 ^3rrT>®rTf^3rrT
^  3TR TT iRTT ^iTW I

[Shri Jagjivan Ram: This question 
has been replied to in the House more
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than once. The answer would be 
given again if the hon. Member gives 
notice of the question.]

TO

3TRfff, 3ftr
aTTrft f  eft %?3r ^rnrrl^
f w  ^  ^  ^  1 1  *

[Seth Govlnd Das: So far as the 
social education is concCTned, do the 
Central Government receive from time 
to time any reports from the State 
Governments, and if so, in which State 
is the best training centre for social 
education?]

Mr. Speaker: I am afraid the latter 
part of the question does not warrant 
an answer; only the first part need be 
answered.

TW : ^  STRfV

^  HinfhPf TPT : W!T

f  ‘
[Shri Jagjlv

ceived.]
i: Reports are re-

crt A  o oft o jsn rr l: ^
fsRiPm 3rrf t  

f^5IT ^  SihRT %
<T2n t  ?

[Shri V. G. Deshpaade: Has any
complaint been received from Madhya 
Pradesh that the social education 
centre was taken advantage of by the 
Congress for election purposes?]

Mt. Speaker: Order, order.

o o : ^<5FR #
3ftr f̂ rerr ^  ^

^  ^  t ,  ^  
^  ^ ^  'IT Rhn«fl «4i«di

f W t t  ?

[Shri S. N. Das: Is any work being 
done in Part C States in connection 
with the scheme formulated by the 
Government with regard to basic and 
social education and if so, to what 
extent has it met with success?]
67PSD.

[Shri Jagjivan Ram: It is n,ot possi
ble at present to give a detailed answer 
to this question.]

Shri N. S. Nair: May I know whether 
it is envisaged to give basic education 
in Hindi in all the provinces?

Shri Jagjiyan Ram: That is the ulti
mate objective.

Shri B. S. Murthy: Is it the intention 
of the Government to introduce basic 
system in primary as well as higher 
elementary education in the Centre and 
also in the provinces and if so, what 
steps are being taken to that effect?

Shri Jagjiyan R ^ :  I will refer the 
hon. Member to the report of the 
Planning Commission.

Paadit Linearai Misra: Is the hon. 
Minister of Education aware that some 
of the States have been seriously 
handicapped in the execution of their 
social education schemes, because the 
Centre would not redeem its promise 
of substantial help for the last two or 
three years?

Shri Jagjiyan Ram: That may be 
correct to some extent. In reply to a 
question a few days ago it was said 
that provision could not be made in 
the Central Budget due to financial 
stringency.

ftT'T ftfif TTSjff f
T ft «rt I ?

[Shri s. C. Samanto: May I know 
from the hon. Minister in which States 
has primary education peen converted 
into basic education?]

^  v n h v i  TTH : ^  ^  ^
WFT ^ JTFcr ^  T̂RT M
srrj’Tft’ f̂ T̂ TT iRr+ #

Hit f f  I
?  TO 5T TO 3Nff ^

I  I

[Shri Jagjivan -Ram: So far as my
knowledge goes, in no State has 
primary education been fully convert
ed into basic one, but, in most of the 
States, basic education is being impart
ed in some degree or the other.]
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^  HPqRT : ^
t  ^  ^  .%2Tf %  ^

Wi*^R*n ^  ^  5 ?
[Shri S. C. Samanta: Is it a fact that 

in Ajmer Girls’ Schools have also been 
turned into basic education centres?]

^  TTR: To  pr
T O  ^  ^  ^  I  I

[Shri Jasjivaa Ram: There might be 
some such cases, but I have got no 
information in this behalf.]

Transport Co-operative Societies

♦396. Shri S. C. Samaata: WiU the
Mmister of Defence be pleased to 
state:

(a) how many and in which States, 
Transport Co-operative Societies of 
Army personnel, trained in Mechani
cal Transport have been formed;

(b) what the contributions of the 
States and the Government of India to 
these Societies are; and

(c) how many persons have been 
resettled by such efforts ?
_The Minfefter of Defence (Shri 
Gopalaswaml): (a) to (c). I lay a state
ment on the Table of the House. [See 
Appendix III, annexure No. 2.]

Shri S. C. Samanta: May I know, Sir, 
whether any transport co-operative 
swiety has been formed in Mysore State?

Shri Gopalaswami:.No.
Sltfi S. C. Samanta: May I know. Sir, 

what varieties of vehicles are suppUed 
to these societies, especiaUy in places 
where there are road transport corpo
rations?

Shri Gopalaswaml: I have no in
formation as to what vehicles are 
purchased by these societies, but a 
certam number of vehicles have been 
made over to them at book value from 
disposals.

Shri Nambiar: May I know whether 
the amounts received out of these co
operative societies are being distribute 
ed to 6U the ex-miUt^ry personnel 
equally in a particular area?

Shri Gopalaswaml: The members of 
the c^perative societies wiU certainly 
parUcipate in any profits that accrue 
from the working of these societies.

9 M  B. S. Mnrihy: May I know 
whether Government will issue in
structions to the State Governments

asking them to give full encouragement 
to these co-operative transport societies 
in preference to private transport com
panies?

Mr. Speaker: I am afraid this is a 
suggestion for action.

Shri Hukam Singh: Is the assistance 
given to these transport societies from 
the State Governments or from the 
Central Government?

Shri Gopalaswaml: We give vehicles 
and accessories from disposals stocks 
at book value. Funds for running 
these societies are obtained partly as 
loan from the post-war reconstruction 
fund and partly as share capital from 
members.

Shri S. C. Samanta: I find from the 
statement that loans have been given 
by State Governments from their post
war reconstruction fund. May I know 
whether the Central Government has 
given any help or grant to these 
societies?.

Shri Gopalaswaml: Except the con
cessions I have already referred to, I 
don’t think the Central Government 
give any more assistance.

Pioneer Bank Ltd.
*397. Shri A. C. Goha: Will the

Minister, of Finance be pleased to state:
(a) when the Pioneer Bank Ltd., 

West Bengal, closed its transactions;
(b) when the liquidation was ordered, 

who are the liquidators and what is 
their remuneration;

(c) the amount realised and so far 
disbursed; and

(d) whether the property of any of 
the debtors has been seized?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) The Pioneer Bank 
Ltd., suspended payment on the 14th 
September, 1948.

(b) The bank was ordered to be 
wound up by the Calcutta High Court 
on the 12th July, 1949, and this order 
became absolute on the 6th December,
1949, on the High Court dismissing the 
Bank’s application for sanction to a 
scheme of arrangement. By an order 
dated the 16th January, 1950, the High 
Court appointed Messrs, A. C. Ganguli 
and M. M. Bhargava as the official 
liquidators. Their remuneration was 
fixed at 5 per cent, of the gross realisa
tions malde by . them. These two 
liquidators were replaced by Messrs. 
K. C. Mukherjee and P. D. C îatterjee 
by another order of the Court on the 

. 7th March 1951 with a remuneration of
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2 per cent, and 1 per cent, respectively 
on the gross realisations.

(c) and (d). The liquidators work 
under the direction of the High Court 
and Government are not in a position 
to give the information.

Shri A. C. Goha: May I know why 
the two previous liquidators were re
placed ?

Shri C. D. Deshmakh: That is a 
matter within the competence of the 
High Court.

Mr. Speaker: If he has got the
information he may give it.

Shri C. D. Deshmukh: I have not got 
the information.

Shri A. C. Giiha: May I know the 
total assets and liabilities of the bank 
when it was ordered to be liquidated?

Shri C. D. Deshmukh: I shall require 
notice of that question.

Shri A. C. Goha: May I know if any 
of the directors, either directly or in-' 
directly, were also debtors to the bank?

Mr. Speaker: I think we need not go 
into these matters. The matter is 
under the jurisdiction entirely of the 
High Court.

Shri A. C. Guha: May I know
whetoer the managing director, either 
in his own name or in the name of any 
other company, had taken a large sum 
of money......

m .  Speaker: That is a matter for the 
High Court to look into.

Shri A. C. Guha: Is it no concern of 
the Reserve Bank?

Mr. Speaker: It may or may not be. 
It may be at the back of the hon. 
Member’s mind. So long as the law 
stands as it is, it is not proper to make 
enquiries and suggestions on matters 
which are suo judice,

Shri Giirupadaswamy: May I know 
whether there are any other banks 
which have been liquidated in the 
recent past?

Mr. Speaker: Order, order.
C losed B a nk s op W est  B engal

*398. Shri A. C. Guha: Will the 
Minister of Finance be pleased to state:

(a) whether, in the case of the banks 
of West Bengal, closed during the 
years 1947—1951 (both years inclusive) 
Government have made any enquiry re- 
gMding the properties of the persons 
who were responsible for the manage
ments of those banks;

(b) whether any of these persons 
directly or indirectly had taken credit 
from the B a n k s— either in their own 
personal names or in the name of any. 
firm;

(c) U so, what were the securities 
and what portions of these amounts 
have been realised; and

(d) what steps have been taken to 
realise these amounts?

The Minister of Finance (Shri C. D. 
Deshmakh): (a) No, Sir.

(b) and (c). This information is not 
readily available. Secured loans to 
Directors are not prohibited under the 
Act and no particulars are supplied to 
the Reserve Bank. Unsecured loans 
have to be reported to the Reserve 
Bank but the progress of their recovery 
after liquidation is not available to the 
Reserve Bank.

(d) Government have no informa
tion as this is a matter for the 
liquidator.

Shri A. C. Goha: May I know if the 
liquidators have any right to settle the 
debt, or they have always to......

Mr. Speaker: The hon..Member will 
refer to the provisions of the law on 
the subject. Is there any point on 
which he wants information?

Shri A. C. Guha: Whatever informa
tion I ask for, the hon. Minister takes 
shelter behind the Reserve Bank and 
the High Court.

Mr. Speaker: He should await the 
report of the committee.

Shri Nambiar: May I know whether 
Government are enquiring into the 
reasons why "a large number of banks 
get liquidated especially in West 
Bengal?

Shri C. D. Deshmukh: It will take a 
long time to give the reasons. All I 
can say is that these developments are 
constantly under watch both by the 
Reserve Bank and the Government of 
India.

M in is te r ia l  S taff

*400. Dr. M  M. Das: Will the
Minister of Finance be pleased to state:

(a) the total number of temporary
employees in Claes III Ministerial stafl 
and in the Income Tax Offices in West 
Bengal; ^

(b) what percentage this temporary 
staff form to the total number of class 
III Ministerial staff (temporary and 
permanent combined); and
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<c) tiie normal procedure for a tem
porary class III Ministerial staff for 
becoming permanent?

the Minister of State for Finance 
(Shri Tyagi): (a) The total number of 
taemporary employees in Class III 
ministerial grades (Upper and Lower 
Division Clerks, Stenographers and 
Steno-typists) is 394.

(b) The percentage of the temporary 
staff to the total staff in these grades 
was 43-4 on 1st May, 1952 but it has 
been reduced to 39-6 since then as a 
result of further confirmations.

(c) For becoming permanent (as 
distinct from quasi-permanent) the 
first condition is the availability of 
vacancies la permanent posts. The 
other conditions which an employee 
should satisfy m this behalf are as 
follows:—

(i) Production of a certificate of 
fitness from a competent 
Medical Authority.

(ii) Verification of character and 
antecedents in the presci*lbed

(iii) Passing of departmental 
examinations and/or depart
mental tests prescribed for 
confirmalaon in each grade.

(iv) Having a good departmental 
record.

<v) Having a minimum length of 
service of one year in the 
grade.

Dr. M. M. Das: May I know whether 
any training facilities ara provided to 
these temporary staff to help them in 
their examination for being absorbed 
in permanent service?

Shri Tyagi: No. Their experience of 
office work is the only training which 
they get for passing in the examina
tion.

Br. M. M. Das: May I know whether 
it is a fact that these temporary staff 
in West Bengal are subjected to 
quarterly confidential reports by their 
officers and that this system of confi
dential report exists cnly in West 
Bengal and nowhere else?

SM  Tyaei: The system of confi
dential reports is followed as a rule in 
eveiy office, but I cannot really say 
at i>reMt whrther in West Bengal it 
is qttafrtferly or annual.

9r. M. M. Das: In his reply the hou. 
Minister lias said that the ratio of the 
temporary staff to the total staff is 
about 43 per cent. May I know what

is the average number absorbed 
annually in permanent service?

Shri Tyagi: I am sorry I have not got 
ready figures to convey. But I may 
inform my hon. friend that only lately 
we have received the concurrence of 
the Home Ministry to have 80 per cent, 
of the quasi-permanent hands to be 
declared as permanent.

Dr. M. M. Das: In view of the fact 
that the work of the Income-tax De
partment is increasing daily, at least 
so far as West Bengal is concerned, 
may I know what are the difficulties in 
the way of the Government in absorb
ing all the suitable temporary hands 
into permanent service?

Shri Tyagi: My friend can well
assure the staff that I am soon going to 
take up their case and as soon as the 
Income-tax Department is reorganiz
ed—as it is going to be— t̂hey will pro
bably be accommodated, the deserving 
among them.

Shri Nambiar: May I know what 
sort of character certificate is required 
to prove their antecedents—^whether a 
certificate from the C.I.D. branch or 
any goverment official, so to say, about 
his previous character is required?

Shri Tyagi: My friend need not be 
afraid about it. There is no political 
influence among the officers of the 
Income-tax Department up till now.

Shri Nambiar: In his reply the bon. 
Minister has stated that an employee 
should produce a certificate about his 
antecedents. I want to know what 
kind of character certificate about his 
antecedents he is required to produce, 
and from whom?

Shri Tyagi: It is just the common 
practice with every government 
servant. The antecedents of the man 
are enquired into, whether a man 
comes from a criminal race or from 
a house of persons who indulge in 
some sort of thefts or other crimes. 
That is enquired into.

SBiri A. C. Gnha: The hon. Minister 
has given the percentage of temporary 
staff in West Bengal. What is the 
average percentage of temporary staff 
of the Income-tax Department in other 
States?

Shri Ty îgi: I cannot exactly givp my 
hon. friend the figures or the percent
a l ,  but I might assure him that it is 
practically uniform everywhere.

Dr. M. M. Das: May I know whether 
it is a fact that about a hundred of 
these temporary staff h^ve been re
trenched about a mcnth back?
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Shri Tyaei: Wherefrom?
Dr. M. M. Das: In West Bengal.
Shri Tyagfl: Well, I have no informa

tion.
Shri Nambiar: In view of the fact 

that a large number of the employees 
are still to be confirmed, will the Gov
ernment enquire into the matter and 
see that these men are confirmed as 
early as possible?

Shri Tyagi: As I have already
assured the House, such of them as are 
deserving of confirmation will soon be 
confirmed.

Sliri Nambiar: That is very vague. 
Sir.

Mr. Speaker: Order, order.

Comptroller and Auditor-General

*401. Shri M. L. Dwivedi: Will the 
Minister of Finance be pleased to state:

(a) whether in view of the fact that 
continuation of the offices of Comptrol
ler and Auditor General under one 
person holding charge of the audit and 
accoimt Departments at the same time 
is not considered appropriate Govern
ment have decided to separate the two; 
and

(b) if so, since when this is likely 
to take effect?

The Minister of Finance (Shri C. D. 
Deshmakh): (a) and (b). Separation 
of accounts from audit is already in 
force in the case of Defence and Rail
ways. Separation in other spheres is 
beset with difficulties at present as it 
involves considerable change in the 
existing organisation and will entail 
expansion of staff and extra expendi
ture.

Shri M. L. Dwivedi: May I know how 
long it will take to achieve this sepa
ration?

Shri C. D. Deshmnkh: It is a very 
difficult question. An experiment was 
tried as early as 1931 in one State and 
it had to be abandoned. The shortage 
of manpower is a chief obstacle, apart 
from expenditure. And the incidence 
of expenditure is also likely to shift 
from the Centre to the States. It is 
very difficult to give a categorical 
answer to this question. The desir
ability of some sort of separation has 
been accepted in principle, and for 
the rest we must wait.

TEomicAL Institutions

*402. Shri M. R. Krishna: Will the 
Minister of Education be pleased to

state how many technical ixistitutions 
have been started in the country State- 
wise between 1950 and 1952?

The Minister of ComraalcatiMis 
(Shri Jagjivan Ram): The number of 
Engineering and Technical Institutions 
awarding degrees and diplomas and 
started during 1950 and 1952 was one 
each in Pimjnb, U.P., Rajasthan and 
Saurashtra; 2 each in West Bengal, 
Bihar and Madras and three in Mysore. 
Information about institutions awaid- 
ing certificates is not available.

Shri M. R. Krishna: May I know how 
many persons have so far been trained 
in these institutions, and how many of 
them are engineers and engineering 
scientists?

Shri Jagjiyan Ram: It is very difficult 
to give all the details about them. I 
have not got the information.

^  ^

[Seth Aehal Singh: Will the hon. 
Minister please state whether any such 
institution has been set up in Uttar 
Pradesh also?]

[Shri Jagjivan Ram: As I have said 
already, one has been opened in Uttar 
Pradesh also?].

Shri K. K. Basn: May I know
whether all the institutions are of the 
same standard?

Shri Jagjivan Ram: Some of them 
give degrees, some award diplomas. 
They are not of the same standard.

Shri Barrow: How many of these are 
State-aided and how many are purely 
Government institutions?

Shri Jagjivan Ram: Some are entirely 
State-owned; others are owned by pri
vate bodies. I am not sure whether 
State-aid is given to all by Govern
ment or not.

Cantonment Boards

*403. Pandit M. B. Bhargava: Will 
the Minister of Defence be pleased to 
state:

(a) when the elections in the different 
cantonments of India were last held;
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(b) the steps so far taken for the 
preparation of electoral rolls on the 
basis of adult franchise in the various 
cantonments in India and by which date 
new Cantonment Boards on the basis 
of adult franchise are likely to be 
constituted; and

(c) the reason for delay in forming 
new cantonments on the basis of adult 
franchise?

The Minister of Defence (Shri 
Gkvpalaswami): (a) Elections were last 
held in 29 Cantonments in 1946 and in 
the remaining 26 in 1951.

(b) The Cantonments Electoral 
Rules, 1945 were amended in April,
1950 so as to provide for the prepa
ration of Electoral Rolls on the basis 
of adult franchise.

Elections on the basis of adult 
franchise have already been held in 
26 Cantonments. Electoral Rolls have 
also been prepared on this basis in the 
remaining 29 Cantonments.

New Cantonment Boards will be 
constituted shortly.

(c) Elections in 29 Cantonments, 
which are due, had to be postponed in 
deference to the general desire of the 
residents of Cantonments for the 
revival of the ward system.

Pandit M. B. Bhargava: May I know 
whether the Government had appoint- 
^  a Committee to take up the revision 
of the Cantonment Act, and if so, 
what were the recommendations of 
that Committee and has the Govern
ment any intention to implement the 
recommendations of that Committee?

Shri Gopalaswami: I have not the 
information definitely. I should not 
like to be inaccurate. If the hon. Mem
ber will put down a question, I will 
tell him in what stage that matter is.

Pandit M. B. Bhargava: Is it the
intention of the Government to sepa
rate the civil population areas and to 
bring them under the jurisdiction of 
the Municipal Act?

Shri Gopalaswami: At present, so far 
as the Defence Ministry is concerned, 
there is no such intention.

[Seth Achal Singh: Will the hon. 
Minister please state by when will 
the work of preparing Electoral Rolls 
be completed?]

Shri Gopalaswami: It is expected 
that they will be completed before the 
end of the year.

Cantonment of Nasirabad

*404. Pandit M. B. Bhargava: Will
the Minister of Defence be pleased to 
state:

(a) what progress has so far been
made in the implementation of the 
water supply scheme in the canton
ment of Nasirabad; <

(b) what amount was sanctioned by
the Government of India for the pur
pose; and

(c) by which date the scheme is 
likely to materialise?

The Minister of Defence (Shri 
Gopalaswami): (a) and (b). The water 
supply installation has been completed. 
A grant-in-aid of Rs. 1,31,000 was 
sanctioned by Government therefor.

(c) The scheme is already in opera
tion but the two supply wells of
6*0 ft. depth provided in the scheme 
could not be dug deeper than 23 and 
40 ft., respectively, due to rocky strata 
at these levels. As it is the expert 
opinion that further deepening will not 
yield additional water, the question as 
to whether the present yield will meet 
expected requirements is being examin
ed.

fiidi Licences

*405. Shri N. S. Nair: (a) Will the 
Minister of Finance be pleased to state 
whether the Central Government intro
duced A-Class and B-Class licences for 
Bidi manufacturers and later on with
drew the same in 1951?

(b) If so, have Government refunded 
the deposits?

The Minister of State for Finance 
(Shri Tyagi): (a) When an excise on 
bidis was proposed in the Finance Bill,
1951, and was brought into immediate 
effect from the 1st March 1951, by a 
declaration made in the Bill under the 
Provisional Collection of Taxes Act, 
1931, bidi manufacturers were requir
ed to take out a licence in Form L‘.-4 
under the Central Excise Rules, 1944, 
on payment of a fee of Rs. 50 per year. 
Since, however, the tax was introduced 
in the middle of the year, the smallest 
class of bidi manufacturers were asked 
to pay the concessional rate of Rs. 
37/8/- for the year 1951.

When the Finance Bill, 1951, was 
passed into an Act about two months 
later (i.e., on the 27th April 1951), the 
excise duty which had been pro
visionally introduced on bidi was
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dropped, dnd the licensing of bidi 
manufacturers was accordingly with
drawn. •

(b) Immediately on the abolition of 
the excise duty on bidis, instructions 
were given to Collectors of Central 
Excise to refund as expeditiously as 
possible, the licence fees which had 
already been collected from bidi manu
facturers. Up-to-date particulars of 
the fees which have already been re
funded are being collected from the 
office concerned and will be placed on 
the Table of the House. The time for 
the Question-hour is over.

Several Hon. Members: No, no.
Mr. Speaker: Any time fSken is time 

taken from the Question-hour, which is 
very important. It is not yet over. I 
am sure of that.

Shri N. S. Nair: May I know whether 
any amount has been refunded to any
body, an3nvhere in India?

Shri Tyagi: We have received 29,000 
claims and those claims have been 
sifted. I believe more than half of the 
amount claimed must have been 
refunded.

Shri T. K. Chaadhnri: Is it on the
basis of positive information that the 
hon. Minister is speaking? He said 
that he “believes” or “understands” 
that a large number of claims must 
have been settled.

Mr. Speaker: He is answering from 
the records. Whatever he is saying is 
definite.

Shri N. S. Nair: What is the meaning 
of the word ‘sifted*? The claims are 
there and the people who have taken 
the licences are there. Are they being 
paid or are only selected people paid?

Shri Tyagi: Difficulty has arisen in 
some cases where the license fee v/as 
realized from bidi manufacturers. At 
the same time the tobacco obtained 
from the warehouses was at a lower 
rate. The rate of excise duty on 
tobacco leaf was raised. So in cases 
where delays have occurred, there is a 
dispute. The bidi manufacturers are 
required to refund to the Government 
the excess duty, which they are now 
required to pay, because they took 
tobacco at a lower rate of duty, which 
was afterwards enhanced and on this 
side the Government has to refund the 
license fee. So, an adjustment is tak
ing place. It is because of the account
ing that delay has occurred.

Shri B. S. Murthy: May I know 
whether there is Inordinate delay in

the refund of the deposits and also 
whether discrimination is shown. Sir?

Shri Tyagi: The delay is not on our 
side. In fact, the delay is due to the 
bidi manufacturers who are still 
struggling to keep back the excess duty 
which they are liable to pay. It is on 
that account that their cases have not 
yet been settled.

Shri Velayudhan: May I know
whether the refund will be made at 
least within a month’s time? It is from 
two months to one year since they are 
pending.

Mr. Speaker: Order, order. It is 
obvious. The claims will have to be 
investigated.

Aerodrome at Sabeya

*406. Shri Jhnlan Sinlia: Will the 
Minister of Defence be pleased to 
state:

(a) the total area of land taken 
possession of for construction of the 
aerodrome at Sabeya (Huthwa) 
Police station Meergunj, District 
Saran (Bihar);

(b) the rate of compensation pay
able per acre of land acquired perma
nently and also for that, if any occu
pied temporarily; and

(c) whether it is a fact that, for a 
large area of land comprised in that 
aerodrome, no compensation has so 
far been paid?

The Minister of Defence (Shri 
Gopalaswami): (a) 758 097 acres.

(b) The cost of permanent 
acquisition varies according to the type 
of land. It has been fixed as follows In 
this case—

1st Class land Rs. 1,883 per acre.
2nd Class land Rs. 1,183 per acre.
3rd Class land Rs. 860 per acre.

No land is now under temporary 
occupation.

(c) The lands were under re
quisition up to 5th July, 1945. Full 
recurring compensation has been paid 
to all land owners concerned for the 
entire period of requisition. On 6th 
July, 1945 the lands were notified for 
acquisition. The Collector announced 
his award in 1949 on various dates. 
The tenants did not accept the 
Collector’s award. An arbitrator was, 
therefore, appointed by the Bihar Gov
ernment who gave his award in 
September 1950, fixing the rates as in
(b) above. Since then, an amount of 
Rs. 1,77,969/7/10 has been paid to land
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owners in respect of 163-235 acres. 
Payment in respect of the remaining 
area is in progress and it is hoped that 
it will be completed during this 
financial year.

Shri S. C. Samanta: The clock is cut 
of order.

Mr. Speaker: I have said that 
already.

The Question-hour is over.

WRITTEN ANSWERS TO QUESTIONS 
Colombo Plan

♦399. Pandit Monishwar Datt 
Upadhyay: Will the Minister of Finance 
be pleased to state the amount of aid 
Iiidia is getting during the year
1952-53 from different countries under 
the Colombo Plan?

The Minister of Finance (Shri C. D. 
Deshmnkh): I would invite the
attention of the Member to the state
ment laid on the Table of the House in 
reply to question No. 170 on the 26th 
May, 1952.

Indian Cc» ipanies Act

*407. Pandtt M. B. Bbarexv^: (a)
Will the Minister of Finance be pleas
ed to state whether Government have 
taken any action under clause 7, Sec. 
153 (c) (2) of the Indian Companies 
Act on the information supplied to 
them?

(b) Has any further information 
been brought to the notice of Govern
ment by any member of any company 
for taking action imder Sec. 153 (c) 
<2)?

The Minister of Finance (Shri C. D. 
Beshmnkh): (a) and (b). Some of the 
more glaring cases, which I referred to 
in course of discussion on the Indian 
Companies (Amendment) Bill, are 
being pursued with reference to sub
section (2) of section 153C of the Indian 
Companies Act. In one of these cases, 
a report from the Inspector is expect
ed to be received shortly. In two 
other cases, share holders have them
selves submitted applications to the 
Court under sub-section (1) of section 
153C; the Govermnent would have an 
opportunity of being heard in due 
course under sub-section (3) of section 
153D. Two other companies have since 
gone into voluntary liquidation. Share
holders of another company have filed 
a petition to the Court for compulsory 
winding-up.

2. Inquiries into the affairs of some 
other companies have been initiated 
through the State Governments. The

nature of action which could be taken 
in each case would depend on the find
ings and their relevance Jto section 
153C. Under that section it is not cnly 
necessary to prove that the affairs of 
a company are conducted in a manner 
prejudicial to the interests of the com
pany or oppressive to some part of the 
members but also that the facts dis
close such a state of affairs as v/ould 
justify the making of a winding up 
order. It is, therefore necessary to 
collect information in regard to the 
continuing irregularities, if any, and to 
correlate it to the past transactions. 
The Government are trying to collect 
such information in regard to some of 
those cases.

Energy from Sun-heat

•468. Giani G. S. Mnsaflr: (a) Will 
the Minister of Natural Resources and 
Scientific Research be pleased to state 
whether some project has been de
veloped to produce stoves to be fuelled 
by the sun’s rays?

(b) If so, when are such stoves ex
pected to come into the market and 
what will be their estimated price?

(c) Are Government aware as to 
whether any such efforts are being 
made by any private individuals?

The Minister of Commnnicattons 
(Shri Jagjivan Ram): (a) and (b). 
Yes, Sir. The National Physical 
Laboratory of India has been carrying 
out research to utilise solar energy in
cluding production of cheap solar 
cookers. Experimental models of such 
cookers have been made and the 
question of their production on a com
mercial scale is under consideration. 
It is estimated that the cost of a small 
cooker producing heat equivalent to 250 
watts would be between Rs. 50 and 
Rs. 60. '

(c) The National Physical Labora
tory of India has carried out a survey 
of past literature on utilization of solar 
energy and the survey showed that 
several experiments have been carried 
out both in India and in other countries 
to cook food with solar heat and these 
have met with varying success. The 
National Physical Laboratory, is, how
ever, working to produce a cheap solar 
cooker.

Scheduled Castes

♦409. Shri Beli Ram Ihis: (a) Will 
the Minister of -Education be pleased to 
state what is the total population of 
the Scheduled Castes within the 
RepubUc of India?

(b) What amount of money is being 
spent by this Government for the
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«pread of Education amongst ihe 
Scheduled Castes out of this years 
budget?

(c) What is the per capita expendi
ture on education in India?

(d) What is the approximate ^  
capita expenditure on Education of the 
Scheduled Castes?

The Minister of Comnniiiicatloiis 
(Shri Jagjivan Eam): (a) Figures for 
1951 census are not yet available but 
according to 1941 census, Scheduled 
Castes within the Republic of India 
numbered approximately 4,40,00,000.

(b) Besides expenditure being in
curred by most of the States on the 
education of Scheduled Castes students 
by way of exempting them from pay
ment .of tuition fees and award of 
scholarship for their primary, 
secondary and higher education, the 
Government of India propose to spend 
Rs. 8,75,000 out of 1952-53 budget for 
scholarships to Scheduled Caste stu
dents pursuing post-matripulation 
education.

(c) According to 1949-50 returns, 
expenditure on education was Rs. 2*9 
per capita of the population.

(d) The information is not available 
«s  separate statistics to show expendi
ture on Education of Scheduled Castes 
are not maintained.

U. N. Secretaky-General

*416. Shri N. P. S ii^ : Will the 
Minister of Finance be pleased to 
Mate:

(a) whether the Secretary-General 
of the United Nations has appointed 
a Resident-Technical-Assistance Re
presentative in India in pursuance of 
the Agreement entered into between 
India and the United Nations in New 
Delhi on the 14th February. 1952 and 
if so, when; and

(b) whether the Government of India 
or the United Nations or both will 
meet the expenses of the Representa
tive in India?

The Minister oi Finance (Shri C. D. 
DesUotitkh): (a) Yes, but the re
presentative has not yet arrived in 
India.

(b) The expenses of the Representa
tive in India would be shared between 
the Government of India and the 
United Nations. The United Nations 
will pay the salary and subsistence 
allowance whereas the Government of 
India would provide secretarial assist- 
67PSD.
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ance and facilities for transport 
and medical carfe.

Anti-Tank Grenades

*411. Shri A. K. Gopalan: (a) Will 
the Minister of Defence be pleased ta 
state whether any anti-tank grenades 
were bought recently from a firm in 
France?

(b) If so, what was the total amount 
paid for the whole deal?

(c) Is it a fact that the money paid 
for the grenades was in excess of tbe 
actual market rates?

(d) If so, what action was tak^  
against those responsible for the loss?

The Minister of Defence (Shri 
Gopalaswami): (a) Yes.
'  (b) It would not be in the public 
interest to give an indication of the 
size of the demand.

These are not ordinary market- 
atJle Luilimodities for which rates are 
quoted openly by manufacturers. In 
such cases prices hiave to be specially 
negotiated.

(d) There was no loss and, therefore, 
the question of taking action against 
those responsible for the loss does not 
arise.

TumoN Fees in Central Universities

•412. Shri A. K. Gopalan: (a) Will 
the Minister of Education be pleased to 
state 'whether there has been an in
crease of tuition fees in Aligarh and 
other Centrally Administered Univer^ 
sities?

(b) If so, what is the percentage o f  
the increase?

(c) How much, if any, increase has 
been made in the pay of the Vice
Chancellor of the Aligarh University?

(d) Has any new post of a Pro-Vice
Chancellor been created in this Uni
versity and what is his pay?

(e) Have the Government of India 
recommended the restriction of admis
sion of students in the Centrally Ad
ministered Universities?

The Minister of Con^nonicatioils 
(Shri Jagjivan Ram): (a) Tuition fees 
in Aligarh Muslim University and 
Visva-Bharati have been increased to 
bring these in line with the fees in 
other ;ientral Universities. Tuition fees 
have not been increased in this Delhi 
University. The Banaras Hindu Uni
versity have increased fees Dnly foF 
their Aioirveda Course and for Labora
tories.
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(b) The percentage of increase is 
given in the statement which i§ placed 
on the Table of the House. [See 
Appendix III, annexure No. 3.]

(c) No increase has been made.
(d) Yes. The pay of the post is Rs. 

1,500 p.m.
(e) The Reviewing Committee

appointed by the Government of India 
recomrpended that the sanctioned 
stren^h of admission to these Uni
versities should be fixed on the
basis of their present teaching staff, 
equipment and class room accommoda
tion available, and should not be 
exceeded by more than 10 per cent, 
-without the previous approval of the 
Central Government. The Government 
o f  India have accepted this 
recommendation of the Committee.

3TTTO T^o : wm
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Election Commission Office

[♦413. Shri R. S. Tiwari: WiU the 
Minister of Law be pleased to state:

(a) how much is being spent on ffa9 
Election Commission Office eveil 
month;

(b) whether this Commission will 
continue to function even after the 
General Elections in India have taken 
place; and

(c) if so, what will be its functions?]
The Minister of Law and Minority 

Affairs (Shri Biswas): (a) Rs. 23,500 
<appfoximately).

(b) Yes, Sir. It is a permanent body 
under the Constitution.

(c) Broadly speaking—
(i) Annual preparation of electora 

Tolls.
l̂i) Delimitation of constituencies.

(iii) Revision of scheme of polling 
stations and booths.

(iv) Conduct of all elections, includ
ing biennial elections to Upper Cham
bers and all bye-elections (including 
supply of election materials, ballot 
boxes, etc.).

(v) Scrutiny of the returns of 
election expenses and disqualifications 
arising therefrom,

(vi) Election Petitions and setting 
up of Election Tribunals.

(vii) Election statistics.
(viii) Revision of electoral law in the 

light of experience gained from time 
to time.

(ix) Public relations in matters re
lating to elections.

(x) Complaints and enquiries relat
ing to the General Elections, removal 
of disqualifications other than those 
arising from failure to lodge return of 
election expenses, appointment of 
Returning and Assistant Returning 
Officers and Electoral Registration 
Officers and keeping the list of such 
officers up to date.

Savings Deposit

*415. Shri Jhnlan Sinha: WiU the
Minister of Finance be pleased to state:

(a) whether it is a fact that rules 
for payment of interest falling due on 
the purchase of various classes of 
Savings Certificates have not yet been 
framed and communicated to the 
treasuries concerned for payment of 
the interest; and

(b) if so, what action has been or is 
proposed to be taken to ensure timely 
payment of interest to the investors?

The Minister off Finance (Shri C. D. 
Deshmukh): (a) No, Sir.

(b) Does not arise.

National Laboratories

♦416. Shri Gnmiiadaswamy: Will the 
Minister of Natural Resources and 
Scientific-Research be pleased to state:

(a) the amount of money spent in 
establishing National laboratories;

(b) the number of research scholars 
ged in the various research 
nes initiated under the C.S.I.R.;

and
(c) the number of research scholars 

thrown out of research work on 
account of the abolition of certain 
posts?
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The MiBistcr of Communications 
<Shri Jag ĵivan Ram): (a) A statement 
giving the information required is laid 

on the Table of the House. [See 
Appendix III, annexure No. 4.] '

(b) 112 research assistants are at 
present engaged on temporary research 
schemes financed by the Council of 
Scientific and Industrial Research. This 
is apart from the 242 Scientific Officers, 
339 Research Assistants and 156 
Xiaboratory Assistants engaged in the 
■various National Laboratories.

(c) No posts under the Council of 
Scientific and Industrial Research 
were abolished during the last 2 years. 
•On the recommendation of the Board
of Scientific and Industrial Research, 
certain temporary research schemes 
“financed by the Council of Scientific 
^nd Industrial Research on which work 
liad been completed, were stopped, as 
a result, the services of 40 persons (39 
Research Assistants and one Labora- 
■tory Assistant) automatically terminat
ed; of these 9 were re-employed on 
•other research schemes.

NftTioNAL Laboratories (Working)
*417. Shri Gmnpadaswamy: (a) Will 

the Minister of Natural Resources and 
Scientific Research be pleased to lay 
on the Table of the House the Report 
of Professor Burnal on the working of 
the National Laboratories in India?

(b) What is the action taken by the 
Government of India on the said 
Report?

The Minister of Communications 
(Shri Jagjivan Ram): (a) Professor

D. Bemal has not written any report 
on the worki^ of the National Labora
tories in India.

(b) Does not arise.
H istorical Research and Reference 

Divisions

*420. Dr. Lanka Sundaram: Will the 
Minister of Defence be pleased to state 
the policy of CJovemment in regard to:

(i) the preservation and maintenance 
of the Historical Research and Refer- 
-ence Divisions in the Ministry of 
Defence; and

(ii) recruitment and salaries of the 
officers of the said Division?

The Minister of Defence (Shri 
fxopalaswami): (i) There are no such 
divisions in the Ministry of Defence.

<ii) Does not arise. ,
Combined Inter-Services Historical 

Section
*^1. Dr. Lanka Sundaram: wm the

IVIinister of Defence be pleased to place

on the Table of the House a copy eadi 
of the following documents relatinj? to 
the Combined Inter-Services Historical 
Section in the Ministry: .

(i) the agreement between India and 
Pakistan regarding the sharing of 
expenditure incurred in the mainten
ance of this Section; and

(li) the expenditure incurred on tbi* 
Section in the year 1951-52?

The Minister of Defence (Shri 
Gopalaswami): (i) There was no
formal agreement of which a copy can 
be laid on the Table of the House. The 
matter was discussed at a meeting of 
the Inter-Dominion Defence Secretaries’ 
Committee held on the 4th July 1948 
where it was agreed that the cost of 
the Combined Inter-Services Historical 
Section will be shared between India 
and Pakistan in the proportion of 70:30.

(ii) About Rs. 3,30,000.

Combined Inter-Services Historical 
Section

*422. Dr. Lanka Sundaram: Will the 
Minister of Defence be pleased to state;

(a) whether it is proposed to conti
nue indefinitely the Combined Inter
Services Historical Section in the 
Ministry;

(b) whether and when India's own 
(without Pakistani participation) Inter
Services Historical Section will be jes- 
tablished; and

(c) whether Government will recruit 
all officers, including the Director, to 
this Section through the Union Public
Service Commission after due adver
tisement of the posts?

The Minister of Defence (Shri 
Gopalaswami): (a) No.

(b) There is at present no proposal 
to start our own Historical Section on a 
permanent basis.

(c) Does not arise.

Grants to A ssam

♦423. Shri J. N. Hazarika: Will the 
Minister of Finance be pleased to state;

(a) whether any representation has 
been received from the Government oi 
Assam for Central grants to the State 
in order to make good the defldt 
Budget for the year 1952-53; and

(b) if so, what steps have so far 
been taken in the matter?

The Minister of Finance (Shri C. D. 
DeshmuUt): (a) No, Sir. But a
representation has been received for
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assistance to them for their develop- 
iftent schemes.

(b) The matter is under considera
tion.

Basic Education

*424. Prof. Agarwal: (a) Will the
Minister of Education be pleased to 
state the names of States which have 
not yet introduced Basic education at 
the primary stage?

(b) What are the names of States 
which have recognised Basic Schools 
as equivalent to the middle schools for 
purposes of admission to the Bigh 
school classes?

(c) Which States have oi)ened post- 
Basic schools and with what results?

(d) Are Government aware that a 
Basic University has now been started 
in Sevagram?

The Minister of Ck^mmiinicatioiis 
(Shii Jasrjivan Ram): (a) According 
to the information available, the States 
of Andaman and Nicobar Islands, 
Bilaspur, Bhopal, Himachal Pradesh, 
Manipur and Vindhya Pradesh have 
act introduced Basic Education 
(Primary and Middle).

(b) A few States like Bombay and 
fiihar have done so but the Central 
Advisory Board of Education has 
recommended that all States should 
take steps to do so.

<c) So far as information is ov'ail- 
abte, ohiy the Bihar State has done so 

some other States a ê also now 
examining the question. The Bihar 
experiment in this direction has made 
a good beginning.

(d) The Sindustani Talimi Sangh 
have started a department for boys 
and girls who hav~e completed seven 
years of basic education. This is the 
post-basic department which according 
to the Sangh, corresponds to the 
University stage. But this position has 
not been examined by the Government 
ot India. ,

National Defence A cademy,
Dehra Dun 

*425. Prof. Agarwal: (a) WiU the 
Minister of defence be pleased to state 
how many candidates applied for ad
mission to the National Defence 
Academy, Dehra Dim during 1951-52?

<b) How many of them were reject
ed as a result of the medical test?

(c) What was the number (State- 
wise) that were finally admitted?

(d) What is the average monthly ex
penditure on the education of each 
cadet in the Academy?

<e) Wh0t portion of this e^tpendituro 
is borne by Government? '

(f) Are the cadets imparted m y  
education in agriculture?

The Minister of Defence (Shri 
Gopalaswami): (a) to (c). I place two 
statements on the Table of the House^ 
[See Appendix III. annexure No. 5.}

(d) The approximate monthly 
expenditure per cadet is Rs. 600 in the- 
Joint Services Wing and Rs. 550 in the- 
Military Wing.

(e) The entire cost of training is: 
borne by the Government.

(f) No.
A id to Nepal

•426. Shri B. S. Mnrthy: Will the 
Minister of Finance be pleased to stale:

(a) whether any technical aid has- 
been given to Nepal; and

(b) if so, what?

The Blinister of Finance (Shri C. D.. 
Deshmnkh): (a) Yes, Sir.

(b) Two persons were given training 
at the International Statistical Educa— 
tion Centre, Calcutta in July—^Decem
ber, 1951.

Scheduled Tribes Stipends

*427. Shri Brehmo-dfditdhBry: Will 
the Minister of fiductftkin be pleased* 
to state the number of stipends, at 
presCTrt, granted to Scheduled Tribe* 
Students of India for studies in—

(i) the coUeges and Technical insti
tutions; and

(ii) the Secondary Schools, 
and the amoimt of each stipend?

The Minister of Cmnmunications' 
(Shri Jagjivan Ram): The hon. Mem
ber’s attention is drawn to the state
ment laid on the Table of the House. 
[.See Appendix III, annexure No. 6.]

Ford Foundation A ssistance

m. Dr. Ram Subhag Singh: Will the 
Minister of Finance be pleased to*
state:

(a) the total amount of money which 
has been granted by the Ford Founda
tion for organising village develop
ment projects and setting up centres 
for training staff;

(b) whether the Foimdation grant 
will cover the entire recurring non
capital cost of these centres; and

(c) whprefrom the capital cost of! 
tbeae centreB will be met? ' '
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The Minister of Finance (Shri C. D. 
Deshmukh): (a) The total amount of 
m on^ allocated so far by the Ford 
Foundation for setting up 5 extension 
training centres and 15 int^sive de
velopment projects is 1*2\ million 
dollars. \

(b) and (c). The Ford Foundation 
grant will cover the entire cost, capital 
and non-capital, recurring and non
recurring, of the 5 extension traimng 
centres for 3 years. Regarding the 15 
intensive development projects, the 
Foundation will bear the entire cost, 
capital and non-capital, recurring and 
non-recurring, in the first two years 
and one-third of the recurring (non
capital) cost in the third year.

Export Duty on Raw Jute

67. Dr. P. S. Deshmnkh: (a) WUl the 
Minister of Finance be pleased to vState 
the variations in the rate of export 
duty on Raw Jute, Jute goods, Hessian, 
Cotton, Tea, Coffee and Pepper from 
1st January, 1949 to 30th April, 1952?

(b) What were the dates on which 
the changes came into effect?

The Minister of State for Finance 
(Shri Tyagi): (a) and (b). A state
ment showing the variations in the rate 
of export duty on the articles in 
question is placed on the Table of the 
House. [See Appendix III, annexure 
No. 7.]

Free Primary Education m  
Cantonments

6S. Shri N. S. Jain: (a) Will the 
Minister of Defence be pleased to state 
how many Boards have opened (i) 
new primary, and (ii) Higher Second
ary Sdiools, since 15th August, 1947?

(b) What percentage of the income 
of these Boards is spent on education?

(c) How many Cantonment Boards 
are maintaining library and reading 
rooms?

The Minister of Defence (Shri 
Gopalaswami): (a) to (c). A state
ment is laid on the Table of the Flouse. 
[See Appendix III, annexure No. 8.]

Loans to Displaced Persons

69. Shri Vidyahukar: Will the
Minister of Flnanee be pleased to
state:

(a) the number of applications re
ceived by the Rehabilitation Finance 
Administration from the displaced 
persons upto March, 1952 for (he 
grant of loans for Industrial purposes;

(b) the number of applications 
granted;

(c) the number of applications
reje<Hed;

(d) the number of applications
pending for disposal;

(e) the number of applications
which have been granted, but no loan— 
has been advanced so far;

(f) the total amoimt applied for;
(g) the total amoimt sanctioned; and
(h) the normal i)^ od , that on the

average an application takes to 
finally disposed of? ^

The Minister of Finance (Shri C. D. 
Deshmukh}: (a) The Rehabilitation 
Finance Administration receives appli
cations for loans for both industrial 
and business purposes and does not 
maintain separate statistics about
receipt of industrial loan appJications. 
The total number of loan applications 
received up to 31st March 1952 is 
65.619. This includes 41,567 applica
tions received as a result of the re
opening of the application lists for a 
limited period from the 20th of July,
1951, to the 30th of September, 1951.

(b) The total number of loan appli
cations sanctioned up to 31st March,
1952, is 9,621; of these, 1,953 were for 
industry.

(c) Total number of loan applica
tions rejected up to 31st March, 1952, 
is 14,846.

(d) Total number of loan applica
tions pending as on 31st March, 1952, 
is 41,152. As already stated, most of 
these were received after the reopening 
of the lists and as many as 32,219 were 
received after 25th September, 1951.

(e) Total number of loan applica
tions sanctioned but in which cases no 
loan has been advanced up to 31st 
March, 1952, is 4,508.

(f) No statistics are maintained by 
the Administration showing tiie total

, amount of loans applied for.
(g) The total amount of loans 

sanctioned is Rs. 8,25,19,350 out of 
which an amount of Rs. 2,31,46,750 
represents industrial loans.

(h) In view of the large number of 
applications on hand, they have to be 
taken in chronologicsd order and not 
more than 2,000 can be dealt with each 
month. It therefore takes a consider
able time befwre the turn of an appli
cation to be dealt with comes and it is 
not possible to state how long this 
takes. Once an application is taken 
up, it does not take more than a month 
to dispose of except in tho case of 
industrial loan applications which have 
to be kept pending for reports from 
State Governments.
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HOUSE OF THE PEOPLE
Tuesday, 3rd June, 1952.

The House met at a Quarter Past
Eight of the Clock

[M r . S peaker  in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

9-15 A.M.

PAPERS LAID ON THE TABLE
N otifications under  Section  2C of the

In surance  A ct

The Minister of Finance (Shri C. D. 
Deshmukh): I beg to lay on the
Table a copy of each of the foUovnng
Notifications of the Ministry of Fin
ance under sub-section (2) of Section
2C ol the Insurance Act, 1938:

(i) Notification No. 658-1 ( 2) /44,
dated tne 7th April, 1952_. [Placed m
Library. See No. P-14/52.]

(ii) Notification No. 666-I(l)/46,
dated the 7th April, 1952. [Placed in 
Libr.' I/. See No. P-15/52 ]

GENERAL BUDGET— GENERAL
DISCUSSION—con(d.

Mr, Speaker: We will now proceed
wit'n the General Discussion of the 
Budget. I need not reoeat the time
limit and the other ooin .̂s which hon. 
Members will bear in mind.

Shri Kandasamy (Tiruchengode): 
The clocks have stopped. Sir.

Mr. Speaker: Unfortunately, it ap
pears that while I am trying to attend
to every nook and comer of the pro
ceedings, hon. Members are not at
tending to the proceedings. This is
47 r<&D.

icao

the fourth time that an hon. Member
from this com er has raised this same
point, which was raised from here,
from there. If they attend to the pro
ceedings, it will be aU right This
point need not be repeated. I have
got a watch with me and I shall
go by that. Hon. Members need not
go by these clocks. Steps are being
taken to see that they are put in
order.

Dr. Jaisoorya (Medak): But, our
time does not agree with your time.

Mr. Speaker: Hon. Members will
realise,— I think Pope said it once—
it is with our judgments as with our
watches, no two go alike and yet eacb
believes his own. It is no use com
paring the watches. Times will never
agree. I &m now going by niy time. 
It is now 9-17. It is not material
as to whether it is 9-17 or 9-20 or 9-25. 
The point is that the difference in the
time of 15 minutes will not be so ap
preciable as to be of any disadvantage
to any hon. Member. It is only a 
question of closing ‘ five minutes
earlier or later. I shall keen the time
and go according to my own w'atch, 
unless it also stops.

Shri Mattben (Thiruvellah): T
thank you, Sir, for the opportunity
you have given me to speak on the
Budget today. This commences a new
chapler in my life which has had
several eventful chapters already. But
this is quite different from the pre*- 
vious ones and I am glad to assure you
that I have taken this new life in all
s^Tiousness. I am sorry, Sir, that the
time.......

T

Mr. Speaker: Order, order. I might
inform hon. Member that Â Tittei 
speeches are not allowed. Of course, 
he may refer to his notes as copiously 
as he likes. Bui, he should not read
any speech, if he has got any. I da
not know what he is referring to. But^ 
looking at the speed at which he was
reading, very probably it is a .written. 
speech. So, he may refer to his notes^

ight

irseA
uslyl
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Shri Matthen: I am sorry, Sir, that 
the time at my disposal does not per
mit me to deal with any economic or 
social aspects of the Budget oir its 
implications, as I have to give priority 
to a very urgent matter concerning my 
distant State. Coming as I do from 
Travancore-Cochin, I have certain 
very serious problems that are now 
engaging the common man of this ' 
country, which I have to ventilate 
here.

At the same time, I should be failing 
in my duty if I do not congratulate the 
hon. Finance Minister for the bold, 
<:ourageous and sound Budget that he 
hp.s brought forward; bold, courageous 
and sound, I say, in the circumstances, 
that he or anybody can realise. I do 
appreciate the place he has given to 
the River valley projecls and other 
allied activities on wh ch rests the 
liope of India. I can also understand 
his painful duty in having had to stop 
the subsidy. I am sure he must have 
done it against his natural inclination, 
just like a surgeon who had to do a 
painful operation on his child that 
cannot appreciate the urgency of it. 
But, I wish he had shown some excep
tion to the common man. It is easy 
to talk about tightening one’s belt; but 
it has already been tightened beyond 
limit. I believe that the hon. Finance 
Minister and the hon. Food Minister 
-will attempt to show some concession 
so that the common man and the lower 
income classes are exempted from this 
stoppage of food subsidy. I expect 
some announcement to 'this effect be- 
iore the session closes.

The State of Travancore-Cochin, 
whose election results were such big 
news all over India, is a comparatively 
small State with a very large popula
tion. The educated unemployment and 
the consequent repercussions have 
"been on^ great headache for a long 
time. We are very good agriculturists 
and we have given a very good ac
count of ourselves in this line. But, 
the land at our disposal is very limit
ed, with the result that some of our 
people had to go to r»ur neighbouring 
district in Madras State, called the 
V ynad  district, which is very malarial. 
But. still our people got lands cheap 
Irom the Zamindar there, and in spite 
of the fact that they did not get any 
help either economic or technical or 
sociaV from anybody, not even from the 
Government, they have been able to 
develop the waste lands into first 
class garden lands, growing rice  
pepper, tapioca, cardamom, etc. I 
Tecently received a memorial from 
some colonists, who are now occu w - 

some landa in the district of 9 o m

Canara in Madras State. I believe the 
Madras Government will render them 
help, or at any rate will not evict 
them. I may assure, you. Sir, that we 
are a rugged, hard-working race. We 
are prepared to work hard and pro
duce more food if only we are given a 
chance to work on land than the Grow 
More Food Campaign has or is likely 
to give. My request is this. There 
are large areas of cultivable lands in 
India. Our people are prepared to go 
even to Andamans or Borneo and are 
anxious to develop land. That would 
be a great encouragement to the local 
people. I would request the hon. Food 
Minister to instruct the other States 
to find out the land available where our 
people can go, colonise and cultivate

In any case, agriculture alone will 
not solve our problem. Industrialisa
tion is our solution— both cottage and 
large scale. We have hydro-electric 
power and very large possibilities of 
development even to the extent of sup
plying to the neighbouring States. We 
have a long coast-line and a splendid 
natural harbour in Cochin. There is 
plenty of intelligent, skilled, and un
skilled labour. We can work oq any 
machines. But, we have not been 
fortunate to get any of the big indus- 
tried plants that have gone to other 
more fortunate centres. Even the 
Rare Earths Company at Alwaye, in 
which we provide half the capital and 
the raw material required, was at
tempted to be snatched away from us. 
It was almost by a fluke that we were 
able to retain that. I request you. Sir, 
to make an effort to see ^ a t  the future 
factories, at least some of them, go to 
our part of the country which can 
solve our problem. Even the Plan
ning Commission has not been over- 
generous to us. Let me bring home 
one inevitable factor out of this un
employment situation of my State. It 
is no more news that we are the danger 
point of India. If adequate solution 
is not found in the next five years for 
the educated unemployed. I am afraid 
we may prove to be the danger for the 
whole o f  India. I am not mentioning 
this as a threat, but only stating a sad 
fact.

We are very good agriculturists as 
I have already pointed out. If. Sir, 
you happen to travel from one end of 
Travancore to the other up to the 
Cape, you will hardly find one furlong 
o f road side without a house or a 
cultivated garden. In spite of that, we 
are a chronic deficit ^ ate. But for 
tapioca which you will find all over 
the*<Jountry practically all through the 
3rear, but for this, thousands o f our 
people. would have* died of hunger h r

■ K>- ‘ •:  ■ .
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now. We did not need the efforts of 
any Grow More Food Campaign to 
persuade our people to intensive culti
vation. Even the poor man buys' 
chemical manure and produces far 
more than his predecessors had ©ver 
done. But as I have already poinwd 
out, we have no more land. Cons^ 
quently, our people are prepared to 
migrate to any n’.ace And I can as
sure you, again, that they will make 
the waste land, the uncultivated forest, 
even though malarial, first class 
gardens. They ar^ prei:>ared to worK 
and produce.

A more urgent and immediate 
problem is the plight of nearly one 
and a half million people who have 
been engaged in the coir manufactur
ing industry. The situation is getting 
worse, as there seems to be very little 
hope of the revival of the coir mats 
and matting industry in the near 
future. This havs been brought about 
mainly because of the restrictions of 
credit in the United Kingdom, which is 
our chief market. The derrianci for 
coir mat and matting has almost 
vanished. Till the end of March 1952, 
as compared with the corresponding 
period in 1951, the drop in exports has 
been to the extent of 50 per cent. The 
April figures show a much biger drop. 

While it is the inability of the United 
Kingdom to import more, countries 
like Australia have restricted the im
port of coir mat and matting by 80 
per cent. The U.S.A. where there is 
plenty of scope for our coir products, 
where we had a' good market, has al
most choked us off by their Tariff wall. 
As a long-term measure, let me re
quest the Government of India to give 
a fillip to the coir matting industry 
during the negotiations or trade agree
ments which they will haye with other 
countries. Meanwhile, it is very neces
sary to tide over the crisis. It is 
estimated that nearly 100,000 families 
are directly or indirectly dependent 
upon the coir industry who are actual
ly out of work, and a deputation has 
come from Travancore to present a 
memorial to the Prime Minister, and 
they have done it, and I believe they 
are getting sympathetic ('onsideration. 
But all temporary measures of relief 
win be only a temporary nqlliative. A 
long-term solution has to be found. I 
submit that as it was done in the case 
of the South Indian Coffee by the 
Coffee Board, a Coir Board should be 
set up to poDularise coir, coir pro
ducts all over India. We are not now 
producing enough for India’s de
mands, but the Coffee Board has been 
constituted to popularise this commo
dity all over India. W e want a Coir 
Board to do a similar job for coir 
fOat and mattings * Fortunately we

have like the U.S.A. got a very ex
tensive potential :home market. This 
coir matting x)f ours has got the 
characteristic of being waterproof, 
which very seldom any other fibrous 
mat possesses, and can be used as a 
floor covering all over India, if only 
a competent Board would do effective 
propaganda. I request the hon. Minis
ter for Com.merce and Industry to set 
up a Board for the purpose as soon 
as possible. That alone will solve the 
problem.

One more word about pepper. The 
old export duty on pepper was limited 
to about Rs. 15 per candy of 500 lbs. 
by the Inter Portal Trade Convention. 
After the integration with the Govern
ment of India, this export duty became 
the concern of the Union and the Gov
ernment of India put it down to about 
R<. 165 per cwt. as an anti-infiationary 
mefsu'^e. Now, Sir, the Government 
of India have reduced distinctly the 
export duty on other commodities. 
This stuiT. which is cur main concern, 
and our main source of income still 
carries the heavy levy of the export 
duty. I would request, Sir, that it is 
only just that this export duty on 
pepper should be reduced considerab
ly, if not canceled, to the former limit.

Shrimati Sucheta Kriijalani (New 
Delhi): Sir. while I rise to say a few 
words on the Budget, I am fully con
scious of the difficulties which the hon. 
the Finance Minister has to face. His 
is a very difficult task. In his own 
way, he has tried to do what he can. 
But we have to see whether the policy 
enunciated in the Budget will help us 
or not in the development and better
ment of our country. Talking from 
the pifrely financial standpoint, the 
Budget proposals, to use a very mild 
word, are disheartening. There has 
been an over-all increasing deficit. If 
you take last year’s figures, you will 
find that the deficit has even increased. 
In 1951-52 Budget estimates, the over^ 
all deficit was at Rs. 50 crores. In the 
revised estimates, it was 3*8 crores o f 
rupees. We are now told the deficit 
would be Rs. 75 6 crores, I know that 
the Government has been anxious to 
put a check on inflation. Even the 
hon. the Finance Minister’s speech 
refers to the steps taken by the Gov
ernment to put a check on inflation. I 
would like to ask the hon. the Finance 
Minister whether the deceit of Rs. 75*6 
crores will not add to the inflationary 
tendencies in the country. Will it put 
a check on inflation or will it increase 
inflation? We do not know, how the- 
hon. the Finance Mini.«?ter now oro- _ 
poses to put an end to inflationary 
tendencies in the country w itt this 
Budget.
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Then there is another important 

point to which, he has drawn aliention. 
By the end of March we will be left 
wun a casn oaianca of Rs. 83.38 crores. 
After the Partition, we had a reserve 
of nearly Rs: 300 crores, but now we 
have been left with Rs. 83 crores. Out 
of this sum, Rs. 40 crores is the un
spent balance of foreign aid mainly 
received from the United States of 
America. The hon. the Finance Mi
nister admits in his speech that this 
is not a very happy position. He has 
used rather diplomatic language. 1 
would only like to quote the words he 
has h im s^  used: ‘T his balance will 
be what any prudent management of 
Exchequer would need as a minimum 
bank balance for the order of financial 
operations involved.”  I would like you 
to mark the words ‘minimum bank 
balance.* That means we cannot go 
below this. We have come to the end 
of our resources, as far as reserve is 
concerned. And the most interesting 
part of the speech is this, that if we 
raise the question of the economic 
evils of the present day, we are told, 
“ Wait on, wait on, for five or ten years, 
because we have got some magic 
schemes, the Five Year Plan and the 
development schemes, w'hich will 
redress all your grievances.”  My 
question is, how do you propose to 
finance these schemes? The only pro
posal that has been put forward is 
this, namely that we are depending on 
foreign aid. I would like to quote the 
hon. Finance Minister’s O'vn words. He 
has said arrangements are being made 
in such a way “ as to widen the flow of 
assistance from our friends outside.*’ 
All our energies are bent on getting 
more a?sis!ancs from outside. If 
the crucial moment, foreign aid fails, 
what are we to do? We cannot allow 
this co'untry to be he’d to ransom by 
any foreign Government. When we 
launch such expensive development 
projects, we have also to think of 
raising the necessary resources from 
within our own country. We cannot 
depend on foreign aid altogether. 
There is no mention in the Budget of 
the measures taken or prooosed to be 
taken by the Government to raise the 
flnanc'al r^'sources of the country. I 
understand there is a proposal to have 
a b<̂ tt'=*r’Tient le\^. Wherever these 
devejQoment projects are bein«; 
lunched, the betterment levy will be 
imposed on the citizens of that 
The fifst State, that is thinkirg of this 
betterr«?nt le w  at prps^nt is Orissa 
I understand that in the next session 
of the Orissa Legislature. thU ques
tion will t)e raised. I would very much 
like to see the reaction of the people

in these States to this proposed taxa
tion. Particularly, let us take the 
case o f Orissa. We do not know when 
th^. Hirakud- project wiil be finished. 
Meanwhile we have .wasted about Rs. 
tv/o crores, and we have scrapped one 
portion of the project. Who will pay 
for this loss? Will the people of Orissa 
be ready to pay the betterment levy 
and make good such losses? Therefore^ 
we have to thinkf^of how far we are 
going to raise our own resources to 
finance these projects. We can depend 
to a certain extent on foreign aid, but 
not so well as on our own aid.

Then coming to the Five Year Plan, 
thwe are certain questions which are 
agitating the minds of the people. In 
the Five Year Plan— it is really a 
commentary on planning up to this 
time there is ^ o  clear-cut statement 
on the financial implications of plan
ning or of the Final plan itself. One 
year of the working of the Five ’̂ jear 
Plan has already passed. We want to 
know what is the progress? We would 
like to have a complete report as to 
the progress made by the working of 
this Five Year Plan. We would alsa 
like to know what the clear-cut esti
mate of its financial implications is. 
We cannot go on asking the country 
to pay for something, of which we 

. have yet no clear idea. These are 
my general comments on the Budget 
from the financial standpoint.

Now, I come to the common man’s 
pomt of view on the Budget. From 
the common man’s point of view t)?is 
Budget, is a status quo Budget or a 
Budget which proposes no taxation and 
no relief. I know that the industriali.sts 
have on the whole welcomed this 
Budget. Perhaps they anticipated 
some fresh taxes taking into considera- 
t'On the reduction of Government in
come due to fall ’n export duties. But 
as no fresh taxes have been imoosed, 
they are pleased although they show 
some slight dissatisfaction bocause the 
surcharge on income tax and super 
♦•’.x imposed last year as an emergency 
measure has not been removed. But 
on the whole, their propaganda lhat 
the outer limit of direct taxation has 
reached and reduction on business and 
industry is called for, has been accept
ed by the Government. Therefore no 
fresh taxation on larger incomes has 
been proposed. But v/hat we fail to see 
is that no attemnt has been made in 
this Budget to shift the burden of taxes 
equitably on different income groups.
I would like to draw the attention o f 
the Government to the fact that 5th 
of tax revenue coming to the Ex
chequer is drawn from indirf'ct . ta\e:p.
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which impinge very heavily on ihe 
poorer classes. Now « n  top of that, 
for the urban people specially, we have 
removed the food subsidy. The re
moval of the food subsidy amounts to 
an indirect tax imposed on the poorer 
sections of our population. .Who are 
they? The middle classes, the Itower 

' middle class and the industrial labour. 
So it is not only that poorer people 
have had no tax relief, rather a new 
tax has been imposed on them in the 
form of the removal of the food 
subsidy.

The Finamce Minister told us in his 
fipeech that when we are taking up the 
question of food subsidy, we should 
view it against the background of the 
reduction in prices of other commo
dities which are of benefit to the con
sumer, and he also told us that :he 
cost of living index has come down. 
But that is not borne out by facts. We 
have recently seen tjtiat the cost of 
living index is taking an upward turn. 
If you take the prices of other com
modities, it is true that wholes»?le 
prices have come down but they niiike 
no npnrrc'able differeMce in retail 
price— ,’)t least I rpn talk of Delhi. The 
prices of commodities which came down 
slightly afler February or in March 
have agRin gone up. So in dur Budget 
— even I am talking of my own Budget 
—I see no aopreciable difference. The 
removal of food subsidy has in Delhi 
caused an increase of Rs. four per 
head, in rationed food alone. I can 
cite an instance. A poor man came to 
me. His income is Rs. 120 per mensem. 
He has got a large family and today 
he spends about Rs. 80 on rations 
alone. How is he going to meet his 
ot’.ier expenses? That is the position 
of the middle class man. The posi
tion of the lower class is far worse. 
We have not given the slightest re
lief to the lower class or the middle 
class. So I think that the time has 
come for the Government to carry on 
a detailed objective inquiry into the 
pattern of economic distribution in the 
country so as to re-adiust the 
budgetary burdens accordingly. Unless 
this distribution is done, wherefrom 
can we expect people to get any en
thusiasm? •

The Finance Minister has very kind
ly told us. that we must be ready for 
sacrifices because we are sacrificine 
for ourselves and for our children and 
for nobody else. We agree. The 
country would be ready for sacrifices 
nrovided there is equitable dislnhu- 
tion of the tax burden. Unless there 
is equitable distribution of that 
burden, wherefrom will the people 
have the enthusiasm which will help

in the implementation of the desrdop- 
ment projects? You cannot have en
thusiasm on hungry stomachs or on a 
sense of injustice. I would therefore, 
humbly like to draw the attention o£ 
the Finance Minister to this aspect of 
the Budget. We do not see any relief 
at all. It is not only status quo but 
it also adds to the burden tiiat we the 
poor men already have.

Now, certain arguments were given 
for the withdrawal of the food sub
sidy. We are told that the food sub
sidy acts as a discrimination in favour 
of the urban population; therefore, 
the food subsidy should be removed.
I think this argument has been 
brought to us very late in the day. 
The whole theory of rationing implies 
this discrimination. We are giving 
rationed food to 4.4 crores of the ‘ 
population. What about the 30 crores? 
You do not give them any rationed 
food. It is too late in the day to bring 
forward such an argument. We ac
cepted this position because of the 
special position that the urban popu
lation and industrial labour occupy 
in the economy of the country.

In ordsr to ^ive a sop to the critics, 
ten croies have been allocated, for 
minor irrigation projects out of 
twenty-five crores meant for food sub
sidy. I am very happy that the Fin
ance Minister has thought fit to fin
ance minor irrigation. We do joeed 
minor irrigation projects and we are 
all in favour of them. But I have 
some experience of the execution of 
these minor irrigation projects. I know 
how Government money is swindled 
and wasted in the name of minor irri
gation projects. For instance, I know 
o f cases where money was given for 
digging of tanks. The tanks were not 
dug. But very shallow tanks were 
dug just before the rains. And after the 
rains the Inspector was brought round 
and told that the tanks were dug but 
all the earth had gone down so that 
the tanks had become shallow. This 

•kind of cheating has been going on.
I can enumerate other instances also. 
So I would like the Finance Minister 
to keep an eye on the ten crores that 
are given for minor projects and to 
see that they do yield some results 
and they do really help in the grow 
more food campaign. . .

Now, about grow-more-food the Mi- 
ni.ster in his speech has given an ac
count of increases in agricultural pro
duction, He says jute production has 
increased to 4-8 l^kh bale.s, rntton 
crop has increased from 23 to 30 lakh 
bales. About food, he says— t̂hese are 
his words—“ the additional productioit
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IShrimati Sucheta Kripalani] 
from the grow-more-food schemes was 
more than offset by the fall in pro
duction in large areas of the country 
affected by drought or insufficient 
rains” . Drought did not affect food 
crops alone; it affected all crops. May
be there are other reasons which 
hampered the grow-more-food drive. 
Is it not a fact that land that was 
iinder food crops is increasingly going 
under commercial crops? For instance, 
in Madras land is going under tobacco, 
in Uttar Pradesh land is increasingly 
going under sugarcane and in Bengal, 
imder lute. Why is this happening?

-^Because the poor cultivator finds that 
it is a better economic proposition for 
him to do so. Therefore, it is time 
for the Government to remove the 
anomalies in food administration, 
rationalise the price structure of dif
ferent crops taking into consideration 
the basic requirements of the nation. 
Also rationalise the procurement, 
about which I need not take the time 
of the House. Mr. Gadgil yesterday 
referred to the anomalies prevailing 
in the procurement work of the 
States. I am sorry I have to cut down 
what I had intended to*say, but I say 
that these production projects are 
not yielding the results that they 
should yield.

Then I would like to draw the at- 
tenttbn of the Government to just one 
more point. I will finish in two or 
three minutes. We have not got re
serves; we have exhausted our cash 
balances. We have launched very big 
economic projects and wherefrom are 
we to bring the money? Well, a pru
dent man will husband the resources 
that is available to him. That means 
we have to effect economy in our 
administration. We have to put a 
check to the misuse and mis-spending 
of money— I am using very mild 
words. As far as economy is concern
ed, we find every year our establish
ment Budget is increasing. The Army 
Budget, we thought, would decrease 
with the advent of freedom, but every 
year the Army Budget is increasing. 
Of course, we have got the bogey of 
Kashmir, we have got the bogey of 
Pakistan and nobody dare suggest 
that the Army expenditure should be 
cut down. As a result, our budgeta^ 
structure is the same as it was in 
the British period. The main items 
o f exoenditure are Army and other 
establishment charges; very little is 
le ft ' for the improvement of the 
country. Our aim is a welfare State, 
but welfare departments like Health, 
Education and others are starved. 
Bajkumari, who is sitting in front of 

is smiling at this remark. We

all know what difficulties she is fac
ing with regard to any new health 
schemes, because her hands are tied 
for lack of funds. If we really want 
to hiave a welfare State, we have to 
think how we are to cut down waste
ful expenditvre and save money for 
the welfare departments. The Finance 
Minister had promised that there would 
be an economy of five crores in civil 
expenditure. So far we have had 
no sign of that. In the Budget speech 
too, we are promised “ a critical ex
amination of army and civil expendi
ture”  with a view to effect economy. 
We will await the report of that 
scrutiny with anxiety to see what 
steps the Government propose to take 
to bring about this much needed 
economy. We have had no results 
so far from the reports with regard 
to effecting economy, but on. the other 
hand if I may draw your attention ta 
the Audit Report of 1951 and to the 
Public Accounts Report of 1951 you 
will see that these are condemnations 
of the Administration. I have no time 
to go into scandals, minor or major. 
This House has heard of many 
scandals. Only last year. Mr. Shiva 
Rao created a r̂reat sensation in this 
House by exposing the ‘jeep scandal’ 
in which lakhs of rupees have been 
wasted.

I do not want to indulge in sensa
tionalism but I would like to draw 
the attention of the Members of this 
House to Chapter IV of the Public 
Accounts Committee Report and 
Chapter IV of the Audit Report of 
1951. It is a wholesale iiuMctment 
and it goes to show that the Govern
ment officers have been using public 
money with the utmost carelessness 
and irresponsibility. If only the re
commendations made by the Public 
Accounts Committee are adhered to» 
I think much economy can be effected 
and much saving of the money can 
be done. I would like the Finance 
Minister to enlighten the House by 
giving a complete statement of the 
moneys that are involved in the 
various bunglings that have occurred 
in the last few years. *Some of these 
bunglings have been exposed and hy  
whom? Shri Shiva Rao exposed the 
‘jeep scandal* last year. He is not a 
ragged Member of the ‘motley” crowd 
that compose the Opposition in 
Parliament. His political colour is 
neither blue nor red nor one of the 
dirty intermediary shades. His colour 
is white. He belongs to the holy 
brigade called the Congress. He ex
posed the scandal and, other Members 
of the same party did the same. Why 
have they exposed them? Because
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tte y  have felt themselves to be (he 
true representatives of the people. 
Because we are here as trustees of 
public funds and we have to handle 
public funds with .utmost care. We 
have to prove to the people that their 
funds are safe in our hands. I am 
afraid that the reports do not indi
cate this sense of responsibility as 
regards public funds. I would like 
to draw the attention of the Finance 
Minister to the Public Accounts 
Committee Report and I would also 
like to know from him what steps he 
proposes to take to implement the 
recommendations of the Public Ac
counts Committee.

So on- the whole the Budget has 
been a Budget of accounting. It does . 
not hold out any promise for the wel
fare and betterment of the masses.
It does not enunciate any radical 
change in the outlook. Budgeting is 
not a mere problem in accounting. 
We want more vision and more radi
cal change in outlook.

I would again appeal to the Fin
ance Minister to take into considera
tion some of the criticisms made by 
me and to see that the burden of 
taxation is lightened, is equally dis
tributed. If it is equitably distribut
ed, I am sure response for co-opera
tion will not be lacking as we would 
all be too anxious to co-operate with 
you in your schemes for the better
ment of this country.

Dr. Krishnaswami (Kancheepuram); 
Sir, I hope I will not be considered 
to be presumptuous if I invite the 
attention of the House to the Budget.
It is an irony of fate that the Fin
ance Minister of our Government en
dowed with a sympathetic imagina
tion and a keen insight into economic 
realities, should have been forced to 
present a Budget, calculated to make 
the poor poorer, Jo extort great sacri
fices from many regions without com
pensating advantages, and to bring 
about on the whole precisely that 
situation which we all wish to avoid.

My friend who preceded me point
ed out that expenditure was mount
ing up, that there was not proper 
financial control exercised over the 
flow of expenditure, and that rigour- 
ous control should be exercised. I 
echo that sentiment. But may I point 
out that our methods of budgeting, 
our methods of accounting have con
spired in some fashion—perhaps in
directly, perhaps unconsciously—to 
promote wasteful expenditure.

Considering the Budget of 1950-51 
— the estimate of receipts was about

437.49 crores while the actual receipitf 
realised were about 410.6 crores. The
estimated expenditure was 337M  
crores while ^ e  actual expenditure 
incurred was 357.49 crores. Parlia-' 
ment had authorised the Finance M i' 
nister when the Budget was present
ed to appropriate a good proportion 
of income from the lower income-tax 
groups—and in our country the bulk 
of the taxation being indirect, it i»  
clear as crystal that we have appro
priated a good proportion only from  
the lower income-tax groups—and it 
hoped that the estimates both on 
economic and ethical grounds would 
not be wide off the mark as they' 
were. As a result of the estimates 
being so wide off the mark .what has 
happened is that the si>ending De- 
parrments have als pressed for in
creased expenditure. Parliamentary 
control has been weakened and as 
we know, the Supplementary Budget 
or the Supplementary Grants that 
are introduced by Government are 
made more to ratify expenditure 
than to obtain sanction for ex
penditure to be incurred.

10 A.M.

What happened in 1950-51 was re
peated in 1951-52. In 1951-52 the 
(Estimated receipts were 401.03 croses 
while t.he actual receipts were 497’ 67 
crores, a'n under estimate of 96 crores. 
'1’h.e esti.'iiated expenditure was 375.07 
crores while the actual expenditure 
ijicurred was 405.05 crores. Oat of 
the 96 crores that we got from this 
under-estimate, nearly 66 crores 
were added on to the 26 crores ap
propriated from the revenue surplus 
and utilised for capital expenditure.
It may be useful expenditure but the 
point that I seek to establish is that 
Parliamentary consent must have 
been obtained in the beginning of the 
il/jancJal year, and when Parliament at 
the time of the presentation of the 

Budget authorised only 26 crores to be  
spenl out of the Revenue Budget, an 
addition of 66 crores was not really 
something which was in conform ity 
with Parliamentary usage.

Having disposed of these incidental 
matters let me consider the Budget 
for the current year. The Finance 
Minister in a very clear review of the 
economic situation pointed out that 
he anticipated a fall in customs re
venue and in indirect taxation. Here 
there would be agreement with him. 
But when he points out that in the 
case of income-tax, we must expect a 
sharp fall, I must disagree. Now I do 
not see how we can expect a sharp 
fall in income-tax, because as far as 
" can make out, income-tax is paid on 

he income that has accrued in 1951-52;
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2 nd the year 1951-52 was a very 
b_. :»yant year of  ̂ economic activity. Is 
it another c a s e 'o f  under-estimate so 
that later on we may utilise the hid
den reserves for the purpose of incur
ring expenditure and thus encourag
ing wasteful expenditure?

1 propose to examine this Budget 
■'and more particularly the new finan
c ia l policy enunciated by the Finance 
Minister only last year and pursued 
•with vigour from a new angle. I 
cannot understand how it is possible 
for us to contemplate with equanimity 
tliis policy of capital expansion being 
financed out of reyenues.. I want to 
examine the economic aspects of this 
policy because it would- be worth our 
while to understand in fairly con
crete terms the sacrifices that we are 
calling upon people to bear,—the far- ‘
reaching economic changes that
would be brought about, and wiping 
out of the lower midd’ e classes which 
would result, if we ccrtinue to ignore 
economic realities.

We are levTi^^o high taxes on con
sumption and only to a limited ex
tent on saving. As a result of our 
levying high taxes on consumption 
wliat we have done is to diminish
purchasing p ov /,r, and made th‘j 
lowest income groups feel the pinch 
^ f inflation. I would be however told 
tiiat this is part of the disinflationary 
measures that he has had to push 
through. It may be argued that a 
high degree of inflationary pressure 
would itself exert an upward force 
on the price level and an increase in 
indirect taxes tends to bring down 
prices. But recent events and recent 
evidence have revealed that the cost 
o f living is far more responsive to 
exogenous factors such as rises in the 
prices of imports and rates of indirect 
taxation. It is from this angle that 
the Finance Minister should examine 
the case that has been put forward 
for food subsidies by Members on 
this side of the House. What has 
happened as a result of the imple
mentation of disinflationary measures 
on such a grand scale is that we are 
being led fast into a region where 
cost inflation plays a very dominant 
role

tM R . D e p u ty -S p e a k e r  in the Chairl

The other day the Finance Minis
ter pointed out that wholesale price 
indices had gone down. But what 
are the commodities that enter into 
the composition of a wholesale price 
Index? And what are the commodi
ties that enter into the composition 
o f  a cost of living index? The two

indices are in many respects dif
ferent. You will find that whereas 
in the wholesale price index the 
prices of oilseeds and such other 
articles of international commerce 
have fallen s.eeply, in the case of 
cost of living index the price of food
stuffs has mounted up and that of 
coarse and medium cloth has fallen a 
little. The latter is one of the least 
weighted items in the wholesale price 
index. We are faced with a para
doxical situation of the cost of living 
mounting up and the wholesale price 
index going down, though not so fast 
as in January and February of this 
year.

The Finance Minister in the course 
of a very eloquent appeal to the busi
ness community— an appeal in which
I should also like to join, but which 
the business community would not be 
in a position to act upon—has asked 
them to cut down their costs and 
bring prices and costs into definite 
harmony and thus make our troubles 
things of the oast. But is it possible, 
in the present circumstances, to bring 
down costs appreciably? Labour costs 
are bound to mount up because of 
the increase in the cost of living, and 
as for transport costs, we have recent
ly increase^ the rates on freights of 
very many raw materials such as 
coal. Thus the business community 
would not be in a position to curtail 
costs and bring about a narrowing 
of the margin between costs and 
prices; production may after an inter
val have to be curtailed with conse
quent results on employment and 
output appreciably. We are, theie- 
fore, in a paradoxical situation in 
which while the economy as a 
whole is expansionist in character we 
would be faced with pockets of de
pression with people feeling the pinch 
of inflation.

While I am on the subject of disin
flationary measures, I should like to 
bring to the notice of the Finance 
Minister the hardships that have beo i 
caused by the emplojnnent of selec
tive credit weapon by our banks 
under instructions from the Reserve 
Bank. The Finance Minister, when 
he was Governor of the Reserve 
Bank iiii Bombay, was probably n 
pioneer, because it is to him that 
credit goes for having first enunciat
ed the doctrine that selective credit 
should be employed to control infla
tion. But selective credit, in order 
to be effective and progressive, must 
be selective in character. During the 
past two or three months vve have 
been employing it iji a fashion which



1025 General Budget— 3 JUNE 1952 General Discussion l< tt«

is not at all selective. Thus, for 
instance, 11 banks are inclined to de
mand the same margin from those 
who are traders, producers, and dis
tributors alike, the hardship wculd be 
much greater for producers than for 
traders and distributors. It would be 
appropriate to have different margins 
for allotting advances. According to 
the information that has reached me 
and which is purely qualitative, be
cause on such matters yo\i do not 
have quantitative statistics, it is 
clear that what has happened is that 
Selective Credit has hit speculator and 
producer alike and in many cases, 
the producer due to stricter control 
of credit has been forced to accumu
late stocks, the precursor of a de
pression. This is the reason for many 
industries being depressed in many 
o f the regions, notably the South.

I am mentioning these facts be
cause when the Finance Minister and 
the Government of India assure us 
ever and anon that they will take 
account of scarcities, that they will 
take account of distress, I reply that 
they have to take account of what is 
happening now in our economy and 
not wait for more distress signals 
and appeals for help.

Disinflationary measures have their 
place ’ r. ?n inflationary economy, the 
result of past expenditure and 
intei” ?/'on:-l fa '^rs. But, if these 
measures are applied indiscriminate
ly, in the manner in which you have 
done, the community would be faced 
in many regions with the problem of 
increasing scarcities— scarcities which 
are due to a good proportion of the 
income of the lower middle classes 
and lower income groups being ap
propriated by the Union and State
taxing authorities. Labour will 
naturally claim an increase in wages 
to compensate for the increased cost 
of living consequent on the levy of 
higher rates of indirect taxation.
What is the position today? I can
not agree with my hon. friends who 
caU this deflationary Budget. It 
certainly is not a deflationary Budpet 
even though it has been disinfla
tionary in certain . respects. Accord
ing to the estimates, last year we 
took Rs. 26 crores out of the revenues 
for the purpose of financing capital 
expansion. This year we are taking 
about Rs. three crores out of revenue 
for the purpose of captial expansion 
and about Rs. 42 crores or a little
more from out of cash balances. Here
let me observe that I do not a^i-ee 
with those who suggest that we are 
running the cash balances down co a 
dangerous level. After all. the purpor.o

of a cash balance is to meet unforeseen
demands in respect of transactions, 
and if you have about. Us. 40 crores 
with a Budget of about Rs. 400 croies, 
the Government can easily manage to 
meet all demands. Undoubtedly if your 
expenditure mounts up to about Rs. 
800 crores or Rs. 600 crores. you would 
require a larger amount of cash 
balances.

But the gravamen of my charge 
against the Government is that hav
ing taken out a good proportion of this 
income from a large number of areas, 
we are attempting to spend the amount 
in a few localised areas. The moment 
you spend money in a few localised 
areas, you will be faced with the prob
lem of inflation. We are to spend 
on great river valley projects huge 
sums of money annually and these take 
time to mature. Between inception 
and maturity there is a long wait and 
a mounting inflation of which we have 
to take account. The scarcities are 
widespread, and with inflation facing 
us, inevitable no doubt but which 
certainly ought to be taken into ac
count, our position is very difficult, if 
not intolerable.. What happens is that 
the advantage m a in ly  accrues to a 
few areas and dispersal of economic 
benefits is confined only to these 
areas. But the more important point 
is that during the intermediate peviod 
— and the intermediate period can be 
acute— there are so many scarcities in 
the economy, there are so many diffi
culties which we have to take into 
account. There is the possibility of 
large sections of the middle and 
lower middle class and the ordinary 
classes being wiped out of existence 
altogether because of the increase in 
the cost of living. Only the other day 
I heard my hon. friend, the Miniiter 
for Industries and Commerce speak
ing in another place, suggest that so 
far as import controls were concern
ed, he would take account of it only 
in so far as it was necessary for 
safeguarding our balance of pay

- ments. But according to the Buiget 
and according to the estimates, I 
think we may have to come to the 

definite conclusion that import con
trols may well be a permanent feature 
of our economy. For this conclusion, 
I rely on the Memorandum that Las 
been presented to us by the Finance 
Minister in which he says that so far 
as the comins year is concerned they 
intend spending about Rs. 165*03 
crores on imports from abroad. Wnat 
are the economic implications of this 
oolicy of import? We have necessarily 
to inQur a great deal of expenditure 
on the import of vital requirements 
for implementing our capital projects. 
But the very fact that we have to im-
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port so much means that we would 
have to exercise stricter control over 
commodity imports. This implies that 
the civilian community would have 
much less imports to spend on in the 
coming year. The problem of scar
cities is accentuated all the more by 
our having to embark on such large 
scale projects particularly in a period 
of high costs. I am not one of those 
who hold the view that we should not 
have large scale undertakings in our 
country, but surely the question of 
timing, the way in which we should 
finance it and how it should be done 
—these are matters which ought to be 
gone into. Shrimati Sucheta Kripslani 
pointed out in the course of the debate 
on the President’s Address that we 
should concentrate or minor irrigation 
projects and medium-sized capital pro
jects spread all over the country. I 
am not a follower of the Sarvodaya 
school, but from an economic point ol 
view, I do think there is considerable 
force in her argument. In the present 
circumstances it might really be better 
to have medium-sized projects dis
persed over the whole country, for two 
excellent reasons. Firstly, the cost 
would be relatively low, and secondly, 
the services would mature sooner, 
which is what the country wants, 
particularly when we are faced with 
the problem of growing shortages. The 
Planning Commission in its review of 
the two yearrs’ progress has pointed 
out that it had only wanted about Rs. 
315 6 crores to be s{>ent for these two 
years, but according to the Finance 
Budget and according to the estimates 
that have been prepared for us, we 
are going to spend about Rs. J0O 8 
crores on these projects. I ask you: is 
it worth our while taking into account 
the great sacrifices that the whole of 
India is undergoing, and taking into 
account the fact that large sections 
of the middle classes and lower middle 
classes are going to be wiped out— is 
it worth our while exceeding even the 
estimates of the austerity Commission? 
We are embarking on a policy of 
large-scale expansion without taking 
into account all the stresses and 
strains to which our community is be
ing subjected. I therefore ask whe
ther the time has not arrived when we 
should review all these projects, when 
we should find out whether some of 
these projects may not be given up 
for the present, and when we should 
concentrate on the medium-sized pro
jects and the small-sized projects 
which may yield early returns and 
which later on can be tapped for the 
purpose of capital expansion. It is 
hard to resist the feeling that this 
Budget is harsh in its economic conse

quences and that much as we would 
like to agree with* the Finance Minis
ter on the optimistic view that he has 
taken of costs and prices marching in 
harmony, taking account of the present 
rigid structure, taking account of the 
scarcities that are bound to be pro
moted and accentuated in the econo
my, we find it impossible to accept his 
optimistic estimate. How long is this 
state of affairs to continue? There are 
many areas which are feeling the pinch 
of inflation and which have a genuine 
grievance that they have been ignored 
in many cases. Alternative.y, if the 
Finance Minister does not ) ;d it pos
sible to lower the rate of expenditure 
on some of these capital projects I 
suggest that he should give some 
thought as to how scarcities can be 
mitigated in our economy. For, accord
ing to the rates of expenditure that 
he has embarked upon it will be in
creasingly difficult for us to provide 
the civilian community with the neces
sary goods especially when our balance 
of payments position is not satis
factory. I hope and trust that the 
Government will take note of these 
difficulties, that they will attend to all 
these problems and that ultimately as 
a result of discussion and debate we 
may yet be able to evolve a plan 
which will take account of the needs 
of the various sections of the co.n- 
munity and which will also take ac
count of the general, overall economic 
position. But do not for a moment 
imagine that it is right to call upon 
people to sacrifice further because 
what you are now doing is to call up
on the iower middle classes not to 
sacrifice, but to' face virtual extinction.

'Tk*. Gangadhara Siva (Chittoor— 
Reserved— Sch. Castes); Sir, I offer 
my hearty congratulations to the Fin
ance Minister for presenting this 
Budget to the new pucca Parliamen/ 
of India in the most equitable manner.
I rise with a mandate from the people 
whom I represent to din into the ears 
of the Government the deplorable 
state of Rayalaseema, the area which 
is within the wbrst grip of famine in 
living memory. Rayalaseema is for
saken by God and forgotten by Gov
ernment. Seven months ago I brought 
to the notice of the then Parliament 
and the hon. Ministers of the day the 
hardships which the unfortunate peo
ple in that part of the country were 
undergoing. I demanded immediate 
help from the Government. I implor
ed the then hon. Minister to see that 
the State Government would start im
mediate famine relief works in order 
to provide millions of unemplo.yed with 
work. In the same breath I cried and
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asked the then Food Minifter to rush
food to the famine affected areas. The 
two Ministers concerned said that they 
would call for a detailed report from 
the State Governments concerning? my 
request. At that stage the Deputy- 
Speaker, Mr. Ananthasayanam Ay- 
yangar who was in the Chair interven
ed and asked the concerned Ministers 

’ to supply the information at once and 
do the needful towards that end. 
Seven months have elapsed since that 
promise was given to me. The old 
Parliament died and the Ministers as 
well. Because I left my task undone 
my people have sent me again witft a 
new mandate to hammer the Members 
of the Treasury Benches and especial
ly the Finance Minister to see that 
some Dositive relief is given to us. In 
this connection I would like to express 
my sense of gratitude to the hon. 
Prime Minister who coming to know 
the urgency of the state of affairs of 
Rayalaseema through the esteemed 
papers of Madras State— in particular 
the Indian Express which is now coV 
lecting the famine relief fund for 
Rayalaseema, the Hindu and the Mail 
which were the foremost papers to in
form the Government and the country 
of the impending famine and the ap
palling conditions in Rayalaseema—the 
Prime Minister coming to know of the 
urgency of Rayalaseema through the 
papers took immediate steps to relieve 
our distress by sending the military 
to deepen the wells and by sending 
Shrimati Durgal>»i to Rayalaseema to 
start labour centres wherever possible. 
But we want much more than what the 
Prime MinisU»r has done. I want 
pecuniary help from the "Government.
I want at least Rs. five crores to be 
set apart to meet the crisis that has 
suddenly developed in my poor 
Rayalaseema.

As one of the hon. Members said, 
it is better that minor irrigation pro
jects are started. I appeal to the Plan
ning Commission to see that minor 
irrigation projects are started instead 
of starting major projects like the 
Krishna and Pennar projects which 
cost crores and crores. Tn this respect 
Rayalaseema is the worst placed area 
in the Madras State. We are hit on 
one side by Tamil Nad and on the 
other side by the proposed Andhra 
Pradesh. I would like this Parliament 
to know to some extent what Rayala
seema was. While I was a Member 
of the last Parliament every Member 
was asking me what that Rayalaseema 
was. Many of the Members were not 
able to know it since Rayalaseema was 
not duly represented on the floor of 
the House by the Members represent
ing Andhra Pradesh. Rayalaseema is

composed of four Districts: Cudappah, 
Kumool, Bellary and Anantpur. These 
Districts were once in the hands ot 
the Nizam of Hyderabad. As he saw 
that they fetched no income he sud
denly transferred them to the 
Britishers calling them the Ceded 
Districts. And then the Britishers 
thought that it was not a good name 
and called it the backward districts 
by virtue of their name, B—Bellary^ 
A—Anantpur, C—Cudappah, K—^Kur- 
nool— B̂—A—C— K. That was the 
name given by the Britishers. Subse
quently, we changed it into “ Rayala
seema”—a name that derives fiom  the 
great emperor Krishnadevarafavori 
Samasthoni and denotes royal dynasty-

Now, coming to the formation of the 
Andhra Province, I emphatically pro
test against it. When our beloved 
Vallabbbhai Patel was alive, we led 
a deputation to him. He received us 
kindly and listened to us, but now 
poor Rayalaseema has got neUher a 
father nor a mother. Only the Prime 
Minister came to our help. Even the 
Madras State did not do its best to 
relieve our distress. In the midst o f 
our distress and bereavement—I might 
almost say in the midst of our 
bereavement,—there is this demand for 
the formation of Andhra Desa. Some
body said that the whole of Andhra 
backed Swami Sitaram. I do not find 
that Swami Sitaram is even known in 
some places in Rayalaseema and in 
fact there is an emphatic protest by 
the Rayalaseemites. By all means». 
have a Vishal Andhra Desa—a Greater 
Andhra Desa—with the capital at 
Hyderabad.

.An Hon. Member: And give it to 
you.

Dr. Gangadhara Siva: Under these
circumstances, I protest against the 
formation of Andhra Desa so long as 
there is a protest by those in Rayala
seema.

Mr. Deputy-Speaker: There does not 
seem to be any immediate prospect.

Dr. Gangadhara Siva: Coming to the 
Scheduled Caste Members in the Op
position, let me tell them to see what 
we were like during the time when 
our great, great grandfathers were 
rulers of India. And then cjinpere it 
with what we were like when the 
Moghul Emperors ruled us. We danc
ed before the Moghul Emperors. Dur
ing the British regime, we were ask
ed to serve in their houses as butlers, 
boys and what not. They wanted Ub 
never to catch up with others, so that 
we might always work in their houses 
as butlers and boys. These are our
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sufferings from time immemorial. 
*Even Shankaracharya, the great saint, 
was not able to redeem us from our 
-untouchability. Only Mahatma Gandhi 
did it. To him we Dray every day, 
“ Oh, Father of the Nation, Give us 
our daily food; clothing and shelter. 
'Lead us not into the temptations of 
other parties.”  That is our fervent 
prayer. You cannot expect any Gov
ernment to implement the Constitu
tion overnight. I have persistently 
:pleaded for the welfare of the Schedul
ed Castes and the Government is do
ing its level best. But it cannot do 
all in one day. Therefore, I do not 
like this criticism in season and out 
of season in order to get what we 

■want.

Mahatma Gandhi fasted unto death 
for our sake when the question of the 
communal award came up. It is that 
that is saving us today. I shaU road 
to vou from the Hindu of September 
17,‘ l932:

“ M a h a t m a ji ’s D e cisio n

WARNING TO ADVOCATES OF SEPARATE
E l e c t o r a t e s  

D r .  M. V. G a n ga d h a ra  S iv a  on  
G a n d h iji ’s R e s o lv e .

(From our own correspondent)
Dr. M. V. Gar?3dhara Siva, Presi

dent of the C -̂^^d n*‘;tricts T^^nressed 
Glass Association. Interviewed by me, 
-on Mahatmaji’s announcement, said;

‘I have expressed my opinion 
already with regard to the com
munal award, namely, joint elec
torates with reservation of seats 
for the depressed classes.

‘Now that Mahatma Gandhi has 
made his resolve to fast unto 
death unless seoarate electorates 
^or the depressed classes are eiven 
up. the resDonsibilitv of the Hindu 
communitv particularly  ̂ the d ^  
pressed classes to save his life  ̂ is 
very great. Nobody can question 
the sinceritv of Durnose which 
actuated Mahatma Gandhi to 
make this simreme sacrifice of 
life. His whole life is a clear 
indication that he has been the 
undoubted c’tamnion of interests 
of “ the lowlv and down-trodden. 
A n d  w e  the denressed  classes can
not ?fTr:rd to lose him.

P r e m ie r ’s A w a r d  U n sa tis fa c t o r y

‘Considering purely from the 
point of view of safeguarding the 
-interests of th" depressed classes,

I ank undoubtedly of the opinion 
that the Prime Minister’s Award 
is most unsatisfactory.*

And Ramsay MacDonald was then the 
Premier and Sir Samuel Hoare was 
then the Secretary of State.

‘First of all the number of 
seats that are allotted to the de
pressed classes are much below 
their population, strength and are 
absolutely inadequate to effective
ly influence the opinion in the 
Councils in their favour. In order 
to safeguard the fear of the Prime 
Minister and those who advocate 
separate electorates for the de
pressed classes that in a joint 
electorate the representatives that 
are returned won’t be the real 
representatives.

.......I would urge the attention
of leaders like Dr. Ambedkar and 
otheis who are in favour of sepa
rate electorates the grave danger 
of conliibuting on their part to 
the loss of life of Mahatma 
Gandhi if they insist upon sepa
rate electorates for the depressed 
classes which I have already 
shown is of no advantage to the 
community except to incur the 
great displeasure of the caste 
Hindu community amongst whom 
we have to live amicably and 
peaceably. I believe the Govern
ment would rise to the occasion 
and gather public opinion on the 
burning topic of the day and pro
mptly act up to the wishes of the 
people of this sacred land. In 
doing so, they would save the 
life of the great leader who is 
loved and honoured not only by 
millions of people in his country 
but commands esteem and admira
tion of the world at large.’ ”

Had it not been for the sacrifices 
made by Mahatma Gandhi, we would 
not be represented here in such large 
numbers.

Shri B. R. Bhagat (Patna cum 
Shahabad): Sir, I was listening to the 
debates for the last two days with 
great attention and interest and if I 
were to summarise the points made 
they were these. Members opposite 
have said that there is nothing in this 
Budget for the common man; it lacks 
a human touch; it is the product of 
muddled thinking; it does not solve 
the problem of unemployment and 
poverty; it imposes an ntulue burden 
on the poor by the withdrawal of sub
sidies; and Governrpent by its pplicy
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has brought about a slumo ;  i »  the 
country which has adversely affected 
production and created unemployment; 
and Government in their Five Year 
Plan have, in the opinion of the 
critics, tried to take us only to the 
1939 level of consumption and no 
more. In these resoects Members op
posite have tried to pick holes and 
ridicule the policy of Government. I 
propose to cover some of these points 
generally, because it is next to im
possible to go into all the details 
within the present time-limit.

If we treat the Budget as an instru
ment of economic policy and if we go 
into the background of this policy, then 
we find that an answer is provided to 
most of these criticisms and charges, 
and much of the muddled thinking 
that is alleged also becomes clear. The 
Budget as an instrument of economic 
policy is the product of the economic 
situation and is a dynamic concept 
and is adjusted to the needs of the 
situation which is changing. It is 
also static in the sense that it repre
sents a continuity of policy. Every 
Finance Minister’s Budget is a balance 
of these two forces. In the present 
case the abiding aim of the Government 
is the economic development and re
construction of the country and hence 
the successful implementation of the 
Five Year programme provides the 
summum bonum of the Budget. This 
is the philosophy of the Budget from 
A to Z.

Secondly, during the last few years 
that the present Government took 
office the country was badly afflicte^i 
with ,Iv:r srouraj^e of an inflationary 
spiral. The deficit financing in the 
early yc?.rs of independence gave fillip 
to it. which together with the inflation 
imported from outside av.^umed a 

dangerous proportion in the post-Korcan 
war period. It fell to the lot of the pre
sent Finance Minister not only to curb 
the inflationary spiral and the demon 
of risln;:: prices which threatened ta 
throw our whole economy completely 
out of ;:ear, but also to stabilise the 
prices. It goes to his credit that he 
did it with a reasonable measure of 
success. He balanced the Budget, pro
vided revenue surplus, financed the 
capital Budgets from the General 
Revenue, raised the bank rates and 
controlled the credit oolicy of the 
Scheduled and other banks. In short, 
through his positive price policy he 
not only brought confidence in the 
country but set the country’s economic 
structure on a stable footing. The 
importance of this fact should be ap
preciated because without any stabili^ 

in the wonomlc structure it is diffi

cult .to embark upon a programme o f
planned economic development.

It has been emphasised times with
out number in the House that our 
whole programme of reconstruction 
was completely frustrated due to the 
inflationary spiral and ihe targets 
fixed, whether it be on the agricultural 
side or the industrial side, were 
completely frustrated due to the 
scourge of inflation. So, the maia 
consideration in the budgetary policy 
during these two years has been to  
evolve not only a positive price policy 
but also to stabilise the prices at a. 
lower level. As a result of the policy 
pursued by the Finance Minister and 
the Government and also as a result 
of the slowing down of t ^  stock-pil
ing and the release o f inleitiational 
pressure, prices have come down.

The structure of the present Budget 
is a culmination of this policy. The 
Budget is perfectly balanced; there is 
a nominal revenue surplus of over Rs. 
three crores. The overall budgetary 
deficit of Rs. 75 crores is an indication 
of deficit financing and hence infla
tionary in the orthodox sense. It has 
been mentioned today by my hon. 
friend Shrimati Sucheta Kripalani that 
the deficit of Rs. 75 crores is an indi
cation of inflationary forces. In one 
sense— in the orthodox sense— it is 
correct. But if she compares it with 
the balance of payment deficit, which 
has been described by the Finance 
Minister as a planned deficit, she will 
find that it more or less counter-balan
ces th« deficit in the overall budgetary 
position.

The latest report of the Reserve 
Bank has calculated the deficit in the 
balance of payment as about Rs. 5S 
crores. This figure almost cancels out 
the extra money created by the deficit 
in the capital Budget. I justify this 
policy on other grounds as well. The 
Finance Minister as a wise man has 
tried to read the indications of the 
times, that is, the falling down of 
prices. He has been careful not ta 
anticipate things rather too liberally. 
Deficit financing would be a good 
measure for any Finance Minister in 
a period of slump. But if things 
shape differently, if the international 
situation, the clouds of which have not 
yet cleared, were to worsen and there 
is going to be stock-oiling and rearma
ment, he has cushioned it by making 
a planned deficit in the balance of 
payment.

The Finance Minister has rightly- 
described . i t  as a "wait and see”  
Budget In the present uncertainty o t
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[Shri B. R: Bhagat] 
the economic situation, both internal 
and external, it is difficult to lav down 
a  permanent budgetary policy. A point 
has been made that there is scope of 
deficit financing at this stage, but the 
international situation is again 
threatening to worsen in Korea and 
the South-East Asia and the forces of 
greater armament and stock-piling
may be intensified resulting in greater 
prices. So at this stage it is diflRcult 
to lay out a permanent and stable 
l)udgetary policy. The Finance Minis
ter has acted with foresight and 
wisdom in leaving ample scope of
adjusting the Budget to the needs of
the final picture that may emerge in a 
few months or in a year.

Sir. w'lile giving the background of 
the positive price policy that has been 
pursued by the Finance Minister, allow 
me to quote certain figures to supple
ment my point that as a result of the 
policy pursued by the Finance Minis
ter, the prices have continuously fallen 
and they are likely to stabilise at a 
lower point. The recent report of the 
Beserve Bank gives the prices of
selected commodities. In mid-Aprii
1951 the price index of food acticles 
was 4 1 4 In March 1952 they came 
down to 339. In the case of industrial 
raw materials the prices came djwn 
from mid-April 1951 when it was 
698 B to 447. In the '^ase of semi

manufactures the prices came down 
from 390 to 340. In the case of 
manufactures the prices came dowfi 
Irom 413 to 382. In the case of all 
commodities the prices came down 
Irom 462 to 378. The oercentage of 
decrease in prices in respect of food 
articles was 8-7 per cent, and in in
dustrial raw mafterials it was 11-6 psr 
cent.

So we find that the Finance Minis
ter’s policy of reducing prices and 
stabilising them at a lower level has 
been successful and now we have 
come to a position in our economy 
in which we can embark UDon any 
programme of reconstruction. Thii# is 
no mean achievement on the part of 
Government. '

Coming to the capital Budget, we 
that the financial Budget of the 

■Pive Year Plan has been drawn to 
meet the demands of food, clothing and 
shelter within the resources available 
in the country. It has been said by 
"hon. Members opposite day before 
yfesterday that the Five Year Plan is 
a bogus Plan, and one of the Membern 
quoted some report and said that U 
doe* ttot even meet the baalc o e ^  
o f  the people, that is. food, dotlda*.

and shelter. But if we go into the de
tails of the Plan, the prioritiec 
established and so on. we will come 
to this decision that the whole Plan 
has been drawn up to meet the de
mands of food, clothing and sheltei 
within the resources available in the 
country. It is true no utopian picture 
has been drawn or no big promises 
have been made. And we do not fight 
shy of it. The whole Plan has been 
conceived in a practical form and the 
facts of the situation have been kept 
in view. But there is no doubt on 
the point that after the five years not 
only the three basic needs of the 
masses will be met with a measurable 
amount of success, but the whole 
economy will be put on such a foot
ing that in subsequent stages of the 
Plan economic progress will be attain
ed in a much higher measure and at 
a much more rapid rate. In short, 
during the next five years the founda
tions for eradicating poverty and want 
from this country will be laid and the 
promises made to the people will be 
fulfilled.

If we look to the capital Budget, we 
see that in the current year Rs. 7tt 
crores have been provided for long
term loans to the different Stales and 
Rs. 77 crores as capital outlay by the 
Centre. For the river valley schemes, 
ori'^inally Rs. 29 crores was put but 
now it has been increased to Rs. 36 
crores. In the next year's Budget 
provision for a greater amount has 
been made: Rs. 68 crores for capital 
outlay and Rs. 82 crores for loans to 
State Governments. This includes Rj.
15 crores on railwa3rs. Rs. 9*8 crores 
on industrial development, Rs. *4 
crores on rehabilitation and Rs 40 
crores on river valley schemes. If 
you compare it with the financial 
Budget of the whole Five Year Plan 
you will find that it comes in propor
tion to what has been drawn uo in 
the Plan. The amount to be spent in 
fiv;e years is Rs. 1,493 crores, and also 
Rs. 306 crores if foreign assistance 
available- This Rs. 1,493 crores has 
been divided into Rs. 192 crores on 
agriculture and rural development. 
Rs. 450 crores on irrigation and pcwcr 
schemes. Rs. 388 crores on the de
velopment of transport and communi
cations. Together wi h this Rs. 50 

crores has been provided for housmg 
The plan proposes to set up a housing 
fund in which Rs. 15 crores will be 
met by the employers. Rs 15 crores 
by the workers, and Rs. 20 cr(»re<? by 
the Central and the State Govern
ments. This is only for indu^triai 
housing, and • in five years 1^5,000 
hoUfli  ̂ will be ^ i l t  for I t^ u r . 0 ^
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rid es  that the P la n  a lso  has in  m in d  
b e tte r  w a y  o f  liv in g  in  the ru ra l a ie a ?  
and  t 'le re  is a sch em e fo r  ru ra l h ou s 
Ing as w ell u n d er the com m u n ity  p ro  
jects, and in  the 55 d e v e lo o m e n t  o ro -  
Jects that we are going to  undertake we 
will have a w ell laid out sch em e for 
rural housing. So, if we see the Plan, 
the priorities and the targets in the 
agricultural and the industrial se.-tor.v 
we corne to the conclusion that the 
Plan envisages to m eet these three 
basic needs of food, c lo th in g  duC 
shelter. In regard to food, the per 
caoita consumpiion vvi:i be increased 
to 14 oz. at the end of the Plan, ^nd 
the per capita consumotior of cloth 
will be 16 yds. As regards housiur. 
Rs. 50 crores has been orovide.i toi 
industrial housing out of which R s. 20 
crores will come from the Central and 
State Governments, and no less a per
son than the Prime Minister himself 
is keen on Ciadicating the slums com
pletely.

Coming to one last point, that is the 
Grow More Food campaign and the 
prodiK’tion in the country, a pr»int 
been made by Mr. A. K. Gopalan n-hc 
by quoting certain figures from *he 
Commerce and Industry bulletin gave 
the impression that the production has 
fallen. And he cited the Commerce 
and Industry bulletin as the source. 
He quoted from the Aoril 1952 issue 
of the bulletin. I have the M a v  1952 
issue. I am surprised h ow  a person 
of Mr. A. K . G op a la n ’s intelugence 
gave out that the p ro d u c lio n  has fa l
len. If w e see the figu res Quoted in 
the M a y  1952 issu e o f  the DuUetin o f  
C om m erce  and  In d u stry  w e  see that the 
g en era l p ro d u ctio n  has n ot onlv increased in  all cases bu t that there i& 
an in crea se  Id the p ro d u ctio n  o f  a l
m ost all the se le ctiv e  in du stries. In
1951 the gen era l in d ex  is 117 -4 . tak ing
1946 as the b a s ic  figure. In  Jan u ary
1952 it is 122. in February it is 128, 
in M a rch  it is 124...

Shrimati Reno Chakravartty (Basir- 
hat): After March?

S h ri B. B. Bha&:at: W e h a ve  the
figu res on ly  up to March. H e a u cted  
th e  figu res till F eb ru a ry . I am  ? iv  
in g  the ad d ition a l figu res o f  M d icb  
1952.

Shri V ela yu d h a n  (Q u ilo n  cum  
M a v elik k a ra — ^Reserved— S ch . C a stes) * 
See  the figures a fter  that.

Shri B. B. Bhagat: O n ly  to d a y 's
m orn in g  pap ers h a v e  sa id  th a i there  
has been an  ov era ll in crea se  in Uie 
p ro d u ct io n  of tex tile  in d u stries . * And 
in  a n sw er  to  Questions, o u t  in  the 
House Govemmeni icave the figure

that th ere  has b een  a con tin u ou s  in* 
c rea se  in  the produC iion . T h ere  is, 
th ere fo re , a b so lu te ly  n o  g rou n d  in  the 
ch a rge  that the p rod u ction  has g on e  
dow n .

Shrimavi R en u  Chakravartty: T h ee
why are there less working hours u» 
the jute industry?

Shri B. R . Bhagat: It is not a que .̂- 
tion of less working hours or more 
working hours It is a quantitative 
figure.

T h e M in ister  o f  S ta ie  fo r  Finance 
(S h r i T y a g i) :  Because they croduce
more.

S h ri B. R . B h agat: It means that 
our workers have become more effi
cient. I do not want to take the time 
of the House by giving the figures for 
all the industries. But there are about 
fifty items and on the basis of thest? 
figures I say that the figures ouoted 
by Mj-. Gopalan are not only inccvrect 
but misleading, as in almost all the 
selective industries there has been an 
increase in production.

This is the economic picture of the- 
country and I think all credit should 
go to the Finance Minister for he has 
tried not only to make the best out 
of the worst bargain but has brought 
the country out of the scourge of the 
inflationary spiral and has put the 
whole economy on even keel. Wi.h 
these words I support the Budget.

Dr. Jaisoorya: Sir, w a tch in g  the un
eq u a l con test in  th is H ou se be tw een  
the in sign ifica n t m in o r ity  an d  the 
g ig a n tic  m a jo r ity , I am  rem in d ed  o f  
a story  I read  in  m y  b o y h o o d  a b ou t 
4o yea rs  ago, som eth in g  a b ou t a 
y o u n g  b o y  ca lled  D a v id  figh tin g  the 
b ig  giant G olia th  and th e  s tory  goes 
on  that D a v id  w ith  lu st on e ston e 
k illed  the h e a v ily  arm ed  G olia th . 
H iiz c r ica l research , I am  u n re lia b ly  
g iv en  to  understand , has dellnitely 

p rov ed  that G oiia th  lost becau.se h e  
d id  n o t e n jo y  the b a ck in g  o f  a p a r lia 
m en tary  m a jority , as the C on gress 
h ave in  India .

C om in g  to th e  su b je c t  itse lf, there  is 
the p re lim in a ry  h u rd le ; nam ely , w e 
h a ve  to  agree  in  an y  seriou s  d iscu s
sion  on  an  in trica te  and v ita l p rob lem  
lik e  e con om ics , and esp ec ia lly  finance  
w h ich  a ffects  the lives  o f  m illion s, the 
prem ises w e  m ust a gree  to . the 
tech n iqu e  o f  a n a lysis  w e  m u st agree  
to  and  to  a great ex ten t th e  co n c lu 
sion s a lso  m u st b e  a greed  to. U n
fo rtu n a te ly  th ere  is n o t on e  sin g le  v iew  
on  e co n o m ics  b u t th ere  are  severa l, I 
am  li^nitiog m y se lf  , t o  the K eyn esia n  
te ch n iq u e , b eca u se  i t  t  u se  th e
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[Dr. Jaisoorya]
Marxian technique, there will be a 
howl from my hon. friends from the 
opposite side...

Shri R. K. Chaudhury (Gauha'ci): Is 
it parliamentary ‘<o say ‘howF?

Dr. Jaisoorya: I will say ‘shout of 
protest’ .

Kiimari Annie Mascarene (Trivand
rum ): Is the word ‘howl’ unparlia
mentary?

Bfr. Depnty-Speaker: He has used
it. He has not withdrawn it.

Dr. Jaisoorya: In the Pickwickian
sense. Therefore, I will lust analyse 
very, very succinctly the Budget. The 
Finance Minister must give me the cre
dit that I have refused to make any 
statement the day that he made his 
speech because I thought that a man ol; 
his calibre deserves every consideration. 
The first impression I got was like 
that of the balance sheet that is be
ing placed before the shareholders of 
a Joint Stock Company. It begins 
somewhat like this: “Your directors
have great pleasure in placing the 
balance sheet before the hon. share
holders. Unfortunately, the world 
economic situation has vitally affected 
your company’s working, which would 
otherwise have ^iven very good divi
dends. Throughout the year the 
money market was very tight— and so 
were your directors almost every 
Saturday night.”

Giving a very short analysis as corn
ing from an impartial person, what is 
the first impression? The chief feature 
we notice is a great uncertainty 
throug’.iout. Suddenly Rs. 90 crores 
have come from somewhere unex
pectedly. That is to the good, no
doubt. A  surplus of Rs. 70 crores has 
been whittled dov/n to Rs. three 
crores. There is no change over last 
year but there is Rs. 67 crores deficit 
in exT)orts over imports. I am giving 
the figures telegraphically. There is 
a fall of Rs. 18 crores in income-tax 
and corporation tax. Direct taxation 
has fallen from 36 per cent, of the 
total to 25'8 per cent. That mean<? that 
the direct taxes which affect the rich 
have been brought down, maybe be
cause the rich have become poorer, 
I do not know: and the poor have been 
taxed higher by indirect taxation, be
cause they have become richer I do 
not know. Defence takes 49*5 
cent, i.e., Rs. 197 crores out of 404 
crores. Such a Budget cannot be an 
instrument of economic progress. In
dustries get only Bs. ten crores out

11 A.M. ,
of Rs. 192 crores. The Government 
calls itself a welfare State. It gives 
the poor Education Minister and the 
poor Health Minister Rs. six crores 
compared to Rs. seven crores last 
.•■car. I.e., 1-5 per cenl. of the tutai is 
both for Education and Health. Then 
I come to food subsidies. Mr Desh- 
mukh said that the rise in wheat 
prices would be about three per cent. 
The new International Wheat Con
ference may raise it to 15-60 per cent. 
Per capita consumption of cloth was
16 yards in 1939, 15 yards in 1948, 13 

in 1949, 9 in 1950, 11*5 in 1951 and 
hon. Mr. Bhagat assures us that it will 
again be 16 yards later on. The over
all deficit in the Budget is Rs. 76 
crores. I am computing that the 
actual deficit is Rs. 98 crores if 
foreign aid is not forthcoming. Last 
year it was Rs. four crores. A  deficit 
Budget by itself is not bad. I have 
lived through the worst periods of in
flation in Germany where we brought 
bread in terms of astronomical figures 
— milliards, and yet it was an ordinary 
bank clerk and not an I.C.S. officer— 
Hjalmar Schacht.—who again stabiliz
ed the German finances because he 
did not follow what we call ‘sound 
finance’. The word ‘sound finance* is 
a religion with our classical econo
mists. The first primary duty of 
sound finance is to produce an annual 
Budget which is balanced, and that 
means that you cannot have full em
ployment. People may say: How can 
we give full employment? But one 
thing that our classical economists and 
our professors of economics at the 
Universities are not able to explain is 
the chronic tendency in private 
capitalism to remove or' even to ex
plain the periodic depre . îon which 
comec on cyciically. ilayek has tried 

to explain it and he says that is an 
“ unexolained residue” . This “ unex
plained residue” is exactly what we 
are seeing today, namely, a period of 
depression. Mr, Deshmukh says: No. 
This is not a recession and it is 
temporary. It is an optimistic slump, 
an unexplained residue. When you 
see the graph curves from 1951 you 
will find that it is a falling curve and 
the phase is in formation and the end 
not yet in sight. There are some more 
fallacies of sound finance which we 
have followed. The old theory says 
that the' State is like an individual: it 
is like a private corporation and it 
must compete with other corporations 
in ordsr to make money. Therefore, the 
logical corollary is that whatever is 
good from the point of view of the 
individual is also good from the point 
of view of the State. Therefore, the 
State has to imitate the way of private
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flnance. This is called “ soimd fln- 
ance.”  The old theory says that the 
State and the individual are in compe
tition. That is not correct. They can 
po-operate. Schwartz has aofined 
what the function of a Budget ^  and 
what the function of a fln ^cier  is. 
He says that the individual is me 
bread-winner and the State is the 
housewife. So, even if you give more 
than what the housewife needs for 
household needs, even if you » v e  the 
whole income, it should not matter. 
But, if the housewife is so extravagant 
that the moment I give her the money, 
she goes to Nanubhai and Sons and 
buys diamond bracelets and buys a 
Rolls Royce when she ought to Duy a 
Morris Minor, and invites her lady 
friends to Volga when she should go 
to the India Coffee House, then mild 
as I am and lovable as I am, especially 
towards women, I shall be fully justi
fied in giving her a sound thrashmg 
and throwing her out of the second 
floor window.

What is the function of a Budget? 
Is it to obtain a balance at all costs? 
Or, is the Budget an effective instru
ment for the maintenance of full em
ployment? It is true, under the exist
ing capitalistic circumstances, you 
cannot give full employment. But the 
other idea, of creating a favourable 
balance at all costs, is more applicable 
to a grocery store and not to a State. 
If we recognise that it is the duty, 
even the primary duty to ensure the 
maintenance of full employment, and, 
if sound finance is against it, then, we 
shall have to think in terms of func
tional finance. What is functional 
finance? Lerner describes it as “ the 
principle of disregarding ail traditional 
conceptions of what is sound in fin
ance and judging fiscal measures only 
by their effect or the way they function 
in society” . Again, a question arises. 
People say that we should not have 
a deficit Budget. That is not true. A 
deficit Budget is not harmful as long 
as the debts are internal. You are a 
debtor only to your own people. The 
old concept is that interest on internal
ly owned national debt is a burden on 
the nation. This is no longer correct. 
The notion that a country will go 
bankrupt because it has a great inter
nal debt can be only explained as the 
result of private capitalists building up 
the conception of the State in their 
own image and impressing this 
capitalistic mythology on other mem
bers of capitalistic society. Only the 
repayment of an external debt will be 
like individual debt and would im
poverish the country since it wouW 
involve the creation of an export 
surplus which automatically would

7PSI?

leave a smaller volume of
home consumption. But, our
hones to push up the export of raw 
materials which is always a loss to 
the country.

s s r t . ' - s n

ISlraT ref«a°^rclalsicirec<raom^ts
that they refuse to recoRmse 
fhat even in a slump, the Govern- 
m ent’ expenditure will f^ l  to ftgnu- 
late employment. I am not a classical 
economist, Joan Robinson says.

“ It is necessary to recognise the 
chronic tendency towards depres
sion which is a 
of capitalism. It is 
essential not only to a c c e ^  de
ficit budgeting as a temporary ex
pedient, but also, if necessary, as 
a permanent feature. To J
deficit in the slump is right and 
proper, but the boom m vjiich  it 
would be right and proper to have 
a surplus would never come.

Deficit finance is a policy of reform as 
opposed to revolution.

I spoke about the extravagant hous^ 
wife We have a public sector and 
the private sector, which our 
Minister calls mixed economy, a ve]^ 
mixed up economy, because we do n̂ ot
taow  where the Public sector s t ^ s
anfl where the private sector stops. The 
funnTpart is that only three months 
ago. in February, the Finance Minis- 
tpr addressing the House on the
White Paper on the Budget, 1952 said:

“Looking back on the year
which is drawing to a c lop , I ^ e l 
that there is justification for sober 
satisfaction.”

All of a sudden our reserves ha\^ 
dropped to 81 crores. You are now 
going to spend vast sums 
in the public sector. I ^ ^ n o t  c ^ e  
how much money you spend^ The 
Question is, is it spent properly? Are 
there no wastages, leakages, s f  pages 
stupidity and inefficiency m the men 
who are conducting it? I am 
from the Gorwala Committee s report.

Can I speak for five minutes more. 
Sir?

Mr. Deputy-Speaker: I am
the bell a couple of minutes before 
time.

Dr. Jaisoorya: I want to k n o w  how 
many minutes more I can speak.
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Mr. Deputy-Speaker: Two minutes.
Dr. Jaisoorya: The report says (on 

page 33 regarding the Damodar 
Valley Corporation):

“For thirty months after begin
ning operations, a Corporation 
charged with most immediate en
gineering and important works, 
was without a Chief Engineer.”
Here is another thing which very 

few people will know. You will see 
the remarkable picture given by the 
Ministry of Transport regarding the 
Delhi Transport Authority. In 1950
51 they had 276 vehicles; 50 per cent, 
or 142 vehicles are off the road. In 
1951-52 they had 305 vehicles; 150
were off the road. That is called effi
ciency. The total staff in 1950-51 was
1360; in 1951 it was 1385, that is eight 
people per bus; because there are 
only 150 buses on the road it comes 
to 16 people per bus, to look after each 
bus. Since I have 15 or 16 years ex
perience in this transport problem, I 
may tell you that if properly carried 
out, you require only four men per 
bus. In 1950-51 the Budget estimate 
was plus 7 83 lakhs. It turner’ into a 
deficit of minus 7-1 lakhs anc* the re
vised estimate for 1951-52 is 10-15 
lakhs. (An Hon. Member: Minus?)
Yes; minus. That is the progress, 
efficiency.

Similarly, take the Delhi Tramway. 
A plus has become a minus. We have 
to await the next report in order 
to wipe it out. Let us see what the 
capitalists say? They are quoting from 
your report in the Estimates Com
mittee. So I need not say anything 
more.

Mr. Deputy-Speaker: Is it considered 
a capitalistic report?

Dr. Jaisoorya: Not at all. They are 
quoting you. There is a great deal 
of difficulty and loss because .you are 
not strong enough to root out corrupt 
tion and inefficiency. _

One more point, Sir, and I 
finished. I refer to the Rajadhyaksha 
report on the fertiliser scandal. Three 
people are now committed for trial. 
There is a corollary to this. The High 
Commissioner in London has been 
questioned about it. But. there is no 
report. Similarly, there was the Prime 
Minister’s Committee which was ex
amining the deals in anti-tank 
grenades and jeeps. Now, I want to 
know whether we have got the right 
or not to ask at least if these investi
gations are recorded. I am not asking 
them to publish it. There seems to 
be a double barrelled morality. The

small man is caught and punished, up 
to the I.C.S. The higher people es
cape. This is what is creating lack of 
confidence in the public. There is a 
feeling that invidious distinctions are 
made and that friendships and per
sonal loyalties come in where princi
ples should be observed.

One more point. I want the facts 
to be laid on the Table. A contract 
with a British firm for telephones was 
signed in Switzerland. It is strange 
that it was not signed in Delhi or in 
London, but there is a corollary to this, 
and my information is—I am giving it 
in all good faith because I have full 
faith in my information—there is a 
very large sum of money, one and a 
half million Swiss Francs in the name 
of an Indian national who is connect
ed with this deal. That came to light 
when that person died, and the bank 
asked: “ Here in the name of a certain 
person is a large sum of money; what 
should be done?” Two points arise 
out of that: one is that that person, 
without informing the Government, 
nad a large valuta, and in a haro 
currency area, which was not declared 
— in that case it is evasioh of income- 
tax. I want to ask—I may be wrong, 
but the people have the right to know, 
because as they say, Caesar’s wife 
must be above suspicion. Unfortunate
ly, historically, Caesar’s wife was not 
above suspicion; she had committed 
adultery. But we can only infuse en
thusiasm and faith in the people if 
from the highest to the lowest we 
have, the feeling that the wealth of 
♦he people, the money of the oeoole. 
«hall be protected in every way. Th^t 
'̂s the biggest problem in India. I 
lot care if we are going bankrupt, 
but the bankruptcy of the people los- 
inc their confidence in the Government 
this is bigger. You restore the con
fidence in the people, and they will 
not care for their miseries; they will 
tighten their belt, they will follow you, 
they have hungered for centuries. To 
hunger for five years more does not 
matter. The people live in faith. When 
a nation has lost faith in its own 
destiny, in its own inherent strength, 
that nation is doomed to destruction.

One word more, It is said there is 
no invasion of American, capital. To 
my information there is already 240 
million dollars invested by Americans 
here. If you bring the other invest
ments that are coming with the
petroleum and other things, it will be 
another 140 million dollars. The days 
of the old East India Company are 
coming again in another form, no 
longer by conquest because you can
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not conquer a people, but you can 
reduce them to economic slavery, as 
Great Britain which once owned 
America is a colony today, is the 49th 
State of America. Do not let India 
become the 50th State of America.

Dr. S. N. Sinha (Saran East): Sir, 
I would like to make one or two ob
servations about the economic and 
political aspects of our present debate. 
The present economic situation of our 
country reminds me of Ukraine, where 
I worked in 1933 as an interpreter. 
The Soviets were building at that time 
a big hydroelectric plant there, and 
I used to work there as an interpreter. 
We were considered to be fortunate 
ones. But every day we had to stand in 
a line of about 500 people, very 
patiently for 400 grams of black 
bread. There were many unfortunates 
in Ukraine who starved, literally 
starved, and deaths due to starvation 
were not very unusual phenomenas. 
When these matters reached the ears 
of Stalin, he said: “ We can live with
out bread, we can live without butter, 
but we cannj: live without bren-guns 
and bullets: we can live without
candies, but we cannot live without 
cannons” . And Stalin was right. He 
saved the Soviet Union no doubt.

At this moment we cannot expect 
from our present Finance Minister 
that he will prepare bur Budget on the 
lines of Stalin or on the line of Marx. 
I am speaking about Marx because he 
was the person who gave a wonderful 
technique of analysing the demands of 
the common man on scientific lines. 
There has been a good deal of talk 
about the common man, but the 
speakers were carried away by senti
mental reasoning and by propaganda 
technique. Nobody was obiective. If 
we look objectively into the point, we 
will find that the present question of 
our food problem has very little to do 
with the functions of our exchequer. 
It is a problem which has very deep 
roots. It has been created by a cons
tant fight, which is still ?;oing on, bet
ween the industrial and the agri
cultural world. The agricultural world 
must be defeated, and as the fate is 
of defeated people, so it is ours.

Shri Velayudhan: Is it our fate?
Dr. S. N. Sinha: Under these circum

stances. I see that the present Budget 
has been preoared on scientific lines.

I remember the last few years I 
spent in Central Europe. I had many 
occasions to study the post-war inter
national affairs and the new military 
preparations of the great powers. They

were special subjects of my study. 
While going through certain docu
ments in the Berlin Archives of the 
former German Foreign office, I came 
across a wonderful document. I have 
got a copy and I will read from it. 
One clause of this draft secret pro
tocol which was signed between 
Stalin and Hitler reads:

“The Soviet Union declares that 
the centre of gravity of its terri
torial aspirations lies in the south 
of the State territory of the Soviet 
Union in the direction of the 
Indian Ocean” ..

Subsequently, I came in contact with 
some people in Central Europe from 
whom I gathered information about a 
certain bureau for the study of 
modern warfare which has been put 
directly under the Chief of General 
Staff of a certain country.

Shri Velayudhan; Which country?

Dr. S. N. Sinha: I will tell you. You 
will see what country it is. And Ihey 
have included India in their very 
serious calculations. Unless we have 
an organisation in our country to 
study how other people see us. what 
are their intentions and what is hap
pening on the other side of the Hill, 
we are not in a position to see 7/hat 
dangers lie before our country.

Now. I will come to the point of the 
hon. member. During the last few 
years, perhaps for the last 20 years, 
I have been closely observing the 
technique of an organisation which is 
to-day called the ‘cominform’ . It was 
formerly called the ‘comintern’ . I have 
been a student of that organisation, and 
I know the technique, the people, and 
the way that- organisation • functions.

Shri Velayudhan: You are a bad
student.

Dr. S. N. Sinha: There are several
schools to-day in Central Europe v/hich 
are run by this cominform organisation. 
Many of our comrades p.o there to studj- 
politics and to learn the wonderful 
technique of military espionage. It is 
there that our comrades learn a 
technique which is called in Communist 
terminology ‘insurrection*. On comple
tion of their training, their work in 
India is to weaken the country’s de
fences. There were many students in 
those schools, I shall name you a few. 
(Interruption).

Mr. Deputy-Speaker: Order, order.
Hon. Members should not shout like
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[Mr. Deputy-Speaker]
this. We should observe decorum here. 
Many things may be said on one side, 
which are unpalatable to the other side. 
It is not as if what has been said on 
this side of the House is also sweet. 
Hon. Members must bear with it, un
less t'.iere are personal attacks. If an 
hon. Member says that he is personal
ly attacked on the floor of the House, 
I shall see that such attacks are not 
allowed. But generally what kind of 
technique is being used either by the 
one side or the other, I have been hear- 
in.;?. Hon. Members must give and also 
take. .

Shri H. N. Mukerjee (Calcutta 
East): On a point of order, Sir. Is the 
hon. Member entitled to refer by 
name to a particular individual, who 
is not present here, and to make ac
cusations against him or her as an 
agent of a foreign country, who has 
come back to this country with certain 
specific objectives which are treason
able in character? Is the hon. Member 
in order in making aspersions of this 
nature in this House, and besides, is 
the hon. Member in order in shouting 
at us if an lion. Member of this House 
asks you for a ruling on a point of 
order which is going to be raised?

Mr. Deputy-Speaker: So far as the
shouting is concerned, the less said the 
better. I would like hon. Members 
from both sides of the House to speak 
with greater effect, and more slowly 
and calmly.

So far as referring to particular per
sons is coucenied, it is better to avoid 
references to individuals, because it 
may lead to a number of complications. 
Moreo^’er, they are not also here. At
tacking a policy and a group of per
sons is quite different from attacking 
individuals. I hope hon. Members will 
observe this practice in future.

Shri B. R. Bhagat: For your informa
tion, Sir, I may recall that the hon. 
Member gave names, only when some 
hon. Members from the other side de
manded names.

Shri Gadgril (Poona Central): I want 
to understand the implications of your 
ruling. Sir. If an hon. Member is 
speaking something, which according 
to him, is a fact,— no matter whether 
it concerns a person who is present 
here in the House or not,— is it cn that 
account unparliamentary to refer to it?

Mr. Depu^-Speaker: Tiiat is not un
parliamentary. All that I would say 
is reference to the conduct of any 
member who is a citizen o f this

country, who has not an opportunity to 
show that the allegations or accusa
tions made against him are not right, 
need not be allowed in the House.

Shri Gadgil: May I only submit. Sir, 
in that case it will be impossible to 
attack any doctrine that may be ex
pounded by persons who are not Indian 
citizens and who are not available in 
this country? What really is the force 
in the ruling then? It is only relevant 
to the case when a person who has no 
opportunity to reply to the allegations 
happens to be a Government servant.

Shri BE. N. Mukerjee: Is the hon.
Member discussing the ruling of the 
Chair?

Mr. Deputy-Speaker: Order, order.
The hon. Member evidently wants 
furth^ clarification regarding my rul
ing. The hon. Member has been here 
sufficiently long, and would not ques
tion the ruling of the Chair. (Interrup
tion). Let there be no concurrent 
arguments or discussions.

So far as this matter is concerned, I 
am not called upon to give any ruling 
on a hypothetical issue. So far as this 
particular point of order is concerned, 
I have given my ruling, and it stands.

Shri Joachim Alva (Kanara): May I 
take one minute. Sir? May I point out 
that hon. Members cannot and should 
not make statements in this House, 
which if they made outside would lend 
themselves to civil or criminal liability 
of the Courts?

Dr. S. N. Sinha: I was telling you 
about the cominform. The schools are 
run in Prague and in Leipzig. I h?ve 
enough material in my hand to show 
that in the insurrection which was 
going on in Telengana, they had direct 
radio communications with their head
quarters in Central Europe. They had 
learnt the technique of insurrection .. 
(Interruption).

Mr. Deputy-Speaker: Oiiler, otdar.
Hon. Members who are ndw cae 
House will kindly bear in mind that it 
is only for purposes of regulating the 
debate,— so that there might be 
order,— that when the Chair gets up, 
all hon. Members must take their seats. 
One after another may speak. I have 
got two ears; I hear not only this side, 
but also the other side. Let the Mem
bers speak one after the other, and 
speak in a moderate voice, so that we 
may catch what the hon. Member 
speaks.
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Sbrimati Tarkeshwari Sinha (Patna 
East): May I know, Sir, whether it is 
diplomatic in our remarks to draw in 
countries with whom we are maintain
ing friendly relations, even though the 
countries’ ideologies and ideas may be 
different in their economic set up...

Mr. Deputy-Speaker: 1 have heard 
the hon. Member sufficieiilly. If any 
point is referred to by a Member while 
speaking, other hon. Members ought not 
to interrupt and start a 'iiscusjion or 
debate there and then. The hon. 
Member was referring to the comin- 
form, and then to Nalagonda. I 
suppose there are uo bon. Members 
here from Nalagonda or Telengana.

Some Hon. Members: We are here.
Mr. Deputy-Speaker: It is unfortunate 

that if the cap fits, then he has to wear 
it. There is no harm in that. I do not 
see anything unparliamentary, if it is 
said that in the guise of helping this 
country, some persons making 
contacts with an outside organi
sation. Then the conduct ot par
ticular individuals or their 
motives can be looked into here and 
this principle should be accepted by 
the House. That is exactly what the 
hon. Member was saying. I shall give 
an opportunity to the other side also. 
First, let us hear this side, the points 
for and against, in a calm atmosphere. 
Nothing is loSt after all.

Dr. S. N. Sinha: Sir, I was discussing 
about these schools, because our 
country today is directly concerned 
with fighting the technique of comin- 
form. Today we have to face certain 
difficulties, due to that organisation. 
Here in India we have got a branch of 
that organisation, which is in contact 
with their headquarters. Everything 
that an hon. Member from the Com
munist Opposition writes or says has 
already been chalked out in that 
Leipzig school. I have got a copy of 
the cominform instructions, and if the 
Chair would permit me, I am prepared 
to lay it on the Table of the House. 
A certain cominform leader has chalk
ed out the whole plan about their 
activities in Parliament and the 
country.

What I wanted to say is this. It is 
in the interests of our country to study 
the cominform organisation, which has 
branches everywhere and which is 
weakening our defences. That is why 
I am interested in this question. I have 
maps and many other documents in my 
possession. Sir, if you will see all those 
documents, then only you will realise 
what difficulties our country has to 
face now and in the near future.

With this background, I may also rfi' 
mind you that the intention of the- 
cominform is just to start insurrectioaj 
in every part of the country. When 
we are in difficulty, more insurrection.^ 
will be started by them, and much 
energy of our Government w'ill be 
diverted in that direction. It has been 
the intention of the cominform 
organisation to create famine condi
tion in India favourable for the Telen
gana type of insurrections.

If there was no Telengana, Sir, there 
would not have been a Rayalaseema. 
Our Government would have very 
easily succeeded in giving relief to the 
people there, if all that money could 
have been saved which our Govern
ment had to spend in order to bring 
under control the Telengana area. 
Again if any human factor is responsi
ble for the present miseries of our 
country, it is the branch of the comin
form in India. They have the face to 
say that they are revolutionaries? They 
have never been. Sir, (Interruptions).

Mr. Deputy-Speaker: Order, order.
Hon. members cannot go on interrupt
ing like this. Let the hon. Member go 
on. If any other hon. Member has to 
say anything, he can reserve it for his 
own speech.

Dr. S. N. Sinha: Sir. it is now being 
proved in this House as well that the 
hon. comrades opposite belong to a 
branch of the cominform. Otherwise 
they would not have created such a 
fuss about facts. I have not told you 
many things because they are Stale 
Secretes and perhaps they may be 
useful to our State (Interruptions).

Shri Velayudhan: On a ooint of in
formation. Sir.......

Mr. Deputy-Speaker: Order, order.
One other thing that has to be observ
ed by hon. Members is that it is open to 
an hon. Member tQ ask for some Ji- 
formation while another hon. l^ember 
is speaking. But it is always open to 
the hon. Member who is on his legs no’; 
to give away. That applies to this sido 
and that side. If an hon. Member is 
speaking and another hon. Member 
gets up and wants some information, 
unless the hon. Member who is speak
ing yield? I will not allow him to Pvit 
that question. Let this be observed cii 
both sides.

Dr. S. N. Sinha: On another occasion, 
if time permits I will put before you. 
Sir, interesting material. Today I was 
concentrating on the fact that our 
country has no bureau to study the 
techniques of modern warfare, and that
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[Dr. S. N. Sinha] 
is why we do not realise what is 
happening on the other side of th^ Hill. 
Our present Budget— is a poor man’s 
Budget, no doubt. We have put a very 
small sum for our defence. But we 
have a great deal to do and to cope 
with. We must have up-to-date 
armoured divisions in our country to 
meet the coming dangers. If not for 
an attack from a foreign country, then 
at least for maintaining our internal 
peace we need them today. We did 
not need tnem five or ten years ago, 
but vve need them today, because there 
are certain elements in our country 
who have learnt modern techniaues of 
warfare, and have been schooled in 
Central Europe, and are being schooled 
even today there. They infiltrate in 
our country in various departments of 
our Secretariat including Defence. 
From there they steal our documents 
and transmit them by wireless abroad. 
All this work is being done on such a 
mean level. Unfortunately, Sir, our
country........... (Interruptions).

A n  H on . M em b er : Does this not 
demean the nature of the debate?

M r. Deputy-Speaker;. Order, order 
About the nature of the debate, there 
is nothing unparliamentary about re
ferring to documents being stolen by 
persons here who enter the Secretariat 
under some kind of disguise and send
ing them away.

A n  H on . M em b er : Is the House en
titled to a secret session when he can 
bring all his material?

S ev era l H on . M em b ers : L a y  it on the 
T a b le . '

Mr. Deputy-Speaker: Ojider order.
If any hon. Member refers to any parti
cular document, I will ask him to place 
it on the*Table. If he only says, ‘I have 

tgot documents to prove’, it is open to 
him to produce it or not. I cannot com
pel any hon. Member when he does not 
refer to a particular document to place 
it on the Table of the House. I have 
seen that unfortunately this speech is 
being interrupted many times. He has 
got his own facts, he has got his t>w’n 
exi«;rience. Let him b^ allowed io
stale them and then let other hon. 
Members also have their say. So far, 
we have been orderly, and I do not see 
why there should be any kind oT dis- 
orderliness now. The hon. BTember 
may go on.
V. Dr. S. N. S inha : Sir, it is very un
fortunate, indeed. I have lived under

various circumstances and in a number 
of countries, and very advanced 
countries too. I have seen how such 
problems as I have narrated to you 
are tackled by every citizen, because 
it is the responsibility of every citizen 
to defend his country. If his country is 
being exploited by a foreign country, 
it is the duty of every citizen to in
form his Government or to bring to 
the notice of the appropriate 
authorities, that such things are 
happening. Sir, in India, our organisa
tions are very lax. Our Government, 
I must say. needs some cleaning up. 
In order to achieve this, the Parlia
ment must show the way. Un
fortunately, many in our country be
lieve in non-violence. In any other 
country. Sir, for all the crimes which 
I have just mentioned to you, the 
punishment would be the guillotine.

It is considered high treason, Sir. In 
every civilised country, if any body acts 
a?ain?t the interests of the country? 
that is high treason, and he gets no 
other punishment than the guillotine. 
Unfortunately, in our country it is not 
like that.

Putting myself in the position of our 
Finance Minister, I find myself in the 
same situation as I did a few years 
back in Arctic waters. There was a 
storm. But a very small 'storm it was 
compared to what our country is going 
to face in the near future. But I am 
sure of our coming v i c t o r y ,  because I 
have faith in historical forces. I have 
a blind faith in them. Sir in the back
ground of the historical forces which 
are driving us forward, there can not 
be a greater reactionary force than the 
agents of the cominform in our 
country. But in soite of their sub
versive activities the historical forces, 
are today driving us towards a great 
future. Our work is only to hear the 
voice of those historical forces. For
ward, March Forward, Always For
ward.

S h ri N. C . C h a tte r jee  (Hooghly): Let 
us now come to the Budget after these 
lively speeches we have heard. It 
seems that a good Budget nroduces bad 
speeches and a bad Budget produces 
some lively and good speeches. Sir, the 
Finance Minister’s presentation was 
very lucid but we cannot. con
gratulate him on the Budget be
cause he was really propounding 
a policy of triple negative. Now 
what did the country demand of 
him? Industrialists were facing a 
period of depression. Therefore, they 
wanted some relief from taxation. But 
the Finance Minister has said: “No.
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there shall be no change in the ta^U on 
structure.” The common man demand
ed the restoration of the food 
The Finance Minister agam says. 
there shall be no restoration ot fo (^  
<;ubsidv” Thirdly, the country was 
expecting some reduction in the coloi^a 
defence Estimates. Unfortunately they 

disappSited. You know the 
figures It is 197.98 crores and the 
Minister says; “There shall ^  ^
duction on that score.” Therefore, 
everywhere there has been a negative 

S  the Finance Minister and 
the Defence Minister. People are 
wondering what is the difference bet
ween this Budget which is presented 
on behalf of the national G ov er^ en t 
to the House of the People and the old 
bureaucratic Budgets w h i^  were pr^  
rented to the old Legislature under 
fSplrialist regime. Sir. you know the 
common man for whom ^^eryb^y ^  
shedding tears here. Hon. Member^, 
Hon. Ministers ^eluding Hon. ex 
Ministers, they are ail sheddmg ^ e ir  
tears for the common m a n .  But what 
is the common man ^
demanding the restoration of food sub 
sidy and on a very cogent S^ouniL You 
know. Sir. the Hon. the Finance Minu
ter has said in his Budget speech that 
the general index number f
nrices shows a steady drop. ou t i 
thi^ik Dr. Krishnaswami was quite 
correct when he said that the price 
index and the cost of living index do 
S ,7m atch together. There are v ™  
fflptors that go to make up the whole
sale -price index, namely, the com m ^ 
dities of international trade, and tney 
d© not fit in with the cost of living 
index.
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Then there is one other factor and 
which is very important and that has 
also been adverted by some hon. Mem* 
bers. I shall now ask “what is this 
kind of Budget which has been pre
sented before this House?” The interim 
Budget estimate which was p r e ^ t e d  
before the House of the People in the 
month of February estimated a total 
revenue of 424.98 crores and today in 
three months’ time they are coming 
forward and saying “we are sorry our 
estimate was wrong. It is now 404.98 
crores” . Now I am afraid there is 
something wrong in the Minister’s way 
of dealing with these things. Why 
should there be such an over-estimate 
in the month of February? The Minis
ter has said that there has been re
duction in customs duty. But you 
know, Sir, and anybody who has got 
an3rthing to do with this matter knows 
that the stockpiling has gone down. 
What do you find, Sir? In the Budget 
Estimate of 1951-52 the revenue figure 
was 401 crores whereas the revised 
estimates show 497 crores. What is aU 
this? That shows that our revenues 
were shown at a lower figure by 96 
crores. I am sorry to say that with 
this kind of improper estimates our 
Parliamentary control becomes abso
lutely illusory. Parliament is the 
custodian of the national funds. If you 
put forward a Budget like this and if 
you have improper estimates of reve
nue and expenditure, there would be no 
effective check on the finances of the 
country and Parliamentary control will 
be absolutely illusory. When you bring 
forward the Supplementary Budget 
after the money has been spent. Parlia
ment would have no other alternative 
left but to put a seal on the amount 
that has already been spent.

After the abolition ot food subsidy 
what is the effect? What is tlm patent 
fact that faces the people? You find 
that food prices have shot up. Quite 
true. Organised labour and tracte 
unions can put forward their demand^ 
They know their ways. They know ^ e  
magic of realising their demands. 
know, Sir, and you also know it. that 
dearness allowances are being realised 
by organised labour. And industrial 
tribunals are making awards in favour 
of the trade unions. But what about 
the unorganised labour? What about 
the lower middle classes, the poor 
classes? They cannot fight. They can
not put their demands in the same way 
as organised trade unions are doing for 
their just dues and they are slowly 
but steadily being wiped out of the 
country. Therefore, it is proper for l^e 
Finance Minister to ponder before he 
finally says ‘no’ to the demand for the 
restoration of the food subsidy.

One other important point that 1 
wanted to mention and on which there 
has been a lot of discussion, is about 
the Defence Budget. I am sorry that 
the Minister says: ‘1 cannot show any 
possible reduction in expenditure.” 
But I find that in his soeech on the 
Interim Budget on the 29th of February 
the Minister had said that he was try
ing to secure some -retrenchment on 
that ground. I am not one of those who 
think it is practical to reduce our army 
or reduce the size of our defence forces. 
It is not politic. My friend Mr. Gopalan 
has said that democracies love peace. 
But these democracies are arming 
themselves at a terrific sneed. We 
know that they are going on ahead 
with their armament programme. 
Therefore, the Defence Minister will be 
guilty of treason to the country and 
also the Finance Minister will be guilty 
of positive disservice to India if in the
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present context of things they actually 
weaken the Indian army or the Indian 
defence forces. But at the same time 
I feel that there is a possibility of a 
good bit of retrenchment. One great 
statesman had said: “Believe in God. 
have your faith in God but keeo your 
powder dry” . I say you also ought to 
have the same feeling. Have faith in 
democracy but keep your resources in
tact. Keep your powder »iry. 
(Interruption). I say not ‘face powder* 
but the real powder which will deter 
any aggressor who has got an evils eye 
on India. Face facts. Face realitie««. 
We have got a long and meandering 
boundary. Even today, in soite of all 
your love for your neighbours, a good 
bit of Indian territory in Kashmir is 
under the illegal occupation of Pakis
tani troops, and, therefore, it is abso
lutely urgent that we should not weakeu 
our defences in any way. We do not 
know what is going to happen. There
fore, we must be ready for all 
eventualities.

But, Sir, the point is this. Rightly 
the note has been struck: what return 
are we geting for all the money that 
we spend in Kashmir? We have spent 
about Rs. 150 crores. This has come 
out of the Indian tax-payer who has 
been bled white. He is asking: “What 
is the return for all this?”  You main
tain a standing army and you have got 
to spend for that. And what about the 
additional flow which is going into 
Kashmir? And we hear that there 
ought to be a Republic within the 
Republic; that this Parliament will have 
no jurisdiction over Kashmir. As a 
result of spending over Rs. 150 crorei 
and a yearly commitment of Rs. 40 or 
Rs. 50 crores over Kashmir, this is the 
return we are going to get.

In the month of February, the Minis
ter stated that he was trying to secure 
some retrenchment in the defence esti
mates. I am rather perplexed to find 
that nothing has been done. If you 
look at the defence services estimates, 
you will find that the net expenditure 
for the Army for 1950-51 was Rs. 131.72 
crores. In the present budget the net 
expenditure for the Army is Rs. 148.69 
crores. I would like to have some 
explanation. The House is entitled to 
some explanation as to why this 
additional amount of Rs. 17 crores is 
being taken for the Army. We had a 
fairly good Army in 1950-51. I have 
said that I am not in favour of weaken
ing the Army. Why are you taking 
additional Rs. 17 crores? I find the net 
expenditure for the Defence services in 
19.50-51 was Rs. 164.12 crores: I find 
in this budget the net expenditure for

the same is Rs. 197-94 crores. Surely 
the Defence Minister ought to give us 
some explanation as to why he is add
ing Rs. 33 crores and 82 lakhs to :he 
net expenditure. We ought to have 
some idea as to why this very large 
expenditure is being added to the al
ready high expenditure of Rs 164 
crores. ’

i  develcpment of
th f u industries. Ithink It would be better in the interests 
of discipline and in the interests of 
economy that there should be greater 
vigilance, and some kind of Defence

nf t l  r, Gpvernment and members 
o f the Opposition could meet to discuss 

policy. You know 
H=iL  ^ by Lord

T u ® Defence Council,and I ask the Defence Minister to con
sider such a scheme. We have been 
very much perturbed by the disclosure 

.a  great Indian whose 
patriotism is beyond question. He has 
referred to the anti-tank grenade pur- 

it is something like the .leep scandal. We on the 
floor of this House ought to know some
thing from the Minister. Has he really 
taken steps with regard to the jeep 
scandal. What investigation has he 
made with regard to the matter of the 
grenades to be used against tanks? Is 

he satisfied
himself? Has he made liriy inquiry? 
Has he made any investigation? It is 
no use simply saying we have lost a 
substantial amount of money from the 
todian exchequer over the jeep scandal. 
What steps has the Government taken 
for the purpose of punishing those peo
ple, wlwsoever they may be, concern
ed in this jeep scandal? Unless drastic 
steps are taken and condign punish
ment is meted out, neither corruption 
nor extravagance will be rooted out, 
and that is absolutely essential for a 
poor country like ours.

12 Noon

Sardar Majithia (Tam  Taran): Sir.
most of what I wanted to say was said 
by my hon. friend who preceded *ne, 
but still there are a couple of points 
which I should like to bring out. I 
have been listening with quite a lot o£ 
attention to what the Opposition had 
to say about this Budget. This Budget, 
which is a poor man’s Budget, is a 
Budget based on sound common sense; 
it is a Budget which is realistic: it Is 
a Budget which has a plan. Unfortu
nately my friends in the Opposition 
who possibly have seen it through some
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coloured spectacles, can only say that 
it is callous, that it has got no plan, 
and that therefore it is worthless. I 
can only say that this Congress Govex-n- 
ment has been able to achieve in this 
short space of five years what the 

British took a couple of centuries, and 
even the great country of Soviet Russia 
took about 17 years. I am referring to 
the Constitution which is acclaimed by 
all the great people, who know about 
the Constitution, as the best that the 
world has produced so far. We nave 
given equality to all, and it is as a result 
of that equality and that right that we 
find today a number of_Members sitting 
in this House who had absolutely no 
right in the previous regime. It is the 
common man who has come into his 
own through this great Constitution of 
ours.

It has been said that we have not 
been able to do anything. If keeping 
law and order during these troublous 
times is not doing anything, well, possi
bly I will agree with my hon. friend. 
If tackling the problem of the refugees, 
of our unfortunate brothers who came 
from across the border, is no work at 
all, possibly I would agree with him. 
If not letting a single man die Cif star
vation when the weather has beer 
against us means that we have not done 
anything for the common man and the 
poor man, well, possibly he is corrcct. 
It is a fact that not a single man in 
India has lost his life due to starva
tion.

I was listening to our great Comrade 
Gopalan. an hon. Member of this House. 
He suggested that we should deforest 
our country and give that land to the 
common man. I do not know whether 
he was suggesting this in all serious
ness, because deforestation is a problem 
in itself. This country is already short 
of trees. Perhaps they do not know 
that there is a phenomenon known as 
transpiration and it is as a result of 
this phenomenon that raiir is caused. .In 
case we denude our country of the 
trees, all that we are asking lor  is less 
rain, and less rain will have in its train 
less food production, more starvation 
and more chaos. I could only refer my 
friend to what is happening in Hoshiar- 
pur in the Punjab. There due to this 
deforestation the water level of the 
District is going down by about a foot 
every year. It is due to this deforeiita- 
tion that you have these hill torrents 
which wash away fertile lands and our 
crops along with them. There is an
other point which incidentally croDS up. 
Forests produce fuel and if we have not 
enough wood we naturally have to go 
back to cow-dung which is a very good 
manure and easily available in India. 
In other words, we would be losing that

very great national asset, the cow-dung 
manure, if we deforest this country. I 
would seriously suggest that instead o f 
going in that direction we should have, 
as we have already got, a plan to put 
in more trees as contemplated under 
the Five Year Plan.

That takes me to what my friend 
from Ludhiana has said- He mentioned 
that the situation so far as law and 
order is concerned has deteriorated in 
the country to such an extent that 
crime today is ten times more in the 
Punjab than what it was before. I do 
not know from where he got the figures 
but if he must have the figures I could 
also give him some. In April, 1951, 
speaking of the Punjab, the number o f 
murders in the Punjab was 53 while in 
March, 1952 they dropped down to 49 
which shows a decrease. The nimiber 
of dacoities were six in April, five in 
March, 1952, which also shows a de
crease. Burglaries were 465 in April,
1951, 365— a reduction of over 100— în. 
the month of March, 1952. Robberies 
were 41, now 27; thefts 541, reduced ta 
494; rioting 21, reduced to 17; culpable 
homicide 65, reduced to 61; kidnapping 
24, reduced to 19. This clearly shows 
that the crime situation is improving 
£ind not deteriorating as my friend 
suggests.

An Hon. Member: What about pre
partition period?

Sardar Majithia: Well, those figures 
too can be checked up and I am quite 
sure that they will have the s£une story 
to tell. My friend said that he was 
travelling and was stopped by Ihe 
police. Well, I too have travelled quite 
a bit in that part at all times and there, 
has not been a single instance where I 
have come across any trouble on the 
roads. My friend possibly will say that 
I have been lucky. Possibly it is true 
but I would say that we on this side, 
that is the Congress, never gave any 
false promises to our electorate and ihe 
very fact that we are here in this House 
in such a great majority shows the 
confidence that the masses have in as. 
It is not that we say something, give 
them promises, and do another thing. 
That is also borne out by the fact that 
in this Budget of ours we have tried to 
implement the Five Year Plan. We 
went to the electorate with this Five 
Year Plan. We asRed for their votes, 
we got them, and it is only right that 
we should implement what we promis
ed to our constituents.

I shall not take very long. Sir, be
cause you were very kind to give me 
this opportunity, but there are one or 
two points which I must make regard
ing our Defence Services. These De-
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lence Services are _ the best in Asia 
and they are a national asset. I could 
say that we cannot afford even to 
jetrench a single person—every one of 
them is needed. What we do require is 
lhat we should have a reorientation. 
We should know wiiat the role of our 
I^efence Forces is going to be and for 
that I would suggest to our hon. Minis
ter of Defence that he should appoint 
a high-powered ^Commission which 
should go into these'details of what the 
role of the Defence Services is going to 
be, what are we going to be prepared 
tfor. and what are our problems, and 
then we can work on them. But I can 
say this that although we are spending 
this amount the other countries are 
spending ten times this amount or 
possibly even more on one part of their 
Defence Services and that is the Air 
Torce alone. I have to point out that 
no Defence Services in any country can 
stand up unless they are backed up by 
the industry, and on that score too our 
Government has started up on the plans 
to have the Hindustan Aircraft Factory 
working. It was only the other day 
that our Defence Minister said that it 
is producing jets as well. Well, that is 
a step in the right direction. We should- 
also encourage the other industries, for 
instance, producing motor engines. We 
require engines for our tanks, we re
quire guns, and we require cannons. 
There are so many things which we 
require and which the industry must 
produce in order to keep our defence 
forces going. If we have to import 
them from outside, and depend upon 
another power for our essential require
ments. we shall have to spend more 
money because that other Dower will 
give us those things at its own rates. 
Thus, I would seriously suggest to the 
-G.overnment that they should give a 
fillip to this part of the programme.

Apart from this, much has been said 
about the industrialists growing rich. 
That is not a fact. If you want an 
example, I can give you the example 
of the power alcohol industry, which is 
just starting. It is laid in the red book 
of the Government that the manu
facturer has not only to produce; he 
has not only to give a certain amount 
ex-factory, but he has to deliver that 
same amount possibly a thousand miles 
away. Not only that: in case there is 
any shortage at the destination he has 
to pay a penalty of Rs. 100 per gallon 
of-shortage. In other words, a pro
ducer sending a thousand gallons of 
power alcohol, say from the north of 
India to the south of India as it does 
happen, has to pay, if there is a short- 

ten gallons, Rs. 1,000 penalty 
'WhCT'eas the amount he ^ets is only 13

to 14 annas per gallon. In other words, 
the whole money that he gets goes to 
the Government. This certainly is not 
a help to the industry.

Mr. Depnty-Speaker: He has already 
taken seventeen minutes. Hon. Mem
bers must make up their minds to 
finish within thirteen minutes and then 
if necessary they cap have two minutes 
more. As it is, if Members take two or 
three minutes more after fifteen 
minutes are over, it becomes impossible 
for me to accommodate the other Mem
bers whose names I have got with me.

Sardar Majithia: Thank you. Sir. I 
was just mentioning or rather was 
going to mention something about the 
paintings that our Government has 
at^quired from the famous artists of our 
country. It is really painful to see them 
deteriorating and not being properly 
looked after after spending all that 
money. I would suggest to the Ministry 
to look into the matter.

I support this Budget which, in the 
end. I may say is a good and honest 
Budget.

Shri N. S. Nair (Quilon cum Mavelik- 
kara); Sir, I do not belong to that group 
which one hon. friend from the other 
side described as the “ agents of the 
cominform.” Nor do I belong to that 
group which is rightly called the 
“ agents of the Anglo-American powers.”
I claim myself to be a Marxist. I have 
been putting in fifteen to twenty hours 
a day in the service of the country in 
its freedom struggle for the last so 
many years and as a nationalist I feel 
that the Budget which has been pre
sented is a war Budget. I call it so 
firstly because 49.3 per cent, of the 
total revenue is spent on our defence 
forces. Secondly, it is really a declara
tion of war on the poor masses of India 
by the Congress party in power. I f  you 
cursorily glance through the Budget, 
you will find that the defence expendi
ture has gone up by Rs. 35.9 crores 
within two years. I do not wish to 
have a dig at our Armed Forces. But 
as a representative of the workers and 
peasants of this country I have to de
mand that our military expenditure 
must be cut down. Government should 
shift the emphasis from quantity to 
quality and the Defence Department 
must be freed from the scandals and 
corruption that have become a very de
plorable aspect of our public life. I 
would also call upon the Government 
to give compulsory military training to 
all young men and women of this 
country. I hold that a nation in arms 
is much better than having a thousand
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standing armies. Of course, in the 
existing circumstances Government 
may not be anxious to arm our people. 
But if the people are armed we would 
be able to protect ourselves much better 
.against the border raids, about which 
questions have been raised in this 
House. I, therefore, suggest that our 
young men and women should be given 
military training so that they may be 
able to hold their backbones erect.

Another aspect of the* Budget to 
which I wish to draw attention is the 
chaotic and fluctuating character of the 
Budget. In 1951-52 the revenue sur
plus was estimated at Rs. 26.1 crores 
and in the revised estimates it was 
given as Rs. 92.61 crores, an increase 
of Rs. 66.51 crores. Again, in 1951-52, 
there is what the Finance Minister 
terms: “ a shortfall of Rs. 50 crores 
from the Public Borrowings and a con
traction of Rs. 30 crores in the Floating 
Debts.”  In the 1952-53 Budget, there 
is an actual deficit of Rs. 15 crores 
between the estimates of February and 
March. I submit that only in this un
fortunate land of ours can we find such 
fluctuations between the estimates and 
the actuals. I was surprised to hear 
the Finance Minister claiming some 
amount of responsibility for these 
fluctuations. He seems to have anti
cipated these things and he claims that 
these are to a certain extent brought 
about by him. To say the least, this 
is if-resDonsibility, if not shamelessness.

The other aspect of the Budget is the 
abnormal fall in our revenues. From 
Rs. 497.67 crores in 1951-52 they have 
fallen to Rs. 404.98 crores, a droo of 
nearly Rs. 93 crores, representing 19 
per cent, of the income of the previous 
year. The main items of course are 
'Customs and income-tax. The Govern
ment was taken unawares by the 
sudden economic crisis and in a panicky 
mood they have struck violently at the 
export duty. The duty on hessian has 
been cut down from Rs. 1,500 to Rs. 175. 
The duty on raw cotton and cotton 
waste has been reduced. The duties on 
o»:iseeds. groundnut oil and wool have 
been abolished. May I ask the Govern
ment whether in lifting the duty on 
the consumer goods the Government 
are not prejudicing the interests of 
consumers, i.e. the common people?

Shri Tyagi: No. We did it to solve 
the unemployment Question. If the 
mills were to stop, there would be un
employment. ■

Shri N. S. Nair: Yes, you will say 
that you did it to solve the unemploy
ment question.

Shri Velajudhan: What about the 
five lakhs of people retrenched? How 
did that happen?

Shri N. S. Nair: You are trying to 
save landlords and capitalists who are 
supporting the Government.

Shri Tyagi; Labourers.

Shri N. S. Nair: You talk in terms 
of the labourers, but the help goes to 
the capitalists. This is natural.

I am no economist, but I understand 
the wants and woes of the common 
folk. I heard the Finance Minister 
calling upon the people to tighten their 
belts and adjust their budgets. He is 
speaking as if the common man, the 
man in the street, of India today has 
got ministerial income to readjust his 
budget. I say. Sir. it is very harsh, it 
is inhuman to ask the poor man of 
India, after five years of this Congress 
Raj to put up with, any more hard
ships. As one who has never felt ihe 
throbbings of the heart of the common 
man of India. I can understand the 
Finance Minister saying that. But I 
cannot understand the great leaders of 
the Congress who were once with us in 
serving the common people, who have 
understood their woes, asking them to 
put up with all these woes and suffer
ings. I wish to make it ouite plain 
that we are not prepared to live a 
living death and allow a few people to 
go away with the plum. We have de
cided to live in the present: we have de
cided to fight for our rights, because 
we have courage in our hearts. You 
call upon us to cut short our budget. 
We have only very few items in our 
budget. If you ask us to cut short even 
that, we are not prepared to do it. We 
will fight for our rights and if you cam- 
not give us v/ork and food shoot us 
down as you did in Gorakhour ana 
Pasumala. There is no compromise— 
take it from me there is no compro
mise.

Now, I come to the next question— 
the Question of food subsidy. You 
have withdrawn the food subsidy and 
you have at the same time increased 
the freight charges of foodstuffs and 
other necessaries of life. You have bv 
this action of yours snatched away the 
last crumbs of bread from the poor 
man’s mouth. And yet you say— put up 
with it. I know the Churchill Govern
ment in England has introduced a 
cut in the food subsidy. Their 
Indian proto-types are introducing 
a cut in the Indian food sub
sidy. But are you aware of the fact 
that the poor man in Great Britain has 
been amply protected and compensated 
by increase in wwes, »\lowances.
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pensions, etc.? But it is an unfortunate 
fact that we have all along learned 
only to copy the negative aspects of 
the British way of life and never learn
ed to copy their progressive ways. I 
would ask the Government to face 
courageously a deficit Budget rather 
than lower the already too low living 
standards of the Indian masses. 1 ask 
the Government: are the masses re
sponsible for the rise in the prices of 
foodstuffs imported from abroad? ^ e  
they responsible for all the corruption, 
all the irregularities and quixotic 
policies adopted in the Grow More 
Food campaign? Are they responsible 
for the corruption, inefficiency and 
nepotism that is raging supreme in all 
branches of Government? I say: No. 
Then, why ask the common man to put 
up with the additional taxes, indirect 
taxes— a tax on his bread?

Of course the Finance Minister 
makes a claim that he has diverted Rs. 
three crores from the amount shotted 
for food subsidy to the community de
velopment project schemes. Here 
again may I ask the Government why 
the community development scheme is 
based on area and not on population? 
Is it not with a view to favour States 
like Uttar Pradesh as against States 
like Travancore-Cochin that you base 
it on area and not on population? I 
ask the Government to think about it. 
Is there not some truth in what Dr. 
Mookerjee said the other day: India 
means Uttar Pradesh. If that is going 
to be your attitude, it is. going to be 
very bad for all of us.

Another aspect of the community de
velopment project which I would like 
to bring to the notice of the House is 
that more thah 50 per cent, of the 
expenditure on the community develop
ment projects is being taken away in 
the form of wages, allowances etc. to 
be paid to American experts who come 
here. What then is the good of their 
giving us money for these community 
development projects? They not only 
take away whatever they give but also 
take away a good portion of what we 
contribute.

Then I come to the Five Year Plan. 
Rs. 1,453 crores are going to be expend
ed on this Plan, But how much of it 
has been earmarked for the develop
ment of our industries? The Plan 
envisages an expenditure of Rs. 101 
crores for this of which only Rs. ten 
crores have been allotted this year. At 
this rate how are we going to complete 
the Plan? Again by spending Rs. 101 
crores are we going to industrialise our

country to such a limit as to supply 
ail the needs of our people in the 
matter of technicians, in the matter of 
heavy industries, in the matter o f 
machine-making plants etc.? No. How 
then can you compare this with the 
Revolutionary 5-Year Plans of Russia?

I now come to the affairs in my own 
State. I come from Travancore-Cochin 
State. My hon. friend Kumari Annie 
Mascarene brought to the notice of this 
House the sad plight of 150,000 hand- 
loom weavers. For 1949, the Central 
Government allotted about Rs. 19 lakhs 
for them, but never spent anything. Is 
this not humbugging? You nave 
integrated our public services; but what 
have you done with the employees? 
Those people who have got educational 
standards, and who have put in several 
years of service have been given lowt;r 
grades, as compared with other States. 
You integrated the services in 1950, but 
you have given them the new scales of 
pay only in 1951. Is this not mis
appropriating a portion of the salaries 
of these public servants?

Shri Tyagi: Does my hon, friend mean 
to say that in his State the services 
which have been integrated are not 
getting the same scales of pay as the 
Government of India services are 
getting?

Shri N. S. Nair: Yes, Sir. I am sav
ing that they have not been given their 
due status and promotion which they 
deserve. Secondly, though the services 
were integrated in 1950 their incre
ments were given only in 1951.

The last point I wish to bring to the 
notice of the House is that you are 
trampling under your feet our language 
and culture. You want to drive your 
language down our throat. We are £o- 
ing to resist it. You allow our 
Kathakali and folk art to die out. You 
want to bring us under article 371 of 
the Constitution and enslave us. We 
are not going to allow it. I come from 
a place where Veluthampi first hoisted 
the flag of revolution against the 
British imperialists. We cannot tolerate 
any sort of totalitarianism or any sort 
of slavery. During the fourteen years 
of our struggle for liberatipn we have 
consistently carried on the revo
lutionary torch of freedom. We have 
removed Sir C. P. Ramaswami Ayyar 
from our State without any help from 
Congress leaders or outside. And we 
have driven him out of our State with 
the imprint of our manhopd branded
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on his ivory face. So we are not 2 oing 
to allow article 371 to be applied to our 
State. We are not going to allow any
body to enslave us. I warn you, you 
are playing with fire.

Shri Joachim Alva: I rise to support 
the Budget proposals of the hon. the 
Finance Minister. Our proposals have 
been born of unparallelled difficulties, 
difficulties before 1947, after Mahatma 
Gandhi started the Quit India move
ment of 1942. And from 1947 up to 
this day we have had a mass move
ment of refugees, unknown in the 
history of the world. We are having 
today about eight million refugees, a 
number of which is more than the 
population of Australia and slightly 
less than that of Canada, two countrie.^ 
where white imperialism has enthralled 
all the benefits of nature. Our vast 
country was cut into two parts and 
refugees came from East and West 
Pakistan, and all these troubles had 
to be shouldered by our Government.

An Hon. Member: But who was re
sponsible for it?

Shri Joachim Alva: Facts are un
pleasant, public memories are short. 
M a y  I remind my hon. friend that there 
were three parties responsible for the 
cuttmg up of India, this land of ours 
Firstly, the British. And the British 
are paymg heavy moral dividends for 
their secret, indirect and conscious 
support for the division of this country 
Iran is answer to British mischief in 
India. Britain which was the first 
power has to play a subsidiary role to 
America. Secondly, the Muslim League 
which carried on a raging and tearing 
campaign in this respect by which the 
best values of national life were thrown 
into dust. And the third party was...

Some Hon. Members: The Congress.
*>®P“ ty-Speaker: Why are hon. 

Members so impatient? Let the hon. 
Member proceed.

Alva: Sir, I say this in 
all humility I say it in no spirit of ill- 

friends on the
rant r  the frontrank Communist leaders I have lived in 
ill nf not caddish enough to speak
for fhofr I  " 'an y among themfor their character, guts and ability

friend Mr. Hiren Mukeriee said “We 
of grass in our land” .

If every Indian Communist were actuat- 
the same ideal and had the 

interests of his country at heart, there 
would be no trouble in this land. Why 
dî d all the trouble start and there was 
partition of the land? The Communists

waged a raging and tearing campaign 
for a people’s war, when the most 
cherished leaders of Indian nationalism 
were in prison. When on grounds of 
self-preservation, of minority culture, 
when Muslim Leaguers wanted to have 
a separate nation, they, the Indian 
Communists gave them moral voice. 
Thus gifted men and women, all 
enthused by great ideals, gave away 
and sold their country and cut it into 
two parts. Who can deny these facts 
of history? I am not saying it in a 
spirit of bravado or iU-will. I stiU 
admire many of their men and women 
for their character, guts, patriotism and 
self-sacrifice. We should not be un
generous to acknowledge the virtues or. 
the other side. But these are facts of 
history. The British. the Muslinr 
League and the Communist Party of 
India together produced Pakistan.

So we had to face this problem of 
eight million refugees in North India, a 
figure, as I said, b'gger than the popu
lation of Australia and slightly lesser 
than that of Canada. These people had 
to be found food and shelter. We did 
it without asking any pie of help from 
foreign lands or foreign agencies. And 
may I remind hon. Members that 
seventeen years after the Dandi march 
(in which movement mv hon. friend 
Mr. Gonalan joined and unfortunately 
left subsequently) the British were 
driv’̂ en out of this country? And if the 
Americans want to be inside this 
country, may I say that even seven 
days are enough for the anger of a 
nation to drive them away like the 
East-India Britishers? It i.<̂ because 
you have no faith in our nationalism 
because you have no faith in our Inner 
patriotism and our guts.......

Mr. Deputy-Speaker: Will the hon 
Member address the Chair?

Shri Joachim Alva: As long as we 
lack patriotism and the guts we may 
feel that we have no faith in our power 
to resist the enemy.

May I say that this Budget has been 
well conceived? It has come out of so 
many difficulties. We had the other 
blow in 1946 lev^elled aeainst Indian 
economy by Mr. Liaquat Ali Khan’s 
Budget. We have forgotten it now. 
But it was a great blow to our economy 
and shattered our economy to pieces.
His malicious aim was to cut down all 
Hindu Capitalists. The provisions 
made by him in respect of Business 
Profits Tax. Capital Gains Tax and 
Income-tax Investigation Committee 
were made with such a malicious 
th o^ h t as to inflict a heavy damage to 
In^an economy, from which we have 
still not recovered. Though Mr.
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Shanmukham Chetty and Dr. Matthai 
tried to assuage those difficulties we 
have not yet completely gone out of the 
wood, and it will perhaps take some 
time more.

I said in my Budget speech in 1950 
that the man who solves the land pro
blem will be the master of the land, 
whether it be the Congress or the Com
munists. It is open to any one to do it. 
We have got in the country only two 
and a half crores of industrial workers. 
When we have got a preponderating 
number on the land, all attention must 
be directed to these problems. For this, 
in the coming five years we have got 
to have a will and a skill. If we have 
no will, we perish as a nation. And if 
we have no skill, we shall not be equal 
to the task. It is open to both sides to 
exemplify themselves in the matter of 
the will to build out of chaos. And we 
shall have men skilled, competent and 
trained who will consider the interests 
of the country uppermost and build up 
this land.

I want to refer to one point about 
defence. I for one hold the view that 
we perhaps might have to proclaim a 
deliberate policy of peace. It is rather 
a difficult thing. We may also have 
short memories. Some time back we 
had an unidentified plane over our 
skies. Y oit nerhgps know that Britain 
has a secret and an open list of supplies 
of arms to India and Pakistan. What 
it giver, by the right hand, it can hold 
by th^ left! It can giv^ .something to 
one side and not give it to the other. 
When that unidentified olane went over 
skies in Delhi, you know how the whole 
of In.' îa was stirred. We cannot let 

things pass. We have to keep 
our defv?nce expenditure for some time, 
though I strongly advocate that we 
shall have a deliberate oolicy of peace 
by which we shall be able to stretch 
across the hand of friendship to our 
neighbour. And fortunately the signs 
are f^ood. The Chief Minister of West 
Puniab. Mr. Daulatana called Chief 
Minister Mr. Sachar for a tea oarty at 
which he said “Let us see how our 
troops and defence forces and police 
of both Provinces behave.” So these 
are good signs. Perhaps in this wav 
we mav be able to forge unity and 
friendship.

Thero i? another point. We have 
been out to increase our national in- 
con^ and are looking for other sources. 
I r^resent Karwar, which is next to 
Goa where with secret American help 
the Portuguese are arming their aero- 
dihomes pointing a pistol at Indian 
nationalism. We have to take care and

guard one of the wealthiest portions of 
India, Karwar, which invoked the 
admiration of Tagore. Napoleon cast 
his eyes on Karwar and Goa but he 
could not land there. Today I make an 
earnest appeal to the other side, to 
their sense of patriotism and 
nationalism. The Government of the 
Union of India is absorbed in a number 
of difficulties. If the talents and 
energies of our Communist friends on 
the opposite could be directed in eject
ing the Portuguese from Goa and the 
French from Pondicherry, they would 
be earning the undying gratitude of 
Indian nationalism. The offer is open. 
The Congress dealt a deadly blow at 
British imperialism. It has come to the 
seat of power but has-not been able so 
far to eject these foreigners fiom  these 
place? It Is open to my friends, who 
have the patriotism, the ability, the guts 
and, may I say, all kinds of devices at 
their disposal to see that the Portu
guese are ejected from Goa and that 
the French are ejected from Pondi
cherry.

I want to mention one important 
thing and that is about harbours and 
ports. I am sorry to say that they are 
completely neglected. We have hardly 
half a dozen great ports through which 
our goods could go out to various parts 
of the w orld! Britain is a small country 
and in spite of that fact it has got 
25 ports and has built up such great 
wealth. We have at least 30 potential 
p o r t s ^ d  these could be built up. Very 
little rhbney has been given according 
to the Planning Commission. I need 
not read out the figures in this con
nection. The total comqs to Rs. one 
crore, for a long period of five ycai-s 
by which these harbours and ports will 
be ^^eveloped. Today we are looking 
for sources for building ud our national 
income. Today wc find that our hands 
are tied up. There is gold beneath our 
feet. In my part of the country of 
Karnatak. near Karwar, whenever the 
train passes that area, on a certain, 
long track, you often hear a metallic 
sound, which you will not hear any
where else and this indicates that gold 
is there below it. Unfortunately there 
is no national mineral policy, no 
national policy in respect of harbours 
and iports. Our land of Karnatak, 
which should be a separate State, re
mains untouched and untapped and at 
least in one portion of the Karr a:ak 
from where I come and which I repre
sent in this House, you easily hrtve all
the nature’s abundance. If ei'gineers 
and exnerts tap the resources 
and build up somethJlng tnew,
it will come in very use
ful. Unless we do that, we cannot
develop all the wealth of the hinterland.
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We can straightway build u d  two 
or three ports, Maloe, Karwar and 
Bhatkal. Perhaps they make u p  the 
best and richest territory on our West 
Coast. There is lot of fish therein 
under the sea. but we follow the most 
primitive methods in catching,fish. If 
this industry is developed, we could get - 
better yields than what Canada or 
Britain, Norway or Japan or any 
country of the world is able to obtain.

There is a great controversy about 
Kashmir. There are misunderstand
ings. As a matter of fact, I must 
frankly say that on the last occasion 
when my hon. friend. Sheikh Abdullah 
made cf speech^ I rushed out of tiie 
House and implored an exalted Minis
ter: Please come in. He is making a
great speech. Well, thereafter we nave 
heard other speeches from Sheikhsab 
which perhaps do not show the same 
cordiality, to which we always looked 
out from him. I for one do not see 
why fundamental rights should not be 
granted to everyone in Kashmir, and 
why the question of fundamental rights 
should not be referred to the Supreme 
Court of India. I cannot see why 
Kashmir cannot yield that amount of 
independence to the Supreme Court of 
India, so that any aggrieved individual 
in the Kashmir State may come to the 
Supreme Court of India and establish 
his rights and get justice.

Then I come to the subject of the 
Press Commission to which the Presi
dent referrrd to. No grant has been 
made in the Budget. I believe that in 
the supplementary grants a provision 
will be made for the Press Commission. 
We had our journals which were the 
backbone of our fight for nationalism. 
There were 4,000 journals in England 
when the Royal Press Commission was 
set up. They came to the conclusion 
that the owners or the people who in
vested the money in them did not inter
fere with the policy of the journals. 
However in India, we have foreigners 
dictating the policies of journals 
directly or indirectly; they belong to . 
the Anglo-Saxon democracies. We can
not get along unless advertisement 
comes in and advertising is being 
dictated bv the Anglo-Saxon demo
cracies. Besides the interests of the 
working journalists should not be 
ignored. All these points should re
ceive the serious consideration at the 
hands of the Press Commission On 
the whole. I welcome the announce
ment made by the President in his 
speech. We have about 6.539 journals 
in India out of which 578 are dailies 
and these have to be tended with care 
so that no foreign influence be allowed 
to exert itself on our journals. The

forthcoming Press Commission should 
reflect the correct barometer of our 
Press.

Then I come to the film industry. 
This industry, I am sorry to say, has 
copied the methods followed in other 
lands— I may mention America. Our 
film industry is full of sex, crime and 
murder, of the pattern of the Ameri
can films. During the next five years 
the whole film industry will have to 
be nationalised and made a powerful 
vehicle of propaganda so that there 
should be no sex or crime in it. Our 
youth is vulgarized by indecent ideas 
and we have to build our nation on 
the purest ideas, clean morals and no 
perverted sex.

Finally, I find that our Constitution 
was devised by our great leaders—J 
mean no disrespect to anybody— they 
were great lawyers and some of them 
were earning as much as Rs. 2 OOG a 
day but they did not think of people 
who earned Rs. 20 a month. I here 
refer to article 19 where all freedoms 
are given, to freedom of speech and ex
pression. to assemble peaceably and 
without arms, to form associations or 
unions, to move freely throughout the 
territory of India, to reside and settle 

in any part of the territory of India to 
acquire, hold and dispose of property 
and to practise any profession, or jh 
carry on any occupation, trade or busi
ness, but nothing is mentioned about 
emplo3"ment. The directives mention 
about employment; not the fundamental 
rights of the Constitution. We shall 
have to set our goal firmh'. This lacLina 
has been made up by clause (a) of the 
Planning Commisaon’s directive, 
namely that the citizens—men and 
women—have a risht to an adequate 
means of livelihood. We shall have to 
pro\%ide full employment for all the 
people in the land. Then we shall have 
accomplished our great tasks.

I must take this opportunity to con
vey the gratitude of some of us who 
have been elected to this House. 7 
would be failing in my duty if I do not 
include my Muslim friends and my Sikh 
friends—and my Parsi friends. We 
cannot erase these facts from our 
memory— of 23 Muslims in the House 
of the People, of 23 Muslims in the 
Council of States, of 13 Christians in 
the House of the People, of six 
Christians in the Council of States in
cluding four women— the better halves 
are perhaps thereof the Sikh com
munity seven in the House of the
People and ten in the Council of States, 
of one Parsee in the House of the 
People and three in the Council of 
States. These are very eloquent figures
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o f secular ideals of our State. We have 
been elected on the goodwill of the 
majority of the Hindu faith, who had 
displayed real fraternity and great 
tolerance— Hindus who followed the 
ideal: Love -your neighbour better 
than yourself. That means sacrifice ol 
even one’s own interests. When I 
went lo  Karwar nobody had seen or 
heard me a year ago. Yet I must pay my 
humble tribute to the ideals of 
Mahatma Gandhi which are enthroned 
by Pandit Jawaharlal Nehru and 
honoured as Congress ideals. I was 
elected against a very powerful socialist 
candidate. Like me, many others have 
been elected, but all this is due to the 
goodwill of the majority which has 
always displayed the best ideals of 
tolerance, the philosophy of non
resistance, and loving a neighbour as 
thyself,— things which are preached m 
the West but never practised. We neefl 
not have any fear of the future.

Shri S. S. More (Sholapur): Sir. 1 
rise practically at the closing of our 
hours, but I take the opportunity of 
getting on my legs. Before I proceec 
to discuss the Budget proper, I deem 
it my duty not only to myself but even 
to some of the Members of the House 
to refer at the very outset to some of 
the accusations v/hich have been 
levelled against me by the hon. Mem
ber representing Nasik. His flrjt 
accusation was with reference to what 
I quoted from the speech of Pandil 
Motilaljee in February 1925 about the 
Railway Budget and he gav̂ e the House 
his own view. My hon. friend asked: 
Where was the hon. Member who is 
now so profusely quoting Motilai 
Nehru, when the latter was fighting for 
the cause of freedom against Ihfr 
British? The hon. Member was in the 
camp of the henchmen of the British 
at that time. I did rise to explain my 
own position, but then you said that I 
could offer the necessary explanation 
when I got the opportunity to speak on 
my own behalf. I very stoutly re
pudiate the allegation made by the 
hon. Member. I say that in February 
1925 I was not in active politics. Then 
I was a college student reading for my 
law examination and as such there was 
no possibility of my working for the 
Britisher.

Shri Tyagi: Then you must be young 
■enough. _

Shri S. S. More: As a matter of fact,
I was studying politics, but I did not 
participate actively in politics. Further 
it  may be possible that he had referred 
not to me personally but to the non-

Brahmin party of those days. I be
longed for some time to the non
Brahmin movement. I need not dilate 
on it, because if I dilate on that move
ment, as to why it came into existence 
and why it thrived, I would have to 
open many sores which have already 
healed and if I do so, then not only 
the country but Maharashtra in parti
cular will suffer. So I will not direct 
my comments to the origin, the objects 
and aims of the non-Brahmin move
ment. I will content myself by saying 
that Mahatma Gandhi, when he was 
discussing the non-Brahmin movement 
in Maharashtra and in South India, 
said that the non-Brahmin movement 
was perfectly justified, that the ncn- 
Brahmins were fighting their cause 
against the monstrosity of triple domi
nation: economic domination, religious 
domination and political domination: 
and that the non-Brahmins had every 
right to resist that sort of domination. 
But, when Mahatma Gandhi came on 
the political scene and we were con
vinced that the Congress in Maha
rashtra was not being dominated 
by a section of religious nationalism, 
a sec^on which was reactionary, in the 
words of Pandit Nehru, when we were 
convinced that here was a leader in the 
frail frame of Mahatma Gandhi who 
was competent enough to espouse - 
vigorously and unflinchingly the 
interests of the peasantry and the many 
millions of workers, the non-Brahmin 
movement veered towards the Congress 
and eventually, it is a historic fact, it 
faded into the Congress movement it
self. Sardar Patel had some corres
pondence with me and he him.self 
admitted in one of his personal letters 
to me that the Congress movement In 
Maharashtra has been built ud by the 
non-Brahmins and nobody else. That 
much is quite enough for that point.

Then, my hon. friend said that I was 
siding with the Britisher. Even suppos
ing it to be true, I would ask-—is that 
a sm? I would refer my hon. friend...

Shri s. V. lUmaswamy (Salem): On 
a point of order. Sir, is this House the 
forum for un-reeling one’s auto-bio
graphy?

Shri Tyagi: My friend seems to be a 
Brahmin.

Mr. Depnty-Speaker: He is trying to 
reply. The hon. Member may go on

Shri S. S. More: If we study the lives 
of stalwarts of the Congress, we find 
that there was a phase in the life of 
every one of them during which they 
collaborated with the Britisher. They
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bona fide believed in the good 
intentions of the Britisher and fondly 
hoped that out of collaboration with the 
Britisher, something good may result.
1 might mention Dadabhai Naoroj’i; I 
might mention G. K. Gokhale^ who v;as 
charged by some reactionaries as the 
agent of the Britisher. Particularly, I 
might mention Pandit Moti Lai Nehru 
who was collaborating with the British 
for some time. I quote from page 24 
of Pandit Jawaharlal Nehru’s Auto
biography:

“Having cast his lot with the 
Moderates, father took f n 
aggressive line. Most of the 
Extremists, aoart from a few 
leaders in Bengal and Poona, were 
young men and it irritated him to 
find that these youngsters dared to 
go their own way. Impatient and 
intolerant of oppostion, and no: 
suffering people whom he consider
ed fools, gladly, he Ditched into 
them and hit out whenever he 
could. I remember. I think it was 
after I left Cambridge, reading an 
article of his which annoyed me 
greatly. I wrote him rather au 
impertinent letter in which I 
suggested that no cloubt the 
British Grovernment was greatly 
pleased with his political acti
vities.”

We are here Members of the Opoo- 
sition. We have been sent to this 
House by a large number of voters nnd 
!t is our duty to criticise the Congress 
wherever we feel that the Congress is 
going wrong. When we criticise.

imputations are made, and motives are 
attributed. My hon. friend from Naslk 
said that in 1946 I applied for the Con
gress ticket and because it was reject
ed, I am criticising the Congress, out 
of spite and out of malice. I refute 
this suggestion. I did apply in 1946 for 
getting official candidature of the Con
gress. My hon. friend had never a 
dominant position in the Maharashtra 
Provincial Congress Committee. I 
would refer this House to the hon. Mr. 
Gadgil, who happens to be.......

Mi . Deputy-Speaker: May I inter
vene? I find there is too much of a 
personal element in this matter. I only 
wish to say that we are far away from 
the main topic. The hon. Member has 
got his own justification. Many of the 
suggestions may not be at’curate. He 
has referred to them in the earlier 
portion of his speech. I hope he will 
come to the topic on hand as early as 
possible.

Shri S. S. More: I accept your 
order. I only say that that si^ge^tion 
was absolutely unjust and unfair to me.

Now, I win come to the Budget.
Some Hon. Members: He may conti

nue tomorrow.
Mr. Depaty-Speaker: The hon. Mem

ber may continue tomorrow. The 
House is now adjourned tiU 8.15 a .m . 
tomorrow.

The House then adjourned till a 
Quarter Past Eight of the Clodk on  
Wednesday, the 4th June, 1952.

47 P.S.D.
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